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List on 15.11.02 to enable the
respondents to file written statement,

S P S W o

7410402 ,

“ejor I o
13.11.2002 ~ ©On the prayer made by Mr.A.Deb Roy,
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31,7.2003 Judgment delivered in open Court,
kept in separate sheets. the application
is disposed of in terms of the order.
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No order as to costs.
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Md. Eunus Ali

. . . Applicant appeared.in pexrson .

- VERSUS -

YOI & Orse

. o o Sri A. Deb ROy,.Sr..C;GsS5:C,

e referred to the Reporter or not

. CENTRAL. ALMINISTRATIVE TRIBUNAL
GUWAHAT I BENCH

O.A. / Rxk. No. 252 . . . of 2002.

31-7-2003.

OF DECISIONboeoaceooeaaéaooc

°

$'BLE MR. JUSTICE D.N. CHOWDHURY, VICE CHAIRMAN.

;‘BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER .

sher Reporters of local papers may be allowed to see
|judgment ?

lher their Lordships wish to see the fair copy of th

ther the judgment is to be circulated to the other
anﬁhes ? ' '

ment delivered by Ho'ble yjice-Chairman.

o <APPLICANT(S).

ADVOCATE FOR THE
APPLICANT(S) .

.RESPONDENT (S) .

ADVOCATE FOE THR
RESPONDENT(S) .




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 252 of 2002.

Date of Order : This the 3lst day of July, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr N.D.Dayal, Administrative Member.

Md. Eunus Ali,

Son of Late Md. Phool Mohammad,

Junior Hindi Translator,

Customs & Central Excise,

Shillong. «.+.Applicant

‘Applicant appeared in person.

- Versus - '

1. Secretary,
Ministry of Finance,
Department of Revenue,
Govt. of India, New Delhi.

2. Chairman,
Central Board of Excise & Customs,
New Delhi.

3. Commissioner,

Central Excise,
Shillong. .« .Respondents

By Sri A.Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY J.(V.C) ,

In this application under Sectioﬁ 19 of the

Administrative Tribunals Act 1985 the applicant has raised

the issue of denial of reasonable promotion opportunity in

the public services. Basic facts relevant for the purpose
of adjudidation of the 0.A is given herein below.

The applicant was appointed as Junior Hindi
Translator on 3.7.89 as a direct recruit in the office of
the Customs and Central Excise, Shillong onAbeing selected
by the Staff Selection Commission. By order dated 24,11.93

the applicant was confirmed in the grade cof Junior Hindi
Translator with effect from 3.7.1991. In this application

the applicant stated and contended that he is languishing

contd..2
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in the same post of Junior Hindi Translator (Group
C,ClassIII Non Gazetted Ministerial post) for the last 14
years whereas persons who also entered service after the
applicant in Group C ministerial non gazetted post, namely,
. in the same establishment
LDC, VUDC, Tax Assistant, Steno, Draftsman etc./ were
provided promotional opportunity in the ministerial channel
as well as executive channel of Inspector Grade denying
like opportunity to the applicant. The application in the
application also contended that apart from LDC, UDC and Tax
Assistant in the department the Stenosalsozgiigible for
promotional opportunity in the ministerial channel apért
from their own promotional channel. The Draftsmen working
in the same department are also availing promotional
opportunities si?gling out the Junior Hindi Translator. The
applicant also referred to the “Hindi Translator
Recruitment Rules 1979 indicating the method of recruitment
of Hindi Translator in the office of the Comissionerate of'
Central Excise and in the Narcdtics department. As per the
said rules there are 12 posté of Junior Hindi Translator
which are ciassified as General Central Service Group C Non
Gazetted Ministefial post. The appointment is made by
transfer failing which by direct recruitment. The
qualifications prescribed for Junior Hindi Translator is a
degree of recognised university with Hindi and English as
elective subjects or Master degree in Hindi with English as
subject at degree level or English with Hindi as subjeét at
degree level of any subject with Hindi medium and English
as éubject at degreé level. The next higher post is Senior

Hindi Translator. As per the rules there are 7 posts and

the post is classified as general Central service Group C
non gazetted ministerial. Both the posts are non

selection. The educational qualification is Master degree

contd..3
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in Hindi with English as a subject at Dégree level or in
any subject with Hindi medium and English as a subject at
Degree level. The applicant also pleaded that there is no
promotionél opportunity in the office since there is no
sanctioned post of Senior Hindi Translator in the
Commissionerate of Customs and Central Excise at Shillong.
Though proposal and representation sent to the CBEC for the
post of Senior Hindi Translator * for the Shillong
Commissionerate but no steps so far taken by the
respondenté to create the post of Senior Hindi Translator
for Shillong Commissionerate compelling the applicant to
work in the same post for the last 14 years. Though in
other stream in the same department as mentioned earlief
there is scope for promotion save and except the Junior
Hindi Translator. In.the application the applicant stated
that that he is 1looking after the post of Assistant
Director in addition to his own duties since 1991 without
financial L

any Zbenefits. The applicant represented from time to time
for consideratiohigicgég for promotion or otherwise to give
him the opportunity for appearing in the departmental
examination for promotion to the grade of Inspector of
Central Excise Group C as per provision of recruitment
rﬁles. The respondents by its communication dated 13.2.97
refused him the opportunity of appearing in the
departmental examination on the score that Hindi Translator
have their own channel of promotion and not eligible for
either appearing in the departmental examination or
promotion to the post of Inspector Group C post as per
provisions of the Recruitment Rules. The applicant
thereafter also moved before the Chairman, Central Board of
Excise and Customs by his representation dated 20.5.2001
praying for the post of - Inspector, Central EXcise ahd

Customs Group C post. The applicant also referred to the



cadre restructuring plans indicated in the Government
memorandum dated 19.7.2001 and contended that no post of
Senior Hindi Translator was made available. A Group C
ministerial post was available to the Shillong office and
thereby sealed the door of the applicant for further
promotion. By the application the applicant sought for a
direction wupon the respondents to provide atleast two
promotional opportunities to the applicant besides his own
channel and also to place Junior Hindi Translator in the
zone of consideration to the post of Assistant Director,
Official Language by directing the respondents for
amendment of the rules.
2. The respondents in the written statement stated
that after completion of three years regular service in the
Grade of Junior Hindi Translator he is no doubt entitled
for promotion to the post of Senior Hindi Translator but in
the instant case since the Board did not creat? any post‘of
- Senior Hindi Translator for the Commissionerate there &35
no scope for his promotion to the rank of Senior Hindi
Translator. It was also asserted that since the applicant
did not belong to LDC, UDC, TA, DOS-I and II & O.S.cadre
and belongs to a different cadre, therefore, question of

'his promotion to the other cadre did not arise.

-

' ; e . . . . . - Sr.C.G.S_C
3. We Have' héard . the applicant ‘.in” Person...as. 'well as: the learnéd: /

at length. There is no' dispute‘\that the applicant is

working on the same post since 1989. There is also no

dispute that the applicant is looking after the work of

Assistant Director, Official Language since 1991 in

i fgddition to his own duties as 1is reflected frém the
\\///‘\///qéommunication dated 14.7.97 of the Commissioner of Central
Excise. By the said communication the Commissionerate also

asked for the permission to fill up the post of Assistant

Director on deputation basis since there was no scope to

fill up the post by promoting persons from Junior Hindi

-~ ey
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Translator in the absence of Senior Hindi Translator. In the
said communication the Commissionerate also informed that
the applicant had already completed 8 years regular service
in the grade and also looking after the work of Assistant
Director(OL) since l99i. By the said communication the
Commissionerate also recommended his case to the higher
authority for promotion to the post of Assistant Director.
The post of Junior Hindi Translators are brought in in the
department to fulfill the constitutiﬁnal objectives enjoined

in part XVII of the Constitution. As per Article 343 Hindi
in Debanagiri script should ge used in official purposes;
Article 344 took into consideration the time factor fér
switching over from English to Hindi after the amendment  of
the Constitutin. In R.R.Délavai vs. State of Tamil Nadu
reported in AIR 1976 S.C 1559 the Supreme Court held that
the pension scheme formulated by the Tamil Nadu Government
ijcontains the vice of disintegration and fomenting
fissiparous tendencies. If any State will be engaged in
exciting emotion agaiﬁst Hindi or any other language such
provocation has to be nipped in the bud because these are
anti national and anti democratic tendencies.7\

4. Md. Eunus Ali who very ably presented his case also
brought ou¥ attention to the various notifications issued
by the Government of India regarding implementation of
official languége. The Government of 1India introduced
certain incentive scheme for better implementation of the
official language act. Shri Ali persuasively argued before.
us that the promotion is a normal incentive of service and
there cannot be any lawful justification for not considering
his case for promotion.after 14 years of dedicated service.
Sri Ali contended that the stagnation on the same post is
not only . discriminatory but the same is also

a demoralising tactic4 that affects the very spirit of



service. In support of his contention Shri Ali referred to

thedecisions of the Supreme Court in Raghunath Prasad vs.

' Secretary,Home(Police), Bihar reported in AIR 1988 (Supp)

S.C 5190 and the decision rendered by Supreme Court in

Dr.Ms. O.Z.Hussain vs. Union of India reported in AIR 1988
(Supp) S.C 783. In the 1later case the Supreme Court

observed :

"This Court, has on more than one
occasion, poited out that provision for
promotion increases efficiency of the
public service while stagnation reduces
efficiency and makes the services
ineffective. Promotion is thus a normal
incidence of service." :

" The Supreme Court accordingly directed the authority to
frame appropriate rules to provide the suitable benefits
to the applicants.

.t

4. From the facts narrated above 1t£§hus apparent that
the applicant who is working as a Junior Hindi Translator
is -rotting in the same post. The respondents authority
which is also a public authority entrusted with the
' . ' _+.. 1insouciant \
Constitutional duty so far@exhibited:am'i/ - attitute. To
avoid genuine stagnation and hardship for lack of adequate
promotional avenues the Government of India in the light
of the recommendation made by the Fifth Central Pay
Commission introduced a safty net known as the ACP Scheme.

]
As per the scheme the Government decided to grant two
financial upgradation as recommended by the Fifth Central
Pay Commission and also settlement in relation to Group C
and D employees. Admittedly the applicant completed 12
years of service in the year 1991 and therefore he has

ar 15 . . . .

earned tO‘entltlaifor the first financial upgradation on
completion of 12 yearsd of service. There 1is no

discernible reason as to why this benefit was not given to

the applicant.
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5. Mr A.Deb Roy, the learned Sr.C.G.S.C who seriously

opposed\the application also could not justify as to why

any meaningful steps were not taken by the respondents for

giving the promotional benefit to the applicant including
that of the financial upgradation under the ACP scheme.

6. For the reasons stated above, we direct the
respondents to immediately consider the case of the
applicant for providing him the first financial
upgradation as per the ACP scheme with effect from thé
date of completion of 12 years of service. The respondentsﬂ

1
are directed to complete the aforesaid exercise withintwo
months from the date of receipt of the order including
payment of the arrear. The respondents are further
directed to take.necgsséry steps T+to consider. the &asé ‘of
promotion ‘

e

applicant for /- & " the '’ * mext’

-

higher © rank’
2 alongwith other similarly situated persons in thé .
light of the policy laid down in Articles 343, 344 and 351
keeping in mind the observaations made above with utmost'
expedition and complete the exercise preferably within six
months from the date of receipt of the order. It would
also be open to the  respondents to make room for

promotional opportunity, if necessary by making or

amending the relevant recruitment rules.
r\

“Subject- to the obser¥ations “and - directions made -

“above the"applic¢ation“this stands disposed. There shall,

[V‘/fw

( D.N.CHOWDHURY )
ICE CHAIRMAN

* however, be no order as to costs.

o

& N.D.DAYAL
ADMINISTRATIVE MEMBER

<
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1 l.. - 2 3 4
W.B(C) 1076/05
" PRESENT.

- HON'BLE CHIE USTICE MR. J. CHEL AMESWAR
‘;"4‘ HON'BLE M JUSTICE HRISHIKESH ROY

(Chela J)
_ [ Chakraborty, 'Iearned Central Govt.
“Counsel ring|for the petitioner. |

\

Peti ii’dher to|take steps: for service of notice on
the rés;pondent- by __r,egisteréd .pOSt - with
| ac*nowiedgmentdue.'v ,, | |
| The(‘e'shaﬂ be én i'r'\_teri_m suSpensio_h of the order
dated 31.7.2003 passed by the Central Administrative
Tripunal, GuWahat Bench, in OA No.252/02 to the
exﬁent recting |the . petitioner 1O consider the
- prd motior‘ of the Jrespondent within a period of six

,{99 mdnths. | |

\y‘ - od/‘ Hrishikeah oy 84/~ J.chelameswar -

‘Q§> ' .. Judge. ' .~ chief Justice
\2\ Memo No., DBLH2- 59 /wp(C) Dt. 15/9/0

\ . copy forwarded for {nformation and necessary action to :

central Administrat jve Tribunal,

Guwahati Bench, Randrh road,Bhangagarh, Gu wahati-781005
2, The chairman,

central Board of Exclse and mutoms.' New Delhi.
3, The Lommisc:ioner. ‘ _
Central Excise, bhtllong

By order-

/ | l : ‘Asstt. Reg\.strar(I&L)

1 I nn

K AGP.High Court-8/01-t 1,00021-8-2001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHEATI BENCH GUWAHATI

{ An application under the Section19 of Administrative Tribunal Act,

1985)

0.A. No. A S of 2002

BETWEEN

Md. Eunus Ali, Son of Late Md. Phool Mohammad, Junior Hindi
Translator, Customs & Central Excise, Shillong

Applicant. -

Union of India represented by the :-

1.  Secretary, Mlmstxy of Finance, D_epartmer;t of Revenue,
Govt. of India. | '
Chairman, Central Board of Excise' & Customs, New Delhi.

- 3., Commissioner, Central Excise, Shillong.

Respondents.

TNy



DETAILS OF APPLICATION

/
1. Particulars for which the application is made :--

This application is made against the denial of equal ‘opportunity of
promotion to the applicant and not treating the applicant equally amongst the
equal and discriminating the applicant in the matter of promotion and
differentiation is made without reasonable ground and this application is made

for considering the applicant for providing at least two promotional channels.

2. Jurisdiction of the Tribunal:- .
The applicant declares that the subject matter of the application is well
within the jurisdiction of this Hon’ble Tribunal.

3. Limitations:-

The applicant further declares: that this application is filed within the
limitation under Section 21 of the Administrative Tribunal Act, 1985.

4, Facts of the Case :-

A. That your applicant is a citizen of India and a resident of Bishnupur,
Shillong, Méghalaya, and is working in-the Office of the Commissioner of
Customs & Central Excise, Shillong, Government of India, Ministry of
Finance, Department of Revenue, Central Board of Excise & Customs
(hereinaftér referred as C.B.E.C.), as such he is entitled to have all the

'rights and privileges in the matter of promotion in the Department
guaranteed by the Constitution of India.

B. That your applicant is presently serving in the post of Junior Hindi
Translator, Group’C’ (Class-III), Non Gazetted Ministerial Post, in the pay
scale of Rs.SGEETEO-gaOE— in the Commissionerate of Customs &
Central Excise, Shillong and presently posted at the Hqrs. of the
Commissioner of Central Excise, Shillong.

\
C. That your applicant was initially appointed as Junior Hindi Translator on
| 03.07.1989 as a direct recruit after being qualified in the Staff Selection
Commission’s Examination for recruitment. (copy of the confirmation
letter and S.S.C’s Memorandum are enclosed as Annexure 1 &II )

D. That as per the Recruitment Rules (hereinafter referred as Rules) a
Junior Hindi Translator after completion of 3 years regular service is
promoted to Sr. Hindi Translator and a Sr. Hindi Translator is promoted
to the post of Assistant Director (Official Language) on completion of 5
years of continuous service ( copies of the Rules of Hindi Translator and
AD(O.1) are enclosed as Annexure I & IV).

L4
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. That your applicant is not given any promotion to any higher grade till

date though he has completed 13 years of regular service in his present

grade of Junior Hindi Translator.

. That the promotional scope for your applicant is “Nil” in the

Commissionerate because there is no any sanctioned post of Sr. Hindi
Translator exists in the Commissionerate of Customs 8 Central Excise,
Shillong for that so many proposals and representations had been sent
to the C.B.E.C., New Delhi but the C.B.E.C., has neither provided any
sanction post of Sr. Hindi Translator for Shillong Commissionerate nor "
promote the applicant to the Grade of Assistant Director (Official
Language) in the Commissionerate against the existing vacancy of the
Assistant Director (O.L) since 1991, though the applicant - wirtually
looking after the duties of the said capacity in addition to his normal
allotted duties since then,nor wﬂ]mg to include in the Rules of other
Ministerial Gr.’C’ Non-gazetted posts of the Department { copies of the
minutes of the meeting, proposals and representations are enclosed as
Annexure V to X, XI to XVII and XVIII to XXIV).

. That the other categories of Gr.’C’ Ministerial Non-gazetted posts viz.

L.D.C., U.D.C,, Tax Assistant, Stenographers, Draftsman etc., thougﬁ
having their own promotional channels, are promoted regularly to the
Ministerial channels, and executive channel of Inspector Grade as well
as in their own channel available in the Department and for that many
LDCs UDCs, Tax Assistants, Stenographers, Draftsman, etc, who were
junior to the applicant presently posted in higher grade. (copies of the
Rules of Central Excise and Land Customs Department Gr.’C’ post are
enclosed as Annexure XXV - XXIX ). .

. The category of LDC / UDC / Tax Assistant (TA) of the Department has a

very prospectus channel in their own line of promotion. The hierarchy of
this channel such as LDC - UDC - T.A. — Deputy Office Superinfendent
(DOS ) Gr.1I -Gr.I -Office Superintendent (OS) -Assistant Chief Accounts
Officer (ACAO) / Administrative Officer (AO) / Examiner of Accounts (E.A)
~ Chief Accounts Officer (CAO) and so on. Besides,these categories of
employees can exercise their option for promotion to another channel i.e.
executive channel of Inspector Grade and hereby this category of

employees is enjoying two promotional channels in the department.

That the category of Stenographers also has a good promotional channel
in their line and the hierarchy of their channel such as Stenographer
GrIll - Gr.Il — Gr.I -Sr. P.A. -Private Secretary (P.S) and so on. Besides
their own promotional channel, they can avail promotion in Ministerial

channel also. In addition, these category can opt for an another channel

(U



“-

A

of Inspector Grade and hereby the Stenographers of the Department are
enjoying three promotional opportunities .Similarly, the categories of
Draftsman is also availing three promotional opportunities.

J. Nature of work of LDC is to make entry, despatch the letters and typing
works and required qualification is H:S.L.C.. The nature of work of UDC
is clerical work and required qualification is Bachelor Degree in any
discipline. The nature of work of a Stenographer is to take dictation from
his / her boss-and required qualification is H.S.L.C.. Again the work of a
Draftsman of Department is to make the drawing / sketches of building
/ roads etc. and required qualification is H.S.L.C. These category of
employees are enjoying the various promotional opportunities in the
Department.

f,w L;J\a(;gk do indi £ view - versa
K. That the nature of ‘work of your applicant is to translate,the Customs 8
Central Excise cases, statements , Notifications, Adjuliication Order,
Appeal Formats etc.. other documents related to Customs & Central
Excise. The required qualification is Bachelor Degree or Master Degree -
and your applicant possesses M.A. LLB Degree >and he has been doing
all his work with fl:l]l of satisfaction of his superior for last 13 years.

+

L. That the applicant though working in the same Department and belongs
~ to same class and group of the above mentioned categories, i.e. Non-
gazetted Ministerial Gr.C (Class IIl) and recruited from the same source
i.e. Staff Selection Commission, the applicant is provided with only one
channel in his own promotional line and unfortunately the channel is
blocked or it can be said that promotional opportunities for your
applicant is dead in this Commissionerate. (copies of Fax message is

enclosed as Annexure XXX )

M. That your applicant is neither treated equally nor given equal rights and
privileges in the matter of promotion and difference is made between the
applicant and other category of the Department without any reasonable
ground. Hence the act olf the respondent arbitrary, discriminatory,
againSt the rule of law and gross violation of Fundamental Rights of your
applicant granted by the Constifution of India. (copy of the reply letter
enclosed as Annexure XXXI )

W




. That even the applicant’s employer the Commissioner of Central Excise,

Shillong {Respondent No.3) while appreciating the bonafide / legitimacy
of the grievances of your applicant has issued several proposals / letters
to the proper authority i.e. Respondent Nos.1 & 2 and also recommended
for providing promotional avenues but till date it appears that no action
has been taken by the competent authority and hence intervention by
this Hon’ble Tribunal has become necessary to mitigate the grievances of
the applicant.

. That your applicant would respectfully submit that promotional avenues

/ scope is an incentive to an employee for his better performance and it

has been held by the Hon’ble Apex Court that denial of promotion or lack -

of promotional opportunities amounts to degeneration of service and
career stagnation having a total demoralising affect on an employee as

such the promotional avenues / scope must be afforded to the employee.

. That when it was found that the Respondent without any justifiable

reason is avoiding and not Wil]jng'to promote the applicant to any higher
grade in his own channel , your applicant after exhausting all the
avenues ultimately sent a representation through the Commissioner of
Central Excise ( Respondent No. 3) on 26.6.2001 to the Chairman,
C.B.E.C., New Delhi (Respondent No.2 ) with a request to include the
applicant in the promotional zone of Inspector Grade of Executive
Channel or any other channél of the ‘Central Excise and Land Customs
Department Gr.’C’ posts Recruitment Rules, 1979’ but till date no action
is taken by the Respondents. (Copy of the representation is enclosed as
Annexure XXXII). |

Y

. That a recently a restructuring plan has been issued by the respondent

for better service avenues for other categories except the category of the

applicant. However, the applicant has submitted representation on

" 15.03.2002 but no reply has been received so far.(copy enclosed as

Annexure XXXIII - XXXVI)

. That your applicant submits that there is no other equally efficacious,

effective and alternative remedy available except the remedy which is
sought for, from the Hon’ble Tribunal for redressal of his grievances and
the relief sought for are adequate, just and complete and there is no
delay or laches on the part of the applicant in seeking relief before your
Lordship.

[ 4
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Ground for relief with legal provisions :-

a. For that each and every Gr.’C’ non-gazetted ‘ministerial employees
namely LDC , UDC, TA., Stehographers, Draftsman etc. having at
least two other promotional channels beside their own channel
and the applicant is though same group of the other categories is
provided only one channel which is unfortunately blocked. The
applicant is béing denied to provide with equal opportunity in the
matter -of promotion and differentiation is made without any
reasonable ground between same classes of employees which is

gross violation of Fundamental Rights of your applicant.

\

b. For that the Respondent Nos. 1 & 2 are not giving fair deal and
better service condition to the applicant and thereby the
Respondents are failed to maintain rule of law. '

c¢. For that many LDC , UDC, T.A., Stenographers, Dra.ftsman etc.
who are junior to the app]icant now holding the higher Rank

since they are promoted regularly.
Details of the remedy exhausted :-

That the applicant declares that he has no other alternative and

other efficacious remedies than to file this application.
Matters not previously filed or pending with any other Court :-

The applicant further declares that he had not filed any application /
petition / Writ Petition or sued previously regarding this matter

before any court or any other Bench of the Tribunal.
Relief soughf for :-

Under the facts & circumstances it is therefore prayed that your
Lordship may graciously please to admit this application, issue
notices to the Respondents to show cause as to why the relief
sought for by the applicant shall not be granted, call for the records
and after the hearing thé parties on the cause, be pleased to grant
the following relief :-

a. That the Hon'ble Tribunal be pleased to direct the Respondents to
provide at least two other promotional opportunities to the

applicant besides his own channel.

b. That the Hon’ble Tribunal be pleased to direct the Respondents to
amend the “Central Board of Excise & Customs Assistant Director

‘ (Official Language) Recruitment Ruleé” and place the Jr. Hindi
Translator in the zone of consideration for promotion to the grade

of Assistant Director (Official Language).

-
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That the Hon’ble Tribunal be pleased to direct the Respondents
for taking into the account of the age of the applicant from the
date of filing of this application while the applicant will be called

for the necessary formalities for promotion etc. ' _
. .

Rl P

That the Hon’ble Tribunal be pleased to pass such other order or
orders, directions etc. as may be deem fit and proper in the
discretion of this Hon’ble Tribunal . And for this act of kindness
as in duty bound your applicant shall ever pray. .

-

Cost of the case.

Details of I..P.0. &e,%@} No- 76 57@;105 Pyl Ny

' List of Enclosures. As stated in the INDEX. ' v \

This case is filed by the applicant in person.

Verification. . .

j | ; . Contd...




VERIFICATION

I Shri Eunus Ali, Son of Md.(L) Phool Mohammad aged about 39 years,
Junior Hindi Translator, Customs & Central Excise, Shillong do hereby
solemnly affirm and verify that the statements made in Para 1 to 4, 6,7
and 9 to 12 are true to my knowledgedbelief and those made in Para 5
are based on my legal 1Vi2w s and statements made in Para 8 are my
humble submission and I have not suppressed any rhaterial facts of the

case.

I have signed this verification on this 0?[@ day of of A?‘*"F ,  2002.

o
g

Signature of the Applicant




o CUSTONLE & CLNTRAL EACLSE i SILITO0NG: ‘J
QLDIR Mo.20/coN/93/ . , S
Dated,'SHillong theé@'Nov'93 : 3

Subject :Confirmation in tlie grade of Junior iiindi
Translator, -
B R o L R R 3

Shri LQAus Ali, Junior Hindi I'ranglator is hereby t
confirried in +the (racde of Junlor Hindi Tronslator wvith cimoct
from 3.7.91,

"”’\(7’,.
=t sdl—
0 : ( BVA MR EYNLLTUT:)

DERUTY COLLuCIUH (2.V).

P

C.NO. IIimllQZCOU[ﬁJ/ Cf\'\<w _Daxg —— e
Copy to 1= G/ gs NOV ’9930

\J>4}/éhri EanUs-Aliy Junior Hindi Transla mor,hhqrs*'o Tico.

Shillong.
2, C.A.0./P.A.0. Hqrs. office, Shillong
3. . Bt~L/IV/hecta-I /I Hars. office, Shillong.

A_." GU.G "d‘fileo

( BVA MoRGYMLIC L)

. =N . .
e A\W\"J{' DEPULY COLLEC L0 (2ev).
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B 7147.
- . >o\,G/Exam 19/88/ %f 0 ' L
Government of India D i
Staff Selectien C~mmissien .
* * % . - N
Rerlnnal Offlce(NVR)
Nahazraha Read, .
Chenikuthi Hill Sidc,
. Guwahati-781 003,
Dated the 30th Jamuary, 1
1989
M E H 9 R A ﬂ DUM
Subi—  Advt. Ne! .3/88 (Cat: NER-2)~ Recruitment te the
peot of Hindil Translater,
With reference ‘te his candidature fer the-abo?e
mentioned pest, Shri Eunus Ali, Rell Ne,3/88/NER-2/ .
HT/13 is hereby informed that he is being censidered
h.. by the Commissien fer appeintment te the pest ef Hind1i
_ | - Translater in the office of the Custems & Central f§{
s . Bxcise, Shilleng. He is alse infermed that the post%
$§ﬁ_ - carries the pay scale of Rs. 1400-2600/~ T%
bigd i '
"i"a‘ﬁﬁ'

stipulated time this effer 1is
and ne further cerrespendance
cnterta:ned

TO .

~He 1is therefore, directed to intimate ‘this 77
Regional Office with in a week frem the date eof- issue

of this memerandum whether he
the Custems & Central Excise,
Hindl Translater,.

- A3STT, DIRECTOR-

Bhri Bunus Ali, .
At-Barkandaz Read,

P,O & Dist: Nagaan—78?
Assam, -

is interested te Jein'i
Shilleng fer the pest: ef

If ne reply. is recelved with in the
llable te be candelled

in this regard will,bq¢§

001,
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" . CENTRAL BOARD OF, EXCISE AND CUSTQMS =~ ="
GPE

, parable post b‘ut belonging to.Lhe cadre‘of 'anotber,-&
) A S office under the Central Board of Excise and Cug.'"
;' . NGW Delhi. th wth May, 197‘9 s toms; and ‘ - EET NP
T

. gy
(b) if it consider it necessary or expedient on compas- i
Sionate grounds, order that a post in an office woder ¥ .
Central Board of Excise and Customg which is to .4 g "
be filled by direct recruitment under these  rulcs, .04
should be filled by transfer or deputation of & per- '{’-J
son holding the same of comparable or higher v
post from any other office under the Central Board *
of Excise and Customs subject to such conditions

as it may specify having regard to the circumstanges
of the case, .. ek W as AT ) e

$.SR. 743 —In cyercice of the powers conferred by the |

. proviso lo article 309: of the Constitution, the . President /3
o ﬁcrcby makes the following rules reguiating the mcthod of
.U peervitment 1o the posts of Hindi Translators in the offices B
* % *"ulder Central Board of EXcise and Customs and the Nar-;
S gqtig:g Department, namely:— . .

.1, Short title andrconimencemcnt:—;(l) These rules may. -~
, be called the Hindi Translators Recruitment Rules, 1979; ]

@) They shall come into force on the date of their pub]i-
:j.ontion in the Official Gazette. '

6. Disqualifications:——No ' person,

'i’-

. X ‘ 8 (a) who has entered into or onn(ractcd'u m
2. Application:—These rules shall apply to the posts a havi o n Thed e
.s'peciﬁegp in column 2 of ~the Schedule annexed to these j person having » ap§u§e hving, ot e ;
- rules. im u . (b) who, having a spouse “living) has enteted*intg - o=
i3 e contracted a marriage with any person, “shall be
;"' 3. Number of posts, classification and scales of pay :—The ~ 7 eligible fo . ey 0%
number bf posts, their classification and the scales of pay| ’ cgidle Or Bppo mtmg:% ;&." any };{,hﬂ‘b “‘“4;2“" <,
-attached  thereto shall be a5 specified in colomns 3 to 5 Provided that the Centraj Govérnaiéne. may, Jf satls- !
of the snid Schedule. LTI It fied that such marriage is Permissible dnder/the .~ )
! ' . P .- nal law applicable to such: and the 431"
4. Method of recrutment, age-limit and qcalifications, person ip o person : A
7. elei=The method of recruitment, age-limit, qualifications and . 01232 a'}g tg(;t%g{mamagc and there are. other! i
£ ctother matlers relating to the said posts shall be ag' specified .- - - . - grounds for so, doin

8 excmpt/‘..‘r}p)f; persott.
"5, columng: 6 to 14 of the Schedile’ aforesaid, - A

the operation of this : Rl
. e . , . . ' 7. Powers to relax:~Wlhere the Central Government s o}~ "'
~Sihfsrﬁiﬁlkrr%l:io&aﬁ?%?aﬁ,‘md{“%;?ghg’n% Cg’&g’;g“r;‘; the opinion "that it is necessary or expedient %0 fo do, it may,:
May,~,} ) G by order, for rcasons to be recotded in writing relax aoyy ..
23 ) .l‘! B .. .} . ot ?

oand

5 . of the provisions of these n‘s_lacf-,jr,};rcapcg:t of "any ‘class
 consido@ it necessary or _expedient in the category of persons or posts, el e ey
ublic interest_so to do and subject to such con: ; g Saving:—Nothing in these tules ghall affect reservations,

; i may Specify having régard to the relaxation of age limit and other concessions. required to-be -
circumstances of the case and for ,reasons to be re- i '

& t X provided for Scheduled Castes and Scheduled Tribes and L%
wicorded in writing, order any J”m in an office under other special categories of persons in accordance with the . ri~
vt Central Board of Excise and Customs to be filled orders issued by the Central Government from time to.time .
transfer- of persons: hiolding the same or com- * in this regard. T 2Ry e T

i PR 3.,:.”. g’.l', BN - ' - e o e o ' .
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'
" (i 1I-~mot a(i)] VFTT F TV TT 2, 197950 12, 1901 1465
' B
; ’ SCHEDULE
Sl Name of posts No. of Classification Scale of Pay * Whether  Age for direct Educational and other qualifica- g
2 No. posts selection  recruits tions required for direct rc- }
. post cruits it
. or non- .‘:Lé;
f selection s
post '
1 T2 3 4 s 6 7 8 i
. Senior Hindi 7 General Central Rs. $50-20-650-25- Non-  Between 21-30 Essential: wal
Translator - Service Group  800. Selection  years(Relaxable Master’s Degree in :— i
won - upto 3S5ycars () Hindi with English as a '
Non-gazetted in the case of subject al degree  level,
Ministerial. Gowt. Servants.) or in

(b) English with Hindi as a

| . subject at Degree level
,4*( ? or in

(i\i\«ix{ Mp W:IJN?:L Qitw%/ J83 ks H(UE . (©) Any subject  with Hindi "
1)

medium and  English as a

| TR ] o o e o o
1 [ Desirable;—
Il (3'”{ ’(_—1’ !]g‘g (1) Sanskrit as onc of the sub. .
jects inthe degree or equi- B
valent. ‘
(2) Knowledge of any modern
Indian Language other than
Hindi.
_ Whether age and “Period of  Method of recruitment  In case recruitment by pro- If a E&]imc,.mt Pro'-—ACircums(am:cs
“ . educational qualifi-  probation, whether by direct recru-  motjon  depulation/trans-  motion  Cemmiittce, in which Union.
;,} ’ cations prescribed if any itment or by promotion  fer, grade from which pro-  cxists, what is its com- Public Service
for divect reeruits or by deputation/trans- motion/dcputation  trans- position Commission is
= will apply in the fct and pereentage of  fer to be made lo be consulted
2 . case of promotecs the vacancies lo be - in making re-
1er fitled by various methods cruitment
m. N .
R 9 10 T /__\\12 13 13
25- No Two years. By promotion failing (Prommionw _ Group ‘C’ Departmental  No amxcnblc: S .
der . which by dircct recruile  From Amongst Junior Hindi  Promoticn C mmittee : T
lctso . ment. . Translators with three years 1. Head of the Depart- o
er- regular service in the grade ment--Chairman. L
her ‘working in offices or De- 2. Two Scnior Group*A’ : Lk
td partments under Central  Officers—Members. ' M
;‘c‘i . Board of Excise and Cus- 3. A Senior Group ‘A’ -
toms and Narcolics De- Officer from Income .
partment. Tax  Department— i
. Member. . T
vith o " o :
. & )
or’ "Qﬁr“j'} I 2 3 4 5 § 7 i
,_,be oo \'WF ] T Hindi 12 General Central Rs.425-15-500-EB- Not Between 21-30 Degree of recognised university
o Teanslator Scrvice Group 15-560-20-700. applicable  ycars  (Relax-  with  Hindi and  English gs
- «c , able upto 35  elective subject A ini
. Y pfi3n - : Jecls. mini-
g;: Non-gazetted * ‘)L’M’ o8 years in  the  mum of two years experience
bow 1 Ministerial. ENH_J0-2%60 case of Govt. in translation from English ,
iy W 2o ___,;(_y)/, [ 11/25 ,  scrvaots. to Hindi and vice versa, .
e | - OR '
y §>f I)l’.wvu( .&.bw«llw )\V‘LL" Vs Master's Degree in
1ay,

aoy ede. LMas No.L2- MCI?]L,% sz(kp)‘ @ j}:ci?déitw“h o sub

egree level or.

A are v plaety e © it .

ject at Degree  level or -

ons, £ -h 'Y (¢) Any subject with Hindi me-.
Pn::l : \} (a J'l - ,‘ S dium and English as Subject "
the C ! at Degree level. .- ot
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oo A TIE OF n\DlA ~ MAR(_H

”‘j“%*%,;?'.*r‘xsxm OF FINANCE
P ," ¢ Depnrtment of Revesiue)

3 New Delil, the 13th February, 1996
109, —In exercise of the powers conferred

b .

/G.S.F.
by the proviao 1o articde 309 of: the Constitution, and
in supersesson of the “Central Board of Excise s
Custfdms (Alluchcd and Subordiriate Ofices) © Hindi
Oflicer Recvitment Rules, 1984, excepl ns - respaels
Aling done or.om; itied to be done before such sup-
presion, e President  hereby mukes the following
pics for regulating the method of recruitment to po:d
o Assistant - Dircctor (Official - Language) in . the |

.uttached and subordinate’ offices under Central Board -
of L2xcise “und..Customs, " namely :—

© 71, Shott tide and commencement.—(1) These rules
'mm' be called the Central Board of Excise and Cus-
i toms (Atinched and Subordinate Ofices) “Assistant
i Dircetor(Oficial ,Lunnu"\gc), Rccrummnl Rules,
- 1996, -
" 7(2) They shall comc into force on the dnlv
thcnr publication in- ‘the Official Gazctte.

7 /\ppllt'\lmn—ﬂlcsc rules  shull .1pply o the '

o pos( specilicd in column 1 of lhc Schedule mmc:)\cd
o’ these rules.

of

t

-3, Nunber of posls, classification and sculcs of
.. pay. —The number of the said post, its classification -
~.wand scale of pay attached therclo shall be specificd

in colunins 2'to 4 of the said Schedule,

A Mcethod: of

1996/1’111\1)\.:U'\A 12,
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said post shall be as specified In columns S 10 14 ol ‘

~—

1’10\|du] that the (cnlrdl Govermument may, if suhs-

ficd that such marriage is permissible under the pcr«
sonal Jaw applicable lo such  person and thc other .

- pasty to the marriage and that there are otber grnund< '

for_so doing,

cxcrupt any person from the opcrmmn
of - llus rule. :

6. Power fo relux.—\Where the Cunml Govern-,
ment is of the opmmn that it is nccessary or  expe-:”
dicnt so 1o do, it may, by order for rcasons to be
rccorded in writing and in consultation with the Union
.Public Svrvice Comrhission, relax any of the provi-
sions.of these rules with respect (o any class or cnlc~ .
pory of persons,

7. Saving.—Nothivg in these rules shall’ nﬂccl
rescevations, reluxation of age limit and other  coul-
cessions required (o be pm\u.ul for the Scheduled
Casles, Scheduled Tribes and other special C'\!cp,onu
of persons in accordunce. with the orders issucd

gdded weurs of

diregt rccru»ls

{ recruitment;  axc limit and  other the Central (“mcrnmcnl from tnnc to.timc in
| 1lxﬁcalmns ‘etc.—The method of recruitment, agc repard. !

I _ = SCHEDULE - i
i, Name of post Number ef posts . Classilication Seale of pa) “Whether selection post.

| T T e o Mon-selection post.

; . c 2: A 4 -5

; _ Assis!_anl Dircctar 42 Gcncru.l—(:cm,ral Senvice’ Rs “(lﬂ (n.'*\(\') YI;— ) ‘ Sclcc'lji;J:-!‘

i ;(Oflicial Langwayc) (1996) Group 'B' Ganelied 7532001442500, - R
AT *Subjcet to variation Ministerianl, s I K

P dependent on waorkload., ! ! ]
¥ . . . — s . e i
PR i Agc limit for dircel recruits '\thll»o‘.lwncl'usof frducatioaml and ollur qu.nlnlnc-umm’ rcquucd fnr
. :

|

|

scrvice adrnissible ' . ri.

0

7 ' ' 8

' .
s 18 i mem sdm—

" Not exceeding 30 years, ‘ ‘

" {Relaxable for Government servants upto 5 years in
*wccordunce with the instructions or orders issucd by llu
Central Government), '
© Note: The crucinl date for determining the acchmn
hall L the elesing dale for receipt of applications from
candidates in India (and not the closing date prescribed 7
for those in Assam, Mcghalaya, Aruoachal Pradesh, '
© Mizoram, Manipur, Nacaland, Tripura, Sikkim, Ladakh
Division of Jummu ond Kashmir State, Lahaul and
Spiti district nnd Pungi Sub-Divison of Chamba district

of Himachal Irudvsh, Andanran and Nicobar 1slands or
Lakshadweep).

A

—— e ot 2o s

R -
: | M
\".4’ X .

’ *

oepes

Asstt. Diresor (0.L)

DG (.CE,

qgrwnt
~ fponoftodTono 4| MO’NO

. SO S .,...__.-.ii*'“’f'i
ik ~chtial :
() Maaze's ddepred of 4 ucumcd Unnrr;ny nr
cquivilent in Hindi with English as a sub)tcl ot
dayree level, S A

oR ‘ o ' \%z%i

— e

Mo .

wuivalént in Foglish with llmdn as suluc\
l.‘\[‘tt feael,
OR

D \n“)uls at the dv.;.rcc Jevel,
O

Maoster’s depree of a tecopnised  Unisceisi

cqun nlent in any suhject with Hindi medium
Eigdnh as o subyect at desiee lewed, i
OR .

. NMader's dx stee of g recapnised Umuml) ur
“equinatent in any subject with Bpedish muhu‘n
and Tondvas 1 subject ot duepree tevel

¢ vl — ‘m.

]
Bt leah hata diaaa § o) m
'_‘ 1%

e Bar® B St o comemmma .

s 0 0. New Delhil10002-

and other nuallers reloting 1o thel-7

the Schedule aforesnid, St e L

5. Disquulifications—No person,-— ,)9\ "
(4) who has cutered Into or contracted o -mar-
riage \\nlh a pcrson lmmg D fpouse lmnr 3 1
or NS '
(L) who baving u spousc. lmm,. has cn\cru.] '
' ~into or contracted a  marringe with auny - ..
‘person, shall be cligible for” appointment o 'il

any of the said posts: )



"mnm'ﬁw\azmd 2, e NP "F" e e e
Lmaemar tLTte CeeSE '?'.‘:'.-':v_'_':‘..‘_.:.'::.: epes OSSN IR A T
. . ‘ A o \:""*, .
e e e wmme ._";03..,)-—_.___.._—_'___.—--....._. 5 e e o St e -~ -‘0‘
. (i) § years' oxperience of tc inolopiclaon= A
. Hindi andjor translation wotk from Bnphist, . J
o - Uindi or vive versa preferably of techinical Zor \( ;
seicntihe literature, .. il

.8 _
4 - “OR /
| ‘ Sv,\_cars‘ Cxperion «1 tenching, rcy:méh, wiitiry
P - , : . ot journalismin Hindi.
; , . Note 1. O\r:\\iﬁc:\linns are relaxable at the disorcdih
af the UPsSC in casc of candidates otherwise will
| e qualited. S T
. _ _ C Nple 2. The qualification(s) regarding  ORperiCY
; , . isfare relaxable ol the diseretion of the UPsC in the
NN of candidatcs belongiog 10 Scheduled . Castes and.
.\cl:\;}ll\.\yd Tribes if, at any stage of sclection, the
LIPS is of the opmninn that sufficient numher of -
. virndidates from thes communitics  poasesting the
paquisite eapericher are ot Jikely to b uvailable to L

: f . ‘ I up the vacangics 1oserved for them. ¢
K e ' . Pesirable o B N .
; ' g : (i) Knonledge of Sanshrit and;or Modern odian ® Lo BN
Languaige. . B RGN i1
. (i) Administrative tkpcrimcc. T ;
: . (iii) Gxpenence of organising Mindi classes-or Worke
B , . ‘ chop for noting and drafting. o
iee i e ee am e eme e S e e o e R et e -
_’.- . N N 0 _——.—_‘—-‘—‘-_'-—-—_ - . — - "
© Whether apcand cduca\fin}ml'q\_m\iﬂcnﬁons Perind of prob;\\‘\on, NMethod of recruitment whether by direct recruitment or by pro- -:
- prescribid for direct recruils will apply in the Mfamy. 7 _ molion of by t‘\‘\‘U““"(‘“.’”“‘“r\" and pereentage of the vacancics .
casc of promotees U to be filled by various methos. : . p
- . A W, .. T : '
o omiact . L. . . y - 1
‘ e ee——— 3 years, T 4054 by promotion failing e by transfer on deputation. .
(i) GA%4 by tranefer on deputation failing wshich by direct .
| rceuitment——___© ® o
. . } o B
_ - M,,_,_._,_______ Te il
I . Incasc of tecruitment by pmmo(ionldcpul:\Hnn,’\\nn\fcr. prades © 1f a2 Departmental Promuotion Commitive Circumslaoces in 1
feom which promo\mn!dcp\\\:\\'\on,'lr:\ndcr to be made. oaisty, what isits composition. L which Union Public
v : : Service Commission

_ : isto be consulial 0
maling recruitment

T
‘ N ‘ 14 -

e o S = __-._‘.,.,_-—.._...___..— PR

PRS- -
Group 'l Departmental Promotion . Cansultation with th
Commitice fur considering promotion, . Union Public Scrvive
' : Cammission novessan)

e

Tromotion s ,
Sg_nj_mj_}j;gd'\ Translator with five yeais'

Jepaa T SV IVIve o the prades,

Note: Whether juniors who have coinpleted theit qu:\mying.ﬂ vconhm.n\i\m. , .

_c\%gihi\i\y seTvice nre being considered for promotivn, their seniory 1. Nemixr, Central Board of Exviscaod while naking direet

would also be considared providcd they nre hot <hort of the . Customs, — Chairman, i recruitment. :
an one ycat and 2. Juiot Sceretafy. Department of Revenue, S

yequisite qua\i()‘ing!cligibi\il)' scrvice by mote th ,
Revenue, Central Doard of Excisc and

have succcssfully complcied their probation period, if prescribad.
Transfer on Deputation: ) , : Customs . — Munis. s By
OMmcets under the Central Goverpment 3. Deputy Geotutnry. Departet of o
@ O hotding analogous posts on regular busis; Of . Revenue, Cenual Pasd of Excise and '
(i) with thrce years Jcgulaf servicein posts The scale of Costoms. — Mcmbcr. ‘ .
‘ Note: The proceadings of the Depatte

Rs. 1640-2900 of cquivalent OF .
(i1) with five years' requlaf scrvice in posts in the seale of meptel Promotinn Commitiee telating to
. ‘ confirmation of dircet recruits shall bé senl

- R$. 100020600 of equivalent; 0f .
' regulas service in posts in the seale of tothe Commission for app roval. M,

C(iv) with cight years ‘
Rs. 1400-2300; 2600 of cquivalent~ and however, thesc are not approved by the )
() P Ossesilg, the cducatinndl qur\liﬁcnlio‘n* o eaperience (‘ommi-v.iou, 3 fresh mecting or‘I)cpn‘n- o
p\cscﬁhcd for Diredt recruits undvt Cotumn ($). mental Pramotion Conunitice to e
presided ovet by the 3 Clpiiman oi g

o (The 1)cp:\n\1‘\cma\ olicers inthe fecUur CAWEOTY who arcin
Jireat Yine of promotion shull not liuible for consideration fes
gppointment on deputation. Similurly, deputationists gl notix
Aisible for consideration for appointoent Dby QLeMmotien. - Period,

Jeputatien in anotho e’

this appointmunt in the same uf

Centrol oncnm\;n(

Memtwr of the Union Vublic Senice
Coramistion ahall be held.

of deputation including putietof
post held }mmtdinlcly preceding
INCRN oiher of¢ (nisation/deparimen: of the

halt ordinarily hoternced thteeycats PTG HUR A Vinut

{ar appaininent by trtinics on deputntion Jhalt e not eaecding

S ycnhts AS ON the closing date of reeeipt of .\pp\i:u\inm).‘ , _
- e e & et R -t R - """"—‘_"“‘"“"" "*"b; -
. R \ .Nt‘.,/\-\ﬂ"ﬁ" - A7 {1

. ' \)ll.\\lir\M\'llk GUTLALY i O ]

. —
* f




| CUSTOMS AND CENTRAL EXCIS H
DL H&IL;I:L.OJE’}-:*, .'.. ) ..

ﬂpu‘wﬁw ‘L- e T
C~NOqI(12(D/ADM.HINDI/OLIC/89/ | | Dt.

3

~ The All Members of; the Official Language Implementation
fa>Committee;_Customs,& Gentral_Excise,‘Shillongwa St BT

SUBJECT‘éf   :.Minupé$5of-the'Ej;.quafterly'méeting of  the Official
TUEYT e d Tangliage Implementation Committee of Shillong - L
Colectorate held on 16.8.93 for Quarter Ending b
April - Jus. '93. - - S ‘

- o -

. A copy of the:Minutes of the Qarterly Meesing of Offibihl.f
uapguage.lmplemgntatlon Committeesof Customs and Central Exclse, i
Shlllong'held on 16.8.93 is send herewith a request that thg .
following actiun taken on ‘the decision of the meeting may k%?ly

be communicated to the undersigned.
#

M s© | . ;ﬂ%kg;i/vihwl'V’r;“

e . ( EJLRLUE

Yours falthfully

A HANNIEWTA, ). -
L et S . DEPUTY COLLECTCR (P&v)
ENCLO:- As above.. ' e s

coen CL . ' .
/ !

‘C-ANb-I(12)B/ADM—Hindi|0Lic/89/“-l R
.Copy forwarded for information and neqeﬁsary_aétidﬁ
Gentral Excise,; New Delhi. o

cneral of Inspection,CENew "
i Delhi. ’

4. The Secretary, CBEC, Customs &
2. . The Dy.biredtor,.Directdrate G

~3%.  The General Secy.Kendriya Sachivalaya,ﬁiﬁdi‘Pafishad,
o Sorojinkt Nagur, New De’ il. o - S o
L, 211 Collectors/Central Excise/Customs/Narcotics Coms- 65ion:
. GwalloTe . .0 = - S .
5, .  The Director,
. . New Delhlw ' e "
4. " ne Direotor, Centr@l,Hindl Directorate, New Delhic - ' /it
e ;TﬁéiDyi“éééy“(Serviééj,fo;L'Déptt.3L.N. Bhawan, 15t FLoor i

< 1= “Khan Market, New Delhi. A o
Dipectornta of Training,
rs/Asstt.Collrs/Br~iﬁ~Chmrgc

T

Directorate -of Sts. & Intelligence, CBEC, ..

[N
“+

| C e DL oy * CCE, Mew Delhi.’
9. A1l Addl, Coilecto & GOS of
- 77 ;1) Hars. of fice,Shillong. e . R
“fpe Dy, Director(E), H.T.S Deptt. of 0.L.,M.0. Home Affails,
Nizam”Palace'”Parishdd;-232/h 2nd Floor, Multistoried Buidd
Jizan PALaes ad, Calcdtta -20. Fo S
Dy Director(ﬂast)»(Implementation) Govt. o« Indla, Regg&&§l|
_0ffice(B), Deptt. of o L.sMO, H.i.e.K Baawan 3rd Floor, .
¢ "Maligaon ¢harali, P.0, Pandu, A.T. Road ; Guwahati-12. Fhh
12, “The Assttl DirJCtbf/Hind*-Pradhypak, Hindi Teaching SCh?@?):

Moreloow Compound,‘shillongéﬂ.

p !
E.M.R.ﬁQNNIEWTA ) _
DEPUTY COLLECTOR (1" & V 4

11‘

Sharad.



CUSTOMS AND CENTRAL EYCIbE

_SHILLONG, ,
; E o MlnuLes of Second Quarterly moetlng of; OfflClal
'éi%} ‘Languagu Implenentatlon Commlttc (0.L.I.C) of Customs N

and Central Exc ise, Shlllonp (qus ) for the session .
April - June 1993 held on 16.8.93,

. Thc Second quarturlj neeting of Official: Language
Implementatlon Comnittee (0.L.T. C). held on 16,8,93 at 3,00
P.m under Lbc'Chalrmanﬁhlp of -Shri V. Lalvual,,COllector,A

Custore and Central EkClse Shillong The folloWLng offlcers W
were presont $ = : ‘ . ‘ ;f:

i Shri-V.nLa1§d1m,~Collectofﬂuuu L ,,;_  Chaifqé@;
Shivi DoD. In[;f‘.y, NGISRIR C(ﬂ?mjzhm-n (' pev) Momk@r
. Smti E.MLR. Hymaiewta, D.C (Ladit) | o ,
. Shri G Nongbet, A.C ( Trev ) v_ ’ L
5. Smtl c. Bhattachavjee, A.0 (H) | \,if '
6. Smti A. Devi, Supdt. (VngCiu).'_ | L
7. Shri B,K..Daé;JAC@Qu-O'(RQV) ) | o J."'“'”'
lif:i 8. Shri Apalak Das, Supdt, (Chgt%ms) - o
| | .9.  Shri Bunus Ali,; Jr. Hindi Translator 7 "

10. Shri B.K. Jha, A.D (OL); H.T.S., Shillong . Invitec

-t ' f

r o,

At the outset, the Chairman welcomed all.thé menbers
present and the agenda were taken up for discussion :-

Reviewng the ninutes of last neeting held‘gg;j9.3{93:—

(a) The Chairman stressed upon;the lssue of imporﬁant orders
both in Hindi.and English. He opined that if it is not possible

to issue bilingual orders it, should be nentioned in the oréer tha

t Hindi Version will follow ”.

netion:— All the G.O's &
the Brzin-— Chqtho

P T b st N s Tt

Contd..2/




33 -
.

\\ﬁgl/»W1+h regard to the creatior. of nln;mum numbers of Hindi
'Ab/fﬁpoatsy Tho Cha1rman Stmted the" Board should be requested
l‘to £i11l up the vacant post of Assls stant Dlrector ( oL )

- and nlso sanction a a post of Senfor Hindi Translator for - S

e s e e o

I N
x ~§§}c “ollectorate Office. The dEClSlon was agrcgd to. ¢ o
1by,,all Lhe members. ThlS should be taken up by the Et Br, o

e e o e e e e i . .

(o) Wlth regards to the subscrlptlon of Hindi MagaZLnes and
news papers it was stated that One Hindi Magazine “Dharmayog"
and Daily Hindi News paper "Nava Bharat Tlmes" was b°1ng
subscrlbed for qus. Office, A decision was taken to
subscribe one more Hindl Magaz;ne “IndLa To—day Wand
Hindi News paper npurbanchal Frahari'l. It wab décided to
keep all the Ma3321n0¢9 News Papers at the Hqrs. Library.

This shou1d|b iakcn up by the A.O qus.

-

a

nITBM'NO, 2 OIga 1Satlen of Hindl Qﬂggnppsk' L

e 4

The Jr. Hlndl Translator told'to the . membeﬁeﬂﬂﬁ
present uhat during the yee. ;Iall the enployees vho have
ttalned working ‘knowledge or profecency in Hlddl should

aining in Hindl worﬂshopslelso decided to-
kshop after celebratlon of WHINDI WEEK",

,bellmparted tr
organise Hindi war

1o -

in September.

.59171.93.;_;.A@sl.ﬁl__-qu_l,;@,c_@.éz;.;'_ﬁ_E_:u>’. ;

\
i

Inspe ctlon of offices i~

1
1"3
Z
\)4

‘\J-JJ

With 1egard to lnspectlon of offlces, ‘the

ressed that after f£illing up of vacant past

Chalrman exp
rector. (O ), the DlVlSlOHal offloes will

..of ASSlStﬂnt Di
be lnspectcd by the A.D (oL). | : .

fTEM NO 4 . Rubber stanps, ‘nane plates 9ign—boards,;
: etc. to be in bllnnggal LOTI s oo

s 8 i R

to the Chairman that &ll. the sign
boards nane plates and rubber stanps @re. prepqred both
except sone newly nadu stapps. A
@are axl the new rubber stanps 3'

Tt was told

Ln Hindi and English,
decision was rtaxen to pre
Contd..3/="

L~ it was




NNEAIRE - V]
,___—:_.________-————‘—'— 0 C s (
: R
¢ . "\
AN
[ 3 -
in bilingual form.
Action :_
ITEM NO.5  Any other point for discassion with the

permission of the Chalrnan,

'The Chairnan and all the nembcrs pre sent advised
the Hindi Translator to make the ensu: ing."Hindi Week" to

be held from 14.9.9% “to: 20 9.93 , a grand success

. ACthO“—Hlndl Sectmon
The mootlnp ended with a vote of thanks to thc

chalr.
Sef [~
v, L/IVULA )
OLLEC.OR -
CUuTOMS LND CENTRAL. EYCISE
1 , Shlllong._
i
Sh'?jd Gewali B
79,1993, - - ' 6 g ﬁcef
) y ﬁ& ‘
0\. .
\Nh
QQ
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CUSIOMS AVD”C NJ\AL IXCFoo,SHIILOWG.
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rhe All Members of the OfflClal Lanpuuqe Implementdtlon .
oOmmmttee(O LoLiCi)sofs Customs and Central Exc;se (Hor%fj-‘ RIS
- SHILLONG. ' . . .

“erme e T 0T 4

Subgect - Nlnutes of ouarterly neetlnr oi Lhe OfflClal L T )
o o . uage Implementation Commlttee(o L.IL,C.)of ShlLLonq e
ENE ..‘>'-. Comm1581onerate held o 1. 11.95 for, the session’ B

L : JUJ—Y Sept.,’]995 - Ery IR e

, s

Sir, o S e : L . P L
“ﬂ, - sopy of the mlnutes “of ‘the quarturly meetlng ofifV
@ﬁflClal Languoge Implementation Committee of Customs and Central-.
xcise (Hars.)Shillong held on 1.11.95 is sent herewith, with:a » .,
ﬂiouest «-+ Tthat the following action taken on the de01510n of the

iuetlnp may Kindly be oommunlonteo to the undersxéiiﬁ
i . K4 el
| fz (/ /7 -

¢
4

L
i
)

L MCILNEIA )
o» MISb TOVEX (P&V)

s , . » , TR ADbPéi‘ AL
C Wo 1(12)5/Aﬂm}hn/OLIC/89/ \L«Q/ - ut .. \7?4{51;ﬁ¥;

L COpy forwarded for lnformat' 'o necessary-. actlon to . SRSSC
-T”ﬂ;‘"The Secr=trry, C.B.E.C., Customs & Central "Sxcise N ew: Delhl.“;xn'fiﬁﬁ*
412,  The, Deputy blreotor Directorate ‘Genersl of Insoeotlon Customs ¢~' -

-+ ~and Central Excise, New Delhi.. .o '
3. The General Secretary,*Kehdrlya bachlvalsyq,&lndm Parlshad Scro~
ol Jini, Nagar;New Delhi.

by A1) Comm1ss1onars/Central Exolse/Customs/ Varcotlcs CommLSSLOn,
. Gwalior. . .. Coe
The Director, Dlreotorote of. Sts. &: Intelllgenc° New Delh1.~h.f
‘The Deputy Secy. (Ser¥ice) 0.L. Depptti L.N. Bhaw:n ;- 15t Floor
Khan Market, New Delhi. -

A1l Addl. CemmLSSLOner/Asstt CommfGSLoner/ Br.—ln charges &
'G.0.s of Hqrs. Office,Shillong

The Deputy Directors(E), Hindi Teaohlpg Sch@me D.0.L. M. H. A 534/4’
"Nizam Palave, Caloutta~20 o

. Dy. uirector\(Impiementatlon) OfflClal Language Department Mlnls-
—try ~f Home Affairs, ‘Pub Sarania; GUWAHATI.~L L :
The Asstt Dlrector Hindi Teachlnn Sqeme Shl]long.

2

7 ) ( //,5(/

e (T WEILVEEA ) '
AbeTmONAL CONMIBDIOWhR(P&V), R
CUSTOMS AND CENTRAL EXCISE:: SHILLONG. : .

4
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Mlnutés of quarterly meetlng'of,Offlclal-
ementatlon Gommittees (OLIC) “of: Customs'and“CenﬁralﬂEx loe,“
.Shlllong for:the session: JulyuSept 956./heldzoni¥ s
L. R'Mlthran

AT

mpl
Hqrs),-
995 rat: 3upmitThes meeting was ‘presidedfever; by :Smt
i lsSLOner of Central Exolse Shlllongh 3 ..

s "IN

3 "-: o

-

-
T
—~

S

¥
23>

’,,h H

*J ShabOng, Admlnlstratlve Offlcer(H),;_-

(3
NS
¥ ta v

Siamy
-\

=
=3

‘A 2y

: The Chalrper An enqulred.about the' fulfllment'of e
,herOlntS of ‘the. agenda~of, last. meeting::The Junlor Hindiiio ]
‘ranslator. informed.. that only twe items 4filast'meeting; could notm
)é.fulflled 1nt@4«The Charrperson urged. that the: de01510n5“tayfp-lgx

'meetlng should be lmplementad w1th1n stlpulated tlme 2T -
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As rezards to Lhn sign*ﬁoards anl namn—y;pl

ilPldt 3S it was, 1nformed that all th° sign boario.anl name~"

'uplatos Wﬂrﬂ pr parpl 1n blllagual form,uxcept fﬁw Rubbor—¥
atampo.¥\ 1ﬂ019101 WJb taknn to makd th g

. -Stamps, billnfually 1n no tlmb};j

.'-‘li“:-':_"-i-;:\;:'I.:-.--_,..: . u_:“.‘ 8 ar R - ey
P A RIS L Actwm;a;;‘ .

- N

\

O L Pollcy, the r°SpeCthe Br- 1n chargcs Will sonl the trlslatlon

materials to the Jenoral Branch QHlnlluell) anl the Jr frans~¥”34;l~

/

lator also froquently - ViSlt thogﬁranches to gpt the trans

\u :’" -
L . R A "'.,~ B .,
DEPE A (’ t ) .

T g Action;: ~Allthe Br- in—chargbslli“”“
T e B The, Translator :-:h

latlon materlals. _— f S

lD. Syt up of 2 conm1tt=e for pu& licatlon B dppartmontal

,f&;f ﬁ;f: As iosir@l by tho chalrperson ; ; dec151on

WHS takﬁn by the memh rb prosent that the Jr Tranalatorf

sl
EIVEN

“

.«ho is prespntly 1nchargo of Hlndl S ectlon, will take 1n1tlative

4 .

£o work out the puhllcabion of 1opartmental Hindi Magazinn\;'

’ H

'Aétion:— Hindi_Section.
fE-l ARY other noint for J leQSalOﬂ wlth the permlssion of thn ;fi

&halrperson 7 -

. —— @ Pt e . P s W e W o
v

‘ Thc Assistant Dirbétor .. of Hindl Teac hing Schem "-..
hlllong had requested to the chairperson for filling up thﬂfs4;

mé
‘Oﬂg time vaea nt post of Assistant Dir@ctor(o L.) oi this f*ornmilu‘

i 51onerat¢. - L ‘, S S ::-f'ﬁn..'# 58

AR



o

v

f It was Also informed that. thers: 1s no anf sanctloned post of

.»Translator in this depirtment y.which 1s pssbntial as par
tho proscribod norma. After discussion i1 thls regari

incii°d to take an immadiat@ action for sanction of one Dost of

'.j ,'. .',:“ :

Sr. Translator ani filling up the vacant post of Assib ant :T;\;;,H;y

: Diroctor (@ L ) of this Ce-mmissionerate . T
E. Ac-tion:- ET.Br. A

P e Rk a0

The meeting was ended with a vote of thanks' -
chair .
Sy~ 20.11.5.

(L.R

MITHRAN )
- - JOMISSIONER o
| | AND .
SHAPRPERSON, 0.L.I.7.°
7INTRAL B |

f‘lo P

SHILLONG . R

AN
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F“uTOMO AVF CF“TPAL EXCIQF SHI]LOVG (

. A -
Y e -q»——»n
.'\ . A
. To, S S .
(SRR e o L ‘ .
I R ‘ el e S

S The All Members of. the OfflClal Language Implementatlnn “7~\
~'.Comm1ttee( 0 0:L.I.E.) ot Customs and Central Excise (qusé an!

”;Subaect - Mlnutes of quaruerly meetlng of the OfflClal Languageh
- Implementatlo“(ondcl C.) of Shlllong Cammissionerate”

f“rj};fg:y held on’. u 9. 96 for, tho session: July~SePy”96fffff-i"

Coe et A copy of the ménutes of'-the uarterly meeting of Offi—ﬁvﬁz
7 cial” Language Implementation Commlttee?o L.I.C.) ofi: .
' -.Customs and Central Excise, ‘(Hgrs.)Shillong: held ong h 9 96 is

. sent. herewith, -with a request that the  following action: takeh ayihic)
the" de0181cn of the meetlng mayv klndly be communlcated to the géﬁi;ﬁ

7 S S,

T

wiE Lt - ‘ders1gned e B i
E%M. SRR e . : :
g : ;1]_1f,.:¢; - ;Jy;.“»“3 c‘;;'éﬁyﬂc&}m -{5
| | L. s Do E (D, BHATTAQ HA«YA y -
[ T ASSISTANT COMMISSIONER(HORS),
3%‘ No: ﬁ(:t:2>5Adm Em/ouc/89/ LT DR e

' Copy fnrwarded for 1nformatlon and necessaly actlon to .-;‘,
S 'j;_':w.*'The Secretary,CBLC New Telhi. |

2.!'Thc Deputy Dlrector Directorate General of’ Inspectlon,
:Custnms and Central fx01se yNew Eelhm B L

e . : . . .

fEf' ﬁ“g';jlx The General Secretary Kendrlya Sachlvalaya,Hlndl Parlshad
' _SaroJlnl Nagar New, - Delh;. R .

[ 'J%»EQJI,AII Commlss1oners/of Central Exc1se/Customs/Narcotims Com~"iﬁﬂt
' SR w‘gm1551on Gwallor.': y AT 3 A

[

5..- The&Deputy Secretayy (Serv1ces) Off1c1a1 Language Departmentagf
L.N.Bhawan;1st. Floor, Khan. Market , New Eelhl ‘L . \_w

6.0 AlL Add). Commis ssloncr/Assistant Cnmmiqqioin/Br~1n—churgcs
. and G, 05 of Hqrs. Shlllong and Div151onal Offiues. L H}?

7..." The Deputy Dlrector( E), Hlndl Teachlng Scheme Deptt. 'affo_Lfgq‘
254/4 Nizam Palace Calcutta-20. Lo i s eIy

S 8.  The Dy. Dnrectar(Implenentatlon) OfflClal Language Devtt
L Mlnlstry nf Home. Affalrs Pub Saranla . GUWAHATI 78 C03

. . .
N it

9 The A551stant Llrcctur Hlndl Teachlng ,thllong, _

D. BHATTAL HA7YA ).

‘Enclo:Minutes.  ASSISPANT. COMMISSIONER (HORS), ©
z ' ‘ CUSTOMS ANL ENTRAL EXCIST: i :SHILLONG.

~ - o ' . . . . .
. : < . . B L R R R E T M R LS ! . .
v .
. +
.’ \ k
v .
- ’
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AT ’CUSTQ@S AND CENTRAL EXCISE: SHILLONG.fi’,.{’
- ‘.1. . » ‘ ] e :.-.
: - Mlnutes of uarterly meetlng of Offlclal Language ?u
Implementatlan Commlttee?O L.I.C, ) of Custems and Central Excise'

.ot

(qus );3Shilleng: fer - tlie session Ju1y~8ep,'96 held en -4th.Septe- . SR
‘mber, 1996 at: hp.m. The meeting was presided- dver, by Smt. L.R. Mlthran,.3 '
Commloslaner of Qentral Excise,ohlllong* : . -

..,..,

l‘:%

;;&S‘ f

’ :“'_: ‘. -y ot ﬂ. L . : N N I P . ‘. ' PR \:l“'."“ , ,’.:... ) !:.;.,':}_ ‘:’.‘".‘.’:"", ',.’:
Ath;‘f: The fallow1ng nfflcers wore presont “:;”:ffﬁ;*“a:?i?";/l SEEY
f.1;'\jSmt L R Nithran CommlsSlpner'.;“i i Chalrperson f:ﬁiﬁtf" ‘€

2;Q$y8hr1 D, Bhattacharyya Assistant Ctmm1531nner(qus ) ,=—~Member Secy.\%

* 3. Shri M.L. Chakraborty,Admlnlstratlve Officen —=-~-=-----Member, .- ..

4y Smt. D.Chaudhury, Asst.Chief Accts. Officer: eI
©-5... ‘Shri . Eunus. Ali,Jr.Hindi Translater .5 .~ e DA

j6,"~8¢r1 T,N. Slnvh Hlndl Pradhayapak T e e Inv1tee i
R Lo el . Ly

EESRES et ’ o '?E:.‘? L o “* f'ﬁlti

' ;r?; At the Mitset, Ehe Chalrperson we Tcomed all the Members'kﬂﬁg
: present and ‘the: apenda was taken up for: dlSCUSSlon — : o
L - - ey
(,' . REVIEW OP THE, MINUTES OP Lasr MEETING - .‘aﬁ"y;q ?ﬁhwrf -]
,-g.'.-- Y )
P AS reaards $0 issue of letters/d.cuments bllinguallyvunder iy
(P}the Sec—}( ). ef O.L. Act, the!'Chairpersen raised a peint-that,. - ]%ﬁ

1p’spresently one Jr. Hindi Translator is locking:alone . all- the ‘Hindi 13y

5Wwbrk -of. the .Crmmissioherate ef. Custcms and Central.Excise yShilleng, . i
| uwhere approx 2000. efflcers/employees working, so con31der1ng the W

trength ef tho staff in Hindi- Section, 'd decision was .taken- that
at least.q(ene) letter/documents in ‘a menth, from’ edth branchgy
Eshould bilinguelly i.e, ‘Hindi .and: English ‘and vice- -versa:with the_,
‘help ‘of the. translator, of the -department and a ceph ef: the same
e sent -te the ‘Assistant Commi551oner(qus) C&CE, Shillong. fer -

T?sendlng the quarterly report to the Dlrector General of Inspectlon,
szwCE Bew Delhl.‘*' S . .

A .
-

s Ao e qumred by the‘ChalrperSOn regardlng departmental Hlndl
Nagazlnc he:Jr.Hiydi: Translater informed .that the publication ;Q e
2imater1als were:ready.. fér the -Magazine and very .soon, it would be;;;L' S

;publlsed Tbls would be dﬁne through oun Gomputer. ' IO

LR

R

S . _— Actlon —All Br -ln-charges and the
ﬁ‘ . oo .. ' R . ' TI’aI’lSlatﬁr‘. . . - ] y !

. . . . . . . .. . e,
,'.i) - ' . . e . . !

hoad PR
e

1 . . .o N .4 ..

INSPECTION or DIVISIONAL OFFICES EAj

' The Jr¢dlgdi Pranslator ef the department elaborated
,thc jr1v1sl n gf ipspeotden eof Divisional Offices te ensure the '-,
*1mplome§tat1 gﬂflomal Language Policy and Act. ~including.- :
7' biliggual .sj vb ards'rubber»atamps and bilingual issue- of dccuments,j;v'

-ete.ugder thokseet;%ns 3(3) of 0.L.Act. The Chairpersen- ‘teld. that i
“the  Jris - Hi dliTra% ater may..visit the- Didisisnal Offices to give’
3

" ald iand advig he . OfflClal Language. It was.. agrred by the all 5
;T.members.;t ' ‘ . ) A
‘< . 3 : ) lg . o . ) ' .- -3 . , R PR . . R . . .. <. ’,-. '

v J \"r S ' : % . ‘- . : . . .

‘ 3 5\3-3 o S . Actién:-. . :Jr.Hindi Translatar . L

. $ ,'i...' . ' . . . ., '}IZ‘
: CooE i
;o « !

Y

- EEN - .
I.;J-...-.‘..A PUGCATIN WA



A?RANGFMENT OF A HINDI TYPIST FOR HINDI ;YPING WORK

L
[

R ‘ As re ards to thls p01nt °the Chalrperson urged
ﬁ@r fllllng up of 1 one)post of-Hindi Typ*st Wthh is. lying . .
vacant since olong. “The’ Admlnlctratlve ‘0ffider. of stabllshment‘ :

Branch canflrmed that actlon wauld be taken for fllllng up the.::

e

. . gAl .
post e T T ST n e D
. L . . . . . . . ;- "",‘,‘:.‘- " ] Tt .‘ .
¢ . . . - ‘e . . e . - R "~ "‘\ ;"” ‘e L .
.. ~ Do - “
et T N .

-ff;{?'w.:,V.' e pction: Establishment Brsnch .’

oLy ANY ‘OTHE?R ‘PRINT FO2 DISCUSSION WITH THE PEQMISSION .OF
THE CHAI'{PERSON ““' '\ - . .. ,::,_ . - A 7.

!

“ * P .
. - . . . . *

z;tfuﬂ}_' (.;.Q»'}M“ '-@~

LN A ‘\" . . . .

- IR . . J A'l ‘ ¢ ’ h . K i o
- T i Ther Chalrperson enqulred about the pramotional
"scope .of+Jr. Hindi Translator, it ‘was ‘informéd that there-is - -
ne sanctlan post-of Sn.hlndlﬂTranslater in this Cemm1581ene~ .
"zgigLi_Iihﬁ_nromoth431 dcepeiof Jr. HIpdi-Translator,is NIL ¢

I"The Chairperson expresaed her cﬂncern and - adv1sed the: Adminis—. «i
“trativer . I R S affider of Edtiblishment™ Bran-i

.ch to take. ‘ '.1eInctIon agd write. to the Directorate
’AGonera of Inspeoiian’Cuotomsaand Central“ﬂxcis e sNew. Dcrﬁl far
sanctien o1 ﬂ(@ne) post cf SrAHindl Translaton foth

'.";’ss'Ienerateo T E L

a0

T

PR KX

(N

}g'“-t-i e Y e e e
AT ,,;~5The“me§tipgﬁwas_ended with‘a,yote-o£~thanksgby
- # the Chair. .. = S S ‘ S L G

“ '.\ ) '-. . “. - ) . o . ' . X , 4
\ S T T R . T
_ L . T " . . ; 1 ‘A
o Sd/—~ 13 10 96 .

L S (e MTTHRAN )
' L o :'COMMISSIONER
e ' CHAIRPERSON,’ |
- . OFFICIAL LANGUAGE IMPLEMENTATION

COMMITTEE(Q L.I.C. ) SHILLONG
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L m ey “ '? . o
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ANNEXORE - V1]
 CUSTOMS_aNT; CENTRAL EXCTSE, SHILi ONG.

The 41l Members,
Official Language Implementaticn Commltteeg (0.L.Ic. )

Customs and Central Ex01se, Shlllong.

' SUBJECT :~ Minutes of Quarterly Meethg of Official Langugge
Implementatlﬁn Committee (0.L.I.C.) of the Shillong
Commissionerates held on 8/6/98 fop the Quarter April—
June, 1938 S regi- *

~Sir, - N S e _

A copy of the minutes of the quarterly mééting of Official

Language Bfiplementiittion Committee. (0.L.1.C.) of Customs and

"ty Central Excise, Shillong (Hqrs) held on 8/6/98 is sent herewdth,
‘w1th a request that the necessary -action- ‘be taken - " on the deo-

tsions of thomontlnn ‘he communlcatcd to the undersigned.

sd/~ 21/07/98. |
( B. THAMAR ) o ks

: ' ' Lo BEPUTY COMMISSIONER .
.C_.No. ’1(”12)5/Adm,= {Jnd_L/Jg/O L.TI. C/?C’?&( (7(//1) - \BC) f—}%
| : SR R .. Dta i~ %{3 3
COpy forwarded or 1nformatlon and npcesswry actiocn to:~ _
# The Secretﬂry, CBEC,New Delhi. . . o
2, The Deputy Directorate (Admlnlstration) Directorate General 14
A; - of IHSP@CtiOOS; Customs and Central Bxcise, New Delhi.
13;5, All the Commissioners of gastoms/Eentral Ex01se/Narcotics

Commissioner, Gwallor. : L
L, Deputy SOCIGLJIY,(QCTVLCOQ) O.L. Deptt. L.N. Bhawan 1St Flor, }ﬁ?
i Khan Market, New Delhi. ‘ B R
5. . All Deputy Commissioner/ Assistant 6'bx'nmis'o'sioner/"'vBranch
incharge and G 0.8, of qus, éhgllong and Divisional
Offices of 6ustoms and Central Ixcise, Shillong

Deputy D11oct0r,(Implcmentntion) O/L. Deptt. Pub—Sarébua

Guwahati~?».

fff. 'Deputy Dlrocfor (E), Hindi Te nehlng %chom@ O0.5L.. Deppt.

o .234/4, Nizam Pddace, Calcuhta-2. o
8. The Assistant Dlrector Hindi Pradhyapak H.T.S. Shlllong.‘ml
i - | S
ENCLOSED~-A8 above. : .Q{g: « 7y

. T s - 7 - o
. . 4. . ..,“.‘ . e P I . e
I

Aammgg;‘" N\S\O"‘
cust > oW AHA’\'\.
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 OFFICE OF THE CUSTOMS AND CENTRAL EXCISE, SHILLONG:

-
- f Minutes ef quarteﬁly meotlng of @ff1c1a1 Ianguage s
Implenentatlen Cemmittee (0.L.I.C) Af Custems and Coptral -~ - -°
Excise, Shlll@ng for the P0551on April-June, 1998 held en
ﬁlflC/S/‘é at 3 P, The meetlng was presided ever by . Shri. orut
;:ff“Rahul Gael Cemm1551oncﬁ Ccntral Excise, Shlllang.

A i

' TﬁéthIlewing efficers were present. i -

'Shri.~Rahu1 Goel, Commissioner & eviirivess.. Chalrman.
Shri. :Be.- Thamar, Dy Commlssioncr PO Member.
Smti . RAB PAssah, Asstt. Cohmissioner(H).., Member.
Shri. W.w.bwar, Asstt. Commissioner (A/E)+.. Member, .

Shri. B.K. Roy, Asstt. “Commissioner (T)ees.. Members
Shri. N.G.- Barman,. SUPCEasnassarsanssensenss Member.
Shri. R.K. Das, SUDE « vt sevsnnasenresssesss Member,.
Shri. R. Lalungrawba, Supdt........{..,}..... Member .
~Smti. Juda Shaoong, A.O. (H)......;.,....;... Memeer,
Smtb. M. Jyrwa, A.0. (BT) . e e eeeasnsss Members - o
Shri. Enxus Ali Hindl . Tran%lator.....}...;. Member. ‘Secy .
;Shri. Rustam Ray, Ksstt. Director, f. r.S.... Invitec. |

At

The following @fficcrs.épﬁld~not attend the meetting’ %ﬁf
due Lo previbus angagement/being on leave i- ' ' e

E?-jT. Shri. Z. Tochhawng, Commlssioner CustOms. ' e
oz, Suti. E.M.R. Hynniewtta, Deputy Commissioner, Customs. " -?f?
5, shri. T. Haokip, Deputy Commissioner (T). S
4, smti, D, Chaudhury, C. A.O.

5. ghri. Apalak Das, Supdt. (pudit).

Y thi R.K. Goswaml, Supdt .. (Audit). o
v,  Shri .S K. Vidhanta, Supdt (r). - o .
g8, . Shri. THebon Das, Supdt . (SLs ). B T

RIS

5, " ‘shri. S. Das, Supdt. (A/E).

18, ghri. M.C. "Bhattacharjee, P.A.O. ,

11,  Shri. P. Sikdar, Supdt.,(Customs). R
4. shri. A. Bhatt, Supdb. (Customs).

1%.  Savi. B.K. Deb, supdt. (AdJ).

AL the @pdset the Chalrman wolcomed all the members
yreseat and agenda was taken up for discussion -~ '

£

PP e
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ys”

:\Hindl Cell and Hlndl Work in the Computcr would start very Soon.;?

" Fublication materials “ﬂ”‘gcnerally publlsheﬁ blllngually by théﬂm

e ST : o

wnemrim D e

T REVILW OF THE MINUTES OF LAST MEETING :—
The Chairman engulrced about the reeirultment of Hindi

Typist. It was informed that thc pOst of Hindi Typlst, which wasl
laylng vacant -since long’ time hdd ‘been filled up‘:in the month of
May, . 1998 “The Translator: also Anformed “tha-t- the,HlndL rclated
inspection report of the DlVlSlonal vfflces have been.submitted,

v

and the use of. Hlndl in D1v151onal Offlces is in Progress. . 37

fal . :<l* - . 3.

‘ Agaln ther-Chairman asked about the fulfllmont of thie i
.other p01nté of agenda of last moetlng}*ln reply the Tianslator =
1nfcrmcd that the process is: g01ng og to set-up oxje Cumputer in

L0

‘ As regard to tkc publlcafion of the Govt..Achrtlscmcnbﬁpf
billngually (Hindi hnpln:u) 1thhairman cyplninod that the. Gov#“ﬁk

. »v-ar
D.A.V.P, and Tocal advortwgoments if any, ¢ould be-sent in Englma*r

vor

with - its Hlndl ver'son 1o the reglona& Nows apers (Engllqh Hi ndD~ '

for publlcatlon.'

~
PR AP

en- thc p01nt “of wrltlng th& Subgect of the rclevant fiﬂo;
in Hlndl—ﬂnﬁli h, the Chalrman suggestcd to write tho subgect of v
all the files of antabliqhment ‘Branch of’ qus. Officc, Shillong :j
b1]1nﬁually V{ waﬂ qchchd by the all“mcmbrrq pfbsont. :

.....

»:""ll_.~ flt Actlon Et Br.fg Hindi‘TranS¥§£QElﬂ
Thc Hlndl TlaUquLOl 1nf01med that thc process of
PubllCatlon of DCP&ILMFML81 Hlndl Maga21nc has already beer 1nit J
iated. The Chaivman wanted to know tho name of the Maga21ne.~ -
The Translator told that -the. namocdj thc Hindi Magazino 1s ." .: £_
"SAPIA~SIKHA” and the Chairman acce pted the namc for the Mag321ne
The Chaivman opined 10 make all out cflorts to publlsh the Maga—nf

=fne very soomn.

| _ction i Hiﬁdi sectiqn,_
2. CREATION OF MINIMUM NUMBER OF HINDI POSTS FOR COMPLIANCE '
OF CFFICIAL LANGUAGE POLICY AND lECRUITMENT AGAINST '\fACCANT

M
nst? -

—

The Hindi Translat<ﬂ claborated. thé normo rc"ardlng ;
sreation of Hindi Post, as per the 0.L. Deptt's. 0.M. No. ..,1,3035'/'-_.1{%
s a0/ - O LY(C), Dtd. 27/4/88 and the’ Finance Mlnistry s O. M No\,
'(1) E (Coord)/84, Dtd. 23/6/8@ of 3(Threce) Junior. Translator §3§
end one(1) Sr. Translator for an Office loeated 1n chbn nEU hav-ig
pore than 175 Ministerial employees.. The pPOposal wa's acceptcd b y



ARNEXGRE : VITT

the Chairman and :he suggested as per the norms to make corn:spondanc
o with the Board for Creatlion / sanction of three posts of Jr.
| Translator, and one post of St. Translator for the Deptt.

It was also pointed ouﬁ %hat ‘1(one) "post of A.D. (0.L) is
1y1ng vacant since 1991, and the jr. Translator of the Deptt. is
‘agpklng after the work of a . A.D.(0.L) since then. The Chairma n

was informed that the Jr. Translator has the requlslte'qualifica

f.,~tlonq and experience of 9 (Nine) Years Service inthe present
grade and there by he may be considered for promotion to the post
" of A.D.(OL) in the Deptt. The Chalrman told to put up the relevant

flle/Recrultment Rules for promotional scope of Jr. Translator
to the grade of A.D.,(OL)., Cona T

¢ ACTION :~ Esteblishment Branch.

3. VHAE OF BOTH HINDI AND ENGLISH TFOR PFCIFILD PURPOSES :—

L The Hindli Translator mentloned tn~t as per “the Annual
programme for 1997-98, and seo,‘ (3) of the @.L. Act, use of
both Hindi and English should be ensured for the following

pUrpOSes =" !

o

(1) Resolutlon, general orders, rules; . notifications,
admlnlstratlvo and other reports and press commnlques.
(1i) Contracts, agreements, licences, permits tender notices

and forms of tender. % . . ot a7 S

.
-

After dlSCLﬁSi@ﬂ, the Chairman suggested that each o _fj}
branoh of quo 2ffice would malntaln a Separate Receipt Reglste T
for the letters rece#ived in Hindi or Hindi redated andnrepare
reply in Hindi, for Hindi Letters. The Br- in-charges may take
kelp of Hlndl Translator whenever necessary for the same purpOSes.fﬁﬁ

. The Chairman also suggested to issue the documents men ?'E~¥T
tioned above bilingually (Hindi~English) ipgcluding Acknowiedgementzﬂ :
and if it is not possible %o prepare both Hindi andﬁnglish.versiO):
simultaneoussdy, it should be written in the English document a;i '/
i"Hindi Version follows" and the Hindi Version would be issued .
1ater with thehelp of Hindi section of Hqms. Office. It was
accepted by all the members presnt}

Action i~ All the Supdt.
- Hindi Section.

Lt




.12@/13/3/87 CL(A-Z) Dtd. 16/2/1988 was reterated . Officers/cmp1~;

as entrle% in reglsters, rreperatlon of lists, accounts etc., wi 11

et U e

&2

4,  INCENTIVE SCEHEME #OR O{IGINAL HINDI DOTING/DTAFTING IN
" OFFTCIAL WORK = -

The incentive schéme for ormglnal Hindl Noting/
Qra@tlng ix Offickal Work Contains in O.L. Deptt£'8 Q.M. No. 11/

oyces of allcategorJes who do’ their officéal work wholly or partl*
in Hindi, can participatec: in' the Qchcmc Offlcers/cmployees who
write atleas 10 (Ten) Thous pnd words in . a year in Region 'C' afd
eligible for pri.es under the scheme. Bcolﬁes the original notlng
and drafting other work done in Hlndi whlch can be verified such

N

A
also be counted The Hlndl staff will be Harred from the schomé

- The following dwardq wlll be given to the parLicjpmtg
cvery year according to: the work done by them in Hindi :~

(a)  Independently for each Mlulstxy/ﬂopr/At ached Offlces of
the Central- Covernmenf e ~ :f'V

First Prize (2 prizes) ————e— fs.500/~ ~- Each.
Second Frize, (3 Prizes) ~—~---- 15.300/— — Each.
Third Prigze - (5 Prizes) —————— [.150/—= — Each.
(»f 1 » Independeﬁt for each oub—ordiﬁatc db6fice at any

Deptt. of Ceontral Gover Umon{

JFilrst Prize (a nr1¢es) —————— Rs.400/— —~~ Each.
Second Prize (3 Pr¢zeq) ——————— fs4200/- —~ Each'
. Third Crize - = (51 11~nc) R P ’]‘30/- —_— FaCh-r B

o
“mL"l'pv~w1 wa s qp<upLLG bv all the mcmbers gregenf'ihﬁj
¥l moc¥iag and the th11p¥15 n advised to 01roulate the scheme EQ!

in Mgrs as well as to tm‘ Divwc]ﬂllal Offlues.

Action :- Hindi Cell, o
5. "ANY OTHER POINT FOR )IQCUSSION WITH THE PERMISSION OF THEJ;:
CHAIRPERSON, = R

With regard to organlolng Hindi Viorkshop and 0. L. I'C.
neeting, the Chairman permitted to DrfaNle the Hindi Workshop ;
Hal¥--Vcarly and the ©.LT. C. mcctlng in every quarter.

Cont; . 5.



;.requested to mominate suffi
" from the deptt for Hindi Cla

‘Shillong and he also sugge

-

. . ‘,\'. W . .
Shri. Rustam Ray, A.D. H.T.S;?and invitee to the meetlng
cient numbers of officer/lemployees

,forfﬁindi_Tvping_Classes beling
General of Assam R1ffles, Shillong. A
proposal.

Action

N )V

sses under Hindi Teaching Scheme
sted.to nominate L.T".C s of the Deptt.
fﬁn by the office Of‘thj Directorge
11 the members accepted thy

= All the Supdts.

The meetihg was ended with a vote of thanks by-the @hair.-

sa/- 1/7/1990

( RAHUL COEI )
COMMI SSIONLR

n
[ 3

CHAIRMAN OF
5. L. I. C.
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c.NO.I(12)5/Adm.Hindi/o.L.I.c/99/ R Dtd :—
TO, . ' S
The A1l Members, o
- 0.L.I.cC. ,
Customs and Central Excise,
Shillong.

SUBJECT:- Minutes of Quarterly Meeting of Official Language
Implementation Committee (0.L.I.C.) of the Shillong
- Commissionerate held on ﬁ8—05~ﬁ999 for the Quarter
April-June '92 Reg— . |

x\“f

Ci‘f"

A copy of the Minutes of quarterly meeting of O.L;I.C.
of Customs and Central Excise, Shillong(Hgrs) hgl? on 18-05-1999
is sent herewith, with a request that then- necessary action be
taken on the de0131on of the mecting. be communicated to the
under51gned . o : o

w‘:,s_({‘/
( M. SYNNAH') |
SUPERINTENLENT (HQRS) - Ch
C.N0.I(12)5/Adm. Hln/O L.I.C. /99/35\29\,9; Dtd: -o?#jg/2;9 P
Copy forware d.LOL 1n“ormatlon and necessary ac{ion to -
T+ . The Denuty Secrrtary(Adm~IV) Govt of India, Mlnlstry of. flnance,'

"Dentt. of Revenue, Jivan Doep Building, Parllament,Street,
New Delhi..

2., The Under Socrotary(Adm -11,, CBEC, Nokth Block, Néw Délhi;

The Teputy Director (0. L) Directorate General of Implementatlon
Customs and Central EAClSP, 6th floo Drum Shape Bulldinb,i c
I.P, Estate, New Delhi-110002.

The Deptuty Secretary(0.L),Deptt., L.N., Bhavan, 1st floor,
‘Khan Market, New Delhi. S : L '

The Commissioner(ALL), Customs and Central Exxise,

All the Joint Comm1551oner/Deputy Comm1551oner/Asstt Commr.['
Gazetted Officers/Br-in-charges of Hqrs, Shillong and‘Divi§i~
onal Oi¥fice

ot — ————

The Leputy Director(E),H.T.S, 0.L, Deptt. 234/4,Nizam Palace,
Calcutta-z0. ‘ , :
The Teputy Ilreotor(Implementatlon)o.L Leptt. Ministry of tome
Affalrs, Pub Sarana, Guwahati-3. '
The Gen. Secrt. Al)l India Asstt Dlrectors(Offlclal Language )
“Assoclestion Office of the Licrsctor General of "levenue Intelli-=ii'
gence, 6th floor, Drum Shape Building,,.P Estate, New Delhi-2.)%i”
The O.I;Q.C, H.T.8, Shillong, -
) e

»\T}\J/) “,\le ﬂeﬁ.‘we?’ T ‘ il ,\\r e

( M SYNNAH )

g .
ﬁ?@gb@gﬁ\q\s\oﬁ SUPERINTENLENT (HORS)
@@,@ﬁ%JO@SD ke CENTOAL BXCTHE, SHILIONG. S
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oF
»

’EKClse,(qus), Shillong for thu session April-June, '99, held

shri Z. Tockhawng, the Commissioner of Customs, NE <, Shillong.

o2 SAE S VIR VR

N oW w2

matter not received till date from the Board O:fice. The Junior
Hindi Translator informed that as per the suggestion given by the

- S ' ARNEXIRE - IX ]
| RRRERLRE I
N _ : = P

O«FICE OF THE CUSTOMS -ANIL CENTRAL EACISE, SHILLONG.

N

Minutes of guaterly meefing of Official Language.f
Imﬁlementation Committee (O. L.I C.) of Customs and Central

on 18-05-99 at 15.00 hrs. The meotlnp was prosicfed over by

Tha.fplloWing Officers were present -

"~ Shri Z. Tochhawng, Comm1551oner,—-———* ok o e o e

- Shri B. Thamar, Jt. Comm1551onor(P&/) ———————————
. Smti T. Chaudhury, Chief Accounts Offlcer, ————— ==
Shri M. L. Asstt. Commls°1oner, ustoms -

:, ”ghri fv\ 5&pé91nf€ﬁﬁ€ﬁbtuj Customs

Shri Dunuo All, Jr. Hlndl Translntor —~———~—75~~

- The follwhng officers couldnot attend the meeting due to
previous angagement / being on leave :- .

Shri T. Hoakip, Joint Commissioner(T)

»

Shri Hitesh A. Shah, Deputy Commissioner(T)
Shri W.W. War,'Assistant Commissioner '

~Shri A.‘Hussaln, Assistant Comm1581onor

Shri Apalak Las, Superinter.-ent
Shri Klsolay Das, Superintencent

-

Shri t.K. Das, Superintenrent

D
‘e

Shri N,G. Barman;.Superlntendéqtﬁ S

9.  Shri Jahar Dey, Superintendient

10.  Smti M.L. Jyrwa, ACminictratiwe Officer

11. " Smti Juda Shabong, Administrative..®fficer

12, AssistanffDirector/Hindi Pradhyapak of H.T.S. Shillony.

At the outset, the Chalrman weloomec all the members s

present and agenda was taken up for discussion -

1. <r11uw oF MINUF@S or LAST METTING :=

The Chairman enqulred about the correspondanez for
creation/sanction of B(Three) posts of Junior" Hlndl Translator and,
1(One) post of Senior Translator ior the Commissionerate. In reply
the Junior Hindi-Translator, told that though this Commissionerate
had fulfilled ‘the norms prescribed "y the Govt. of India and severa
corresppndanpe had élready made to the Board, but reply, on the

ot
»

Cont. P/-2.




S R

.

Lirectorate Ceneral of Ins pectlon, Customs and Central Excise, '}
ﬂhw, Dmlhi,:a letter for crestlon/s nctlon of posts should be aﬂ o
, addressed to "the Deputy Secretary, Govt. of Indla, Mlnistry of

Finance, DepLL. of Revenue, Jiven Deep Bulldlng Parliament Street

New Delhi." o | _' R

Ea
Y

Apaln the Junlor Hindi Translator, 1nformed about Non—
illing up the post of A.I'(0.L) Since 1991 and not’ promoting theg;
‘Junior Hlndl Translator of the Commissionerate. to any higher gr=de
for last 10 yrs. The Chairman expressed grave.concern that

promotlonal scope of L)unio'r'LI:‘Lndi«’l‘ranslator is'nil'in this.
Comm1581onerate due to non«sanctloned post of Senior Hlndl
Translator. The Chalrman ‘urged’ to- wrlte £o’ the Board™ 'Offlce
with a request to make avallﬁole scope in Recruitment Rule, ' to
the Junior Hindi Translator for promotion from the grade of Junio‘

i

Hindi Translator to assistant Director(v.] )

ACTION :~ E.T. Branch

As regards to the noint of use ‘of both Hindi . and
Engllsh for specified purposes, after discussion on the p01nt
it was decided that each brach/section of Hyrs. Office, Shlllong
would open a file on any subject as per convenlence and the work
of the file would be done 1in Hlndl only. The Br- 1n~charge may tak
help of Hindi section of Hqts. Offlce for. the purpose. ' B

ECTION :—All the Br 1n—charges/8updt C

—— ey ot e o

&

2. SETTING-UP_A COMPUTER IN HINDI SECTICH =

General of Inspection Customs and Central Excise, New LCelhi,

their review letter on the quarterly progressive report repeated
el

ork in the Computer, after discussion
r in

suggested nor doing Hindi w
on the point, the members present agrcea to set-up a Compute

Hindi Section for doing work in Hindi by March, 2000, B

| ‘ ACTION := Hindi_Section:l

! COIl't . P/"‘Z 3



3., RUBLICATION OF A TEPA’TMENTAL_HINTI MpGA7INL Rie

The Chairman wanted to know about thc pabllcqtl n of
a departmental Hindi Magazine for this Commissi.nerate. The Junior
Hindi Translator informed that the publication ma terlal were rea’y
and also'quotation‘ was called for ol fset prlntlnp of the Magazine
But due to the rate of the quotation calléd, the ‘auazlne could not

be given in press .or printing. lhe Chairman told the Junior dindi
Translator to put up the file for conslderlng/grantlng necessary

sanction amount for nublishing the Magazine very soon.
ACTION :- Hindi Sectionw
L. PADPASION OF SIGN-BOARDS, {UBBE-STAUPS, NAME-PLATS HIC.

BILINGUA!LY - v
As regards’to the point it was informed that all the

3

name plates, ruhber~stamps, sign«hoards etc. were prepared bilingua

and if any rubber-stamp anc sign-board is remained without Hhddl
form, it will be made 1in both Hindi-English very sooOmn. -

ACTION . C.C'8_ Cell and, Supdt. (@)

' Central E”Clse Shlllong '

—— — —

—J

5. AXY_OTHER POINT_£OX LISCUSSICH LITH THE PEMISSICN OF THE

e - e v, o ——

CHAI (MAN :—

Pl ot

The @hairman permJtted to keep one Black—Board in

the 0“fice of the Commissionerate of Customs, Sh® 1long and to write

Badseopigunss

daily a Hindi word with its Ln{ll sh version in order to prOpOgate

the Hindi Lanpguage amonst the 0% ficers/8taff of the department. ,4,;

The meeting was ended a vote of thanks by thu Chalr. f:7

< Lt A an
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(\(g?p ﬁ‘ JOINT comm STONER (P&Y)
\Ov\CUUTLMS AND CENTRAL EXCISE, SHILLONG.



_ T ‘ANNEXUREX - 4)
/ grm"m TEE aogﬂu _[ozma cm cagz'ows MD ___EFTRAL EXC'ISE, gﬂn,goga,

@sQ:J 1(?2)5/4dm.ﬁtn/0£ﬂ.’/}9/ Dated:-
}’.2".5'; |

",me AH Hembers, .
SR C'ustom .and Centrml Ir.znise. o e, ot
L ',ShiJJOﬂg. : - Ct L, A R

ylﬂw EmnM-f-tnr-char'gu, ,Supdt., : o S ' L ' '
;- Customs and Contml li".‘zcta,e. D - [
._Shulo;w.

'SUBJEO&” 'x—«- mnutes Off arterly mattmg of Offtotal Languaae Iapleun- f{__
. . ‘tation Committee (OLIC) of the-Shillong Commisstonerates - e

. . held on (6-05-2002 Jor the quartar Jannary - lfarch 2002.rea..;-=

' B A capy of the mtnutea o quarterly meeting of O.L.I.c. of RS
Oustoms and Central Kzcipe, Shillong(Rgrs) held on 06=05-2002. underithe [yl
~ Chatrmanship of Shri Z, Toghhawng,. Comnissioner of Tentral Azciase, Shillong.:
>ts Sorwerded harewith fo';"mplomcntzt&on and necegsary compliance :and

action be taken on the decisions of the meeting may plase de communticated \_ ‘

to tkanflgre. Hindt Cell o to the undersigned to enable this offtca to @1,,1
.;M'each thze target j't.wd lw the A'tnistrm. f%{.# |
i e e T
AR : o | T S
f?g';‘!ié?,' Yours thf_ql;y,_ R j??u;‘; "
'tﬁf!'la %

i a ADDITI ONAL conzsszozrv[
rmrom AND CENTRAL EXCISE, SAILL om;.

(.'evpy forwarded J’OI" infornatiom and necessary actton to :-

: 1# The ﬁ‘qutmentaru C‘omlttee on Offtctal Language' Hindt. Teen Iurtu
Marg, New Delhi, .

2i. The Secetatary,. 008..300., Ilort,‘z Block,Hsw Delht,

The Joint Secretary, C.B. BoCo, Horth Block,” Hew Delkt,
The Onder Secretarm AdmoIII 4&B) CoBiE.Coy A’orth Block, New Delht. ‘

The. cme,r COumiaaionar, custom and Central B’xotsc. Xolkata, -

."Ths Deputy Sem‘atczm/(‘ddm..[P'}\c;'c:wz‘.m of Indla, Ninistry orf Finance,

. Deparitment opf Revemm Jtvan Dwep Buildtng, Parltauent Strut.
- New Delhts

. The Deputy. Dtrector(ouL) Directorate General of Iuplenentation cuatlns
"~ -and Central Rzcise, Gz&h Floor, Dr' UR Shaoe Butldtng, I.P. Ratatc,
New DelRhi- - 170002. g : s

. Ths .Deputy Sacretary{O.L) Department, Lok Iauak Bhavan. I’trat Hoor, E

- Khan Harket, New Delht.

Tha commtaatoner (421}, Customs and. C‘entra.z Ezcise, - W

411 the 4ddl, %miw&oner].}omt comisatoner/neputy conieatoner/

,Asats{ég%commisstom»r/o’azettmi t)fftvers/nranch tn-—Charges of Eqra.
orric Divistional Offtces., :

. Thss Daputy Director'(ﬁ'), E.T.S.HO..L Dﬁ'p«zrtment 234/4, linam Pa.laco, Ll

i-.i,:_‘_'tn{z. Th.s Deputy. atractor(.rmplementa!ton )0..L. Department, Itntatry of ﬂon ¥
L '_Affatr's, Pudb--Sarante, Chandmari, uuwahatt -3 -

ﬁmﬂfﬂa N\S\O R I 74
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A memuResX

/ .QEU Q;i OF ME ao.tm ﬁ.s_gzcmnm COFCls TC"MSLAJVQ CEMRW:-

“, . B
B PERTE S odh 4

) Iimutew of Ftrmt Quarter}y mewttng of afftctal Languagé By
Iuplsmwntation dounitfma (O»L.Iﬂco) for thex quartcr Junuary—lhrch,
200? held on- 00-05-200 ‘at-3s00 Pgm. The - meettna waa preatdcd over
by.ahr? Zo.To4hhawng, aomutssioneﬂ of ccntraz Ewctae, Sﬁillong“ﬂm

\ -'JT".‘ S * 1&:‘ u",‘. O 3 AN
o Tﬁ“ followimg Qﬁf!cera wary preeeut PEa ';1§ﬁa;y s 5*
.“-“_.'_ %, FI 1 LR AN l' yoooar Mot . LY xv:":-":“")“ PR R T S i

;»Shvt Lo Tnchhawng commtaatwnar Gamtvtl Erctsc‘.--- Chairnan.;uf'

2., shnt D. Dn Ingtu, vOMWtSStONGWJ Custona.~-~—&*~—*~-—-_'bmber.'w”
Jo - SRPL B. Thamar.vﬂddtttonal Powmtaatoner(F&Y} S lbnber.;
RO LR @ ihnmai,.naputy aomn¢satonar, Custons.*----—--,ﬂblbeg.‘q
N 5.r Snﬂt«Dtptﬂ Chaudhuru; phtef Accounta Qﬁftder.---~——* lbnber.f.%
'“g‘y‘ 6o, s%ri T Ky Surkarp supcrintwndwnt,»(bav)o T*ji:“*'?*‘ Ibnber.

7.: Shwt Dtpak Ray- Chaudhury,: Supmrtntondent.,W,J ~s ~~-gylpnb3£;;5'ﬁ

o 8 smtt 8o Munih, Admlntetrative Qﬁfﬁcar(EQrs)*—-—---u-- anbgg.-
fg“ 9. s%riixunun 111, Juni@r Tranmlatoro :-----«--_Ihnber Sacratary,;

3"

¢

VR th u‘ tO f‘h |
e . Thm followm&f 0')‘1087‘8 cau Hi n@t attemd’ 8 necttng d ?i%:‘l ‘i
O}VQ? . j

O R '.tf”“ & Pt
prcmioms angagomamt / batng on Iemno:m e e AR D Agy

W
,
, ,

;.ii.”5$?t.r; ﬁaokip, lddittonal omntaaioncr(?).

-2gffsﬁb§ Dy Borakh;'- ﬂuatatant Commtestmmar(l/xl. .
3. Shrt R. K. Da&sldssi&tant Commisstoner(Lam). e

4, :Shrt B;“K; F%ml, asfstanf-Wommtamtoner(Conmuntcation) .

e By Shet Johar; -De Ys': Sunsﬁtntandenﬂ(ciu-yiy).. T T )

S 555{Shri Apalak Dasp SWpertntendewt..:;,‘;7”\ ¢é;%';;;':"f‘;x¥i A
”'-w}'gg 5hri sukhantm Dan, SMpertntandant ?53g55f g&;;i?;%$§,:§;ﬁ,ﬁff

L 8er ShPL N, G Patra Superintendants . = - MUV

o i ded cgmit X Lo Jm‘wa.. idninistrative: Officem

.'70- dhrt Rmstan Ratg ssﬂstant Dtractar, E.T,S. sht11° -trgﬁagdf

. N . . . y
P 4 . A . - . . :
: A pooty e e . wia ‘.-".,. [P R e e e el U7 x..' . PP UL U | . - P

t , ' \ - s e 4 ¢ RANES 3 R B b.." A YRR AT . "‘.,‘ . - 4&.‘\..

ot Aw the ou#swt #Ma chairmam welc@ncd 021 «the members. prcaon
and mmundc was takam up Jor. diacumaion PR R ﬁ”»ﬁf"ﬁmi"x‘ix

~
t
-

i R B 5 . W . ie - .".'- RN , i ' r“ 1’ ; .
et szrmv or' ﬂrwur OF msr MEREPING: fewir vt 50 s g moan® yamy -

T%e Ohatrman emgutrad apout tnatallatﬂon of a: Conputcr tn-~

,Hindﬁ Pell ror do1nn marn in -Hindil.: Aft@r dtavuaaton on the, patnt,.Q

= "It iiga dectded-dy-all the members that Hindi software . is- to:bes:. M
purwhmaed and- tnatalled in the’ erusttmg COnputar of cuatona as- wcll:?q-
gqﬂ‘amtral Bactse, I fh&a waw the: Oomputers can- be ‘uttliged Sor - ES
doing. work bilinguallu 109., Hindl and [ngltah in' order. to, Iuplcnen%
‘thq imztcu of Qﬁftcﬂal Manguage ((’lu.k ne thdt sqftwarc device !

' ngJ" -CQNpu1mr wtlf be tnwtallud in. Hindt C@JI. N .*:a~ T L ome
:" . . o L s -'k : LA . ! B Rl \ ‘
s ' S R lCTIOﬂ r- Oouputar 0311 of Cuatoua
S . = ! and contral Emciac.:
. ! eofitJ_ P/=2, .
_\\’ o I . ‘ | B ., o .
4 . ) \ ' ' 1




oo e .

AT o) dnn 2 " conrm oty o

As régarda L &h@ point-of opentng a Hiudt !%Ic, T%e Tranalator
tmformed that dmrtng recent visit and. tnspectton of all the Cent#idl'
E&vtsm Dtvtatonﬁm fllm Jor’ dotng Wwork exclusﬁvcly ‘in: ﬂtndt haa/bcen
opaned in every Dtutsi@mal Qﬂftc@a. It was. axao atated that beatdeq,

'}4:, ‘ the dccounts Branch, G@meral Bramch,ABhtabltahaant‘Branch, comftl%"
pte enatal Branch, zaw Branch, Adjudfcatton Brannh Thchntcal Branch.
CRRIO Offtae,cqmtr»az Bzclse, P.d4i to Comntaetonar of Central. - -
E:cisa ‘and" ihy and Acwounts foi@oﬂ&ra aaintaining a,file fbr o
| ﬂ%acellanaoua Efnd! W@rh,' Yo feny fotvara/ataff or the Branchea
g:gyf ' have parttcipatad 1n the Hindl Incentive Schame for wrtttny Ebttnaf
.3;  ; and Lmafttng tn ﬂtndt. After dismusston, the Coamtsstoner qf cuatoms‘
if? . ham»bxven his comswnt tmat the @mery bwanch of Cuatons Evra, Shillong,

e

R

woufd takc intﬂﬂatmv@ jbr opantmg a ftze for dotng work fbr jblll»-
tnyﬂpurpoaes F!uo- ‘Sending of Acmnowledgament applicatton of "%,
Caawaz and Earned feave 81Co, I%m Branchmtn-vhargcm will take the.w‘n

her mf the T%amnlwtow if necessary. It waa acccptmd by a11 the..{”:Q

nembars. : )

- AGTION:« All the Branch-tn-charyea%j
L © of Customs and Central :
L e Bxcise amd ﬂind;ﬂcpll.

ot Voo \ HR .
et . T A ' . . ..
R v ol PR Y B . / - " -

2. (’JMA TIoN Q}l" LKL HUMBER OF FINDI_ Po,s-r.s' gm T T
| T The Tranulatmr af’th@ M@partment, retterated that the
: avail&bilitv ey adogquat e number’ mf Hindi Fbstabentor Etndt Transv
Jaﬁ@rw Junier ﬁﬂndl Trmnslator amd Hindt Typ&sts etc.) tn thc

and subordtnate Qﬁftcmm ts mecesnary for the - implcnantatton qf -
foioial Language Joltvy of Cantral Gonernment and to ensure stete
.compliance: of.. the proviatons of the offictal languaga Act and
‘Rules made thera under (0, if. ¥C, 73035/3/80-0.L(G) dated 27-4~7987,
- of Odle Departmant)wtm@ Hintatry has ftxed norm jbr the Hindi
pout jbr the off&emx Iocated in.the 'C’' region as 7(one) Junior.
. Pranslator. in. an office: having 25 to 75 #intaterial -employees; 2
(two! Juniow Transratow for an arfzcw havtng 76" to 725‘Aﬁntsterta1f

for'an qfftce havinm ‘more than 775 M%ntsterial cmplouees. Stnce,ff[
the Cammissicnevatw3 of Customs and Central E@ctae, Shillong has
“fu!fillad the abov@ normns,a decintion. was takan to sand a propoaal
“t6 the Hintatry for sanction of Hindt Posta as per ‘the norna. As
-ona of the members told. that Gouurnmwnt ‘had imposed ban on craa--

tion of new poa#w,_tha pmwpo&al wtll be gent after thted the
ban,. -

c ’

o t. ' Lot . ,,." e . . - Y 1] . ,‘

ACTION:~ Et, Branch of Hqrs, Shillong;:.
. : ' : ek,
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ANNEXURE -3¢

3. RZT m smr s;,: MM[E’-»PMMS” szmuaaj)ép& ETC. ré'»'ié;ajf}é
wam FOHN =

T%e Tramslat@w~of the Dmpartmﬁnt stated that as’ per tha | .

"'foicial Lanquagm Ruiaa, all the Min13¢ertes/Dapartnenta and thetr : -1?@
i‘attached/aubordtmavws offlces phould ppmparc the name 1atea.rubbdr- e

‘ stwamm, stgnmboarda @te. both in. Hindt and Bmglish ‘version: ahould »be
"mrittan .above - the English- version, It was also. inforned that some of-
such ﬂtmms are: omly in mhgliah aud wﬁll be rwudona very soon- tn -Hindt
~and- Ewgliak Aftar dlgcusgtionon the. potnt 1t was accapted dy- the :
| menbcre prcsmnt that the remainiwg rubbar-atanpa, atgn-boarda, ‘name- S
=p1atea or ‘both Cus#oma and CQntrwl ﬁmctsc, Qﬁficas, Shtllong would be  '}
”. prepared biltngumltv ag per ths ﬂfftctal Language Rules. Sl ;Tiﬁi

o et A mmer vem e L e

APTIOM (fe The RRO Qf Custona and St
. The PRO of Cantral Ezclse 4
s%t?long and conernad
Bifanch, .

. " AW Fray)
4. L{%ﬁg u _&350%:?{' Gé!ml?{l :C.RIJ.I.THS“H:ID OIHE}?DOCUA@IVTS KT?.
- ghrt bunms A1, Twanslmtcr of the Departnent retterated

‘that:documents ‘etc, as mentioned in ﬁrm.tton 3(3) of the: Ofrtcial -

*Langmagc Act, 1963 as amended in - 7967 Ftge— resolutiona, gcnaral'
orddrs, rules,na#tﬁtcm#ﬂmna, agrwawente, adnﬂntatrattve and athor iy
reporits on presa cummmmﬂques should" inmartably be iaaued biltngu-, .
4 ally. i,eo, Etndf and Bnglish, - In thts connectton 1t was. cuggeated :
© :that the Biranchs /. Sectimns, mho preparc the ‘above - documents in-

L English ahall take the help of Aindl. 0@11 of Hgrs, offtce fbr tts
"f?‘-ﬁtndt veraion too. . . .

MCIION fom 411 thc Branch~in~charac/ u
Supertntandcnt of Customs -

; S | : & Central Exelse, Shillong,

5.  _FRITING Am)ﬁ,;s.s's QOF_ENVELOPES ,wp IN DES PM‘CH mrazsma -

: As ru&gr§a“fo the potut or: wrtting addrcas on cnvclopes
and make entru g)ﬁaspmtch &wgtswar it was uuggeated that the -

- letters re@etved tn Hindt would de emtared in Recetved Regiatcr in
'94Htmd? and the addrﬂsa mould be written in Hind! on the cnvelopea ‘ il
Jor fhe letter ro be sent to the “4" ragton.v S . o el

ACTION 2~ Daspatch & Recelved
Section of Oustoms & 0
Central KRzclse, . oo
Shillong,

6_Cont, P/-g,




6.

l

tt wa& ouggestad that as par the foioial Language Poltcy and “kn -

“Q?thiwtry a ins?ruotton, the Hindi erkahop will be oryaniaad 4 (four)
. vttuea durimg the Fumwncial Yéara o ,,,“Mw,\ ,~‘{ o )“,;th
_ 3 : RIS LA MY "o

e e r '.{‘fiﬁ_;';..ﬁ"j‘_‘ " co I (rmro]y u_,, Eqr.s. Etndi 0611.

18 re e I - Qo2 ' ‘< .
RO S 1 , PRI ’ o 3 ‘/-:

A ANT’(HWER PO[WTS FOR DISCU SION WITN TEE PERHISSIOH QP THE

~-,.,9-.;<_z¥,4_.z.wm.@ e e ek s e
vt i FLER ithe- parmtswi@n‘of the Ghairmana the- point qf P;bztcatton
2 of. a. dapartmenfmlxﬂindtlmagasine was. discussed. It was‘inforned that- .
_the-dsportnentl Hindt Negasinedmane SAPTASAIERA " was firet: pubztah-;
©oed: tm 1999 and mtnce then due to lack of" wufyicient publiahtng nater—f
fial,“@txcauldu“t be publimhed g0 fuw &ftar dtscuaaion 1t was. auggea-
ted fo’ put up the relamant ffl@ mttm the publtcatton uatertal fbr o
appr«vat. '

»

A . g T [ R
A"I A

5 R ACTION t- Hqra. Hindl Cell,

NTENCIETE -é_; Y T i' e et , y '
| Agaim tka 0hatrmwn mxproasud Wﬁawe concern that the;pronggjonal
;scope ‘of ‘the:Junior Aindt: Zranslator 1g'¥11'-in the Commissionerate,
.'The duntor-Hindi - Tranalmtar who-has been:working for:last Il,uegra
-rwithout any promotton ‘dite: to: non-sanctionad post qz_gantor Etndt;
" Iranalator in the: department Thu Chairman-suggested’ that- an fraeh ‘
o propOsaZ for: smnctton of’one poei oF Senior: Btndt Translatar would bc
- aent to the Ahmﬁstry of F%nanceo D@partment of Revenue, C,B.E&C.. tg
'J%van Duep Bui?dtng, Parliament: Street, New Delhi-as-soon as: xhe ban
on racruttnentA/‘qpnatton imposed by the (Fovernment 1§ lifted.

. H . PR e on . .
ay oo vt P H R . .
A e B TaYE T . & R e
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. CHAIRNAN .
OF anrzczaa LANGUAGE THPLENENTATION. coygzrmxx
\CENTRAL BACISE SHILLONG, .
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orm CE OF THE commssxoma OF CENTRAL EXCISE’ "
SHILLON G

..-.—.--——-—
E— ]

C.NO., II(3Q)8/1:T 11/97/// 5,,////Dated “7;“-{{ P

To T o H\ N\,m

The Deputy Secretary(Ad.II-B), '
Central Board of Excise & Customs,-
North Block,

. _ New Delhi.

Subject-: Appointment of Assistant
Director(OL) - Regarding.;

.ocoioul..l_.,'.to.‘iocoo0.0

rSiI‘,

The Government have taken severel steps to
o promote Hindi in the day to day working of Governmentn

. fohed, which sre 1 Assistent Director(OL) & 1 Junior
~Hihdi Trenslator. From these 2 posts too the post of.
Assistant Director(OL) has been lasying vecsnt since
1991. The other officer Shri Eunis Ali, working. in

the grade of Junior Hindi Translator hes already
completed 8 years of service and he, in addition to

his own charge, has been looking after_the work of
éieigtant Director(@ﬂ? “since 1994, ic?ﬁl

.
4 As per the Recruitmen Rules, a Junior e
Hindi Translator after completing 3 years of regular i
service is entitled to promotion to the grade of i
Senior Hindi Translator. However, due to non-sanc- -
tioning of any post of Senior Hindi Translstor, he
gould not be promoted,

Now, Shri Ald, referring to en edvertise-~ .
ment of C.B.D.T.(Copy enclosed), hes requested for .

7

appointment to the vacant post of Assistent Director:,

Ahility oriteria mentioned in the advertlrement. He
holds Masters Uegree in Hindil with English as a
subject in Graduation. He is also en L.L.B. and
has put in 8 yesrs Jf regular service in the grade
of Junior Hindi Trenslator.. ---

S

However, as I donot have the Recruitment
Rules of Assistent Director(OL), I am not aeware i
whether the same criteris could be adopted to appoint
Asoistﬁnt Director(OL) in this Commissionerate.

)

) ‘ ' COﬂtd......P/Z-o-oo
WP - |

TN ek VYNMERURE exn ;

Department. Yet, for the entire North Eest of Customsii
el , & Central Excise hsving e sanctioned strength of 2109nf
Lh _ U officers only 2 posts for Hindi work heve been senct~'f

e (OL) in this Commissionerste. He fulfills the eligi-i}



b ANNEXURESXL z

In view of the above, I may kindly be sent
a gopy of the Racrultment Rules for Assistsnt
DirectorEOL) and, ‘1f appointment could be glven
on deputation besis, I mey be gllowed to immediately
f£111 up the vacaont post of Assistent " Director(OL)
since promotion to this post “could not bpe given in
the absence of a Senior Hindil Trenslator purely due
to non sanctioning of the post.

Enclo : As above. - Y u:é féifhfully,

. ( L.R. MITHRAN
\ -, COMMISSIONER OF. EENTR
SHILLONG

L.L.q . ) o . ) o - -' v P 1

l SO .
( - - '_v********'/ok




‘“hot R~ Tanede ™, Ty - ( A . \‘)

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE: SHILLONG

C.NO.II (39)8/ET.LI/97/ J @053/ ) Dateds - ~
To | 11 MU
- The Beputy Secretery (Ad.11.B)
Central 3Board of Excise & Customs

North Block,
Noyw_tolni.

Sir,

Sub: -~ Appointment of Assistant Director(OL),
Regerding.

I am directed to refer to this office Letter
of even No. 14485(A) dated 14.7.97 on the above subjeot
(Copy encloged) end request you to send the Ministry 8
clarification gt an early date. .

Yours feithfully,
j :‘ 4 /’ 12-]€ C]f
a0 < (R. B. PASSAH)
(] \ o ASS1STANT CONMMISSIONER(HQRS.)
CUSTONS & CENTRAL EXCISE: SHILLONG

Gt W - Mo Y{U ¢ M >(/\.c{ (0 AK'B)/
@\4/\(\ ) (\(‘,\X NO,).\'Z‘,; W e ﬂ)v\f\/" [;71‘ C (1)'( ) S( )\OAM V\x ‘AM—/ N\D

Moo -aelhh =iz - - a2t (), b2ash (&
thi o 636 (o) 5294H0 09" ) )

S fwERIREZN o (32
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AEXURE - X11]

OFFICE OF THE COMMISSTIONER
CENTRAL EXCISE :: SHILLOIG

1

C.No.II'(39)‘8/E'I‘~II/97<5>?7(5—4@ Dated .9 Noy 1993

To

The Deputy Secretary (Ad.II-B),
Central Board of Excise & Customs,
North Block, ' .

Mew Delhi.

Subject : Appointment of Assistant Director (oL) -
Regarding.

Sir,

Flease refer to this Office letter of

even no,14485(A) dated 14-07-97 (copy enclosed)

and subgequent reminder dated 12-08-97 on the .
above subject. :

Shri Eunus Ali, Junior Hindi Translator

of this. Commissionerate has submitted another
cepresentation dated 25-09-38 (copy "enclosed) dun

to non receipt of any clarification’on his earlier

representation dated 26-05-97. Since the Board has
not created any post in the grade of Senior Hindi
Translator for this Commissionerate; Shri E. Ali,
Junior Hindi Translator has been in! the same grade

for the last 9 (nine) years without any promotion

and due to non posting of any Assistant Director(OL)

i“‘tUiS.QQWWiSSiOUQFaﬁeAS?PC@wl991(;Sh§i Ali 1is \
yirtuallylooking after the work of issistant
Director (OL) in addition to his own chargs.

Since sufficient complemant of staff in

difforent grades is available in this Comnissio-

nerate, the Board moy consider the representation
off shri Eunus Ali, Junior Ilindi Translator and
initiate action for D.P.C. to promote him to Ehe

QEEE;Tﬁ?TEEistant Director (OL) at least onm hd Hoc

basis till such time regular appointment could ke

given to the post of Assistant birector (OL).

Palthfully,

\ o D
>%ﬁ?0\

. 0\+ )
( B. TUAMAR )
(

Encl : As above. Yours

DEPUTY COIIS5TOoNER

CUSTOLIS & CEULRAL EXCISHE &1

p ft Vo)
S

SUILLONG

SRS
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OFFICE OF THE COMMISSIONER OF CENTRAL EXCISEsSHILLONG |

CoN0+II(39)8/ET=~11/97/ -/(é) Dated s- q
, T q

To: - .

The Deputy Secretary(Ad.II-B),

Central Board of Exclse & Customs,

North Block, \

New Delhi. :

Subject & Appointment of Assistant Director f%f

(O‘L') - Rege e

Sir,

, Please refer to this office letters of even
- No«14485(n) and 32754(N) dated 12-08«97 & 09~11-98
- regarding appointment of Assistant Director(Oe.Ls) in~ﬁﬁ
this Commissionerate. ;%f

i
The Agsistant Director(0.L.) 1s entrusted wit%&
the responsibility of implementing various schemes foryﬁ
promoting Hindi in day to day work of Govte Departments
formulating new schemes and represent the department inil
various meetings/seminars organised by the regional ;
committees on Official Language..However, due to non=:ii:
posting of any Assistant Director(C.L.) in this depart=
-ment since 1991, these important and responsible works;
are not attended to by the proper designated officere i,
The requirement of Assistant Director(O.L.) is felt more.
due to the fact that the Government servants in this =
region have less knowledge of Hindi compared to that of;.
other reglons. The Chairman of Official Language Imple-}f
mentation Commi*ttee(O.L.I.C.) of this Comnissionerate, i’
in the recent meeting dated 18-05-99 has expressed hisvm
concern about the non-filling of the posnt which has been
definitely ‘hampering the implementation of the Officialz_
‘Language Policy of Govt. of India. y

However, Shri_Eunus_Ali, Jre. Hindi Translato:A

...... .

the only_other Hindi Officer of the Department has beeni
looking after_the work since’ "1991_without any monetarmw‘g

gggefits ‘and it appears from the Recruitment Rules thaﬁ#ﬁi
Shri Eunus Ali, Junior Hindi Translator who has complet‘ﬁ;
almost 10(ten) years of service in the grade, is eligibl
for promotion to grade of Assistant Director(OeLs)e

A

In view of the above, it is once again reques
to fill up the post of Assistant Director(O.L.) at an i
narly date by promoting Shri Eunus All, Jr. Hindi Trans}a
tor so that the intention of Officiaf Language Policy f@
~Goesnot suffere. :

Yours £aithfullyo'

w2 ' ] - S
Wt A /(')4/5 I

h (,> ( 2o TOCHHAWNG ) SECAPS:
( - . COMIISSIONER OF CENTRAL EXCISE:::
‘ A&JA | SHILLONG ;|
Koo Mi\ o T
‘» o L. 3. X

d Wémo\“‘s‘og |
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L : YANNEXUP\E XVI

'como. II(39)8/DT-—II/97/(\2%3 " Dated:

il

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE 3:: SHILLONG.

4 \qq“ &
To | | : a0 3\5\\ }

Shri K. Majhi,

Under Secretary (Ad-II),

Central Board of Excise & Customs,
North Block ¢ New Delhi.

-

Sir,

Subject :i- Appointment of Assistant Director (Oe.L.)
- regd.

x: "z =
S SN N

A

The post of AeDe (OL.) in this Commissionerate is e
lying vacant since 199% for which there have been various

correspondences from this office. In this connection your

attention is invited to this Commissionérate's letter of

even No. 2115(A) dated 21.05.99 (copy enclosed) . Such posts
are also ;ying vacant inhqther Commissionerates like Chennai,
Madurai, Trichhi etc. and thé reason for this, I believe,

is non-avallability of eligible officers in the grade of
Senior Hindi Translator as this is the only grade from which
8fficers can be promoted to the grade of A.D.(0.L.) as per
Central Board of Excise & Customs (Attached and subordinate
offices) Assistant Director (Official Language) Recruitment
Rules, 1996. The Recruitment Rules may be suitably changed
to bring Junior Hindi Translators under the purview of the

scheme for promotion to the grade of Assistant Director,'

The Col. 12 of the Schedule to the present
Recruitment Rules may be suitably modified to bring the

e

Junior Hindi Translators with a minimum of 8 years regular
service in the grade to be eligible to be placed in the zone
of consideratdon for promotion to the grade of Assistant

Director.
-
hilpls—
< p % ﬁww

Ty o S\Oﬁ
o ¢ ey
Qqua

Contdes<P/2.
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ANNEXURE-X VD)

7 | Further, since the post of Senior Hindi Translator
has not béen sanctioned for every Commissionerate, as is

the case of this Commissionerate, the Junior Hindi Translators
of such Commissionerates are not having scope for promotion
to the grade of Senior Hindl Translator even after completion
of the qualifying services. The'date‘of jdining in the gkade

of Junior Hindi Translator may be reckoned for preparing the

list of officers within the zone of consideration for
promotion to the grade of Assistant Director. '

Early action in the matter is requested.

Enclo:- As above. CENTRAL EXCISE 3 SHILLONG.
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- Shiri K. Majhi,
Under Secretary (Ad.1),
central Board of Excis
Block, New Delha

e & Customs
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The Commissioner £ I Ch
Central Exclise, ' . \\buMung N : *3%
SHILLOMG. > o | ‘
(Through proper channel)“ P S t.4 'l; .
e -7~ _— Cd
~__________"_’__/"' Cdee . i ‘
SUBJLCT s ~Facility for appearing in the Departmentaa .Zw
projotion examinatlon-reg- '
Findam, : g

with due respect and humble submisslon, I beg to place
foilowing few lines for your kind consideratxon and sympathetic _
arderse— p . o 'y}

1 Thet Madan, I was appointed as Jre. Hindi lranelator :
in the Scale of R5.1400-2300/~ in the office of the Commissiaxey”m .y
of Customs and Central Excise, Shlllong on drd July,1989.and ;

. ﬁ re 1dfrlnn my sincere service to this department since thEn.;'
B ,-"3

2. That Madag, I have already complefad 7(§éVen) yﬂarSH
of continnous aervice 4in this department in. the same" grade.ﬁ_."

“ . I

Do that Madam, even 1f I have completed 7 (seven) years

of service, 1 have not been given any cbance to. appear in,depar¥
ment afmst exnminati att for promotlon to Lhe Inspector grade.“ ;‘ i

e Thalt Madam, it 1s an established procedure that: thg 5
5t°nog.aphexs{Gr-III) of this department after comp&etiop 5 A
years of service are called for appearing depa@tmental promotLox

Pxnmtﬁqtion to the grade of .Inspector,

PR »That-Madam, the Draftsman of this department too on

completion 7 years of service are called for appearing the
- departmental promotion examxnation to the Inspector grade.

6o lhaL Madam, unde-r these circumstnncen; I have . beenwﬂa}
put to understand that I may also be glven the. equal opportunLtj

to appear in the departmental promotion exam§nap;on tol ;pg?ggagﬁ

of Inspectors

! oo.oP“zo
— .
N
(re‘202i§;§ : : i
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[
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‘I, therefore, pray that my aBove'humbié;
subalasion may klndly be con.aldered and rm order ‘
1Ry ijHWy bo pasned” Lor rrnnbtnp mo,the chanao
$1t in the ensulng departmental pr‘omotlon exa-

to
minotion to the Inspector grade. .

I shall ever‘gratefdl to your”honoufabié&'

. v

43}
[
b
®

Yours falthfully, -

. ( EUpiUS ALI )
JR. HINDI 'I'P/N SLATOR
CU&’K)MS & CEM‘l”/\L EXCISE:

W : ' DR oHIL[O"’G.
P
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The Commlssioner,
Central Excise. ~ '
shillong. : ‘ - ' o

Bubject :- Prayer for promotion to the graae ?
: of Assistant Director(O.L.). '

Madam,

With due respect I beg to lay before your kind o
honour the following tew lines for your kind consideration. ’

That Madam, I was appointed in this Department

in the Pay Scale ot Rs.1400 - 2300 as Junior lindi Translator i
on 03-07-89. , - ;5?3
‘;’:aﬁf'
TU

That Madam, I will be completing 8 yedrs of servicéﬂv
. '1'.'-
- “f

rnat Hadam, As per Service Rules., a Junior Hindi
Translator after completing 3 years ot service is -entitled
for promotion as Senior Hinuai.Translator. However, tnougn I
have completed all most 8 years of service, I have not yet
been promoteu to tne grade of Senior Hinui Translator as there '
is no senctioned Post of Senior minui Lranslator in this’ =
Comuissionerate. '

That Madam, as per an advertisement in . the ( :
Emplo,ment News uated 19 - 2,0 mpril, 1997 by the Central Board
of Direct Taxes, New Delhi, a Junior Hindi Translator having.

inter~alia, 8 years of. experience in the grade 1is eligible

for the post of Assistant Director (0.L.) (Copy enclosed) .

That Madam, there 15 one sanctioned Pont of
Annlstant Utr“fﬁfﬂj?'“‘) which Lo Lylny vacant Ln this
commissioneratdyand’ I am looking after all the work of Assist
ant Director(O.L.) since then. ‘

~

That Madam, with the presumption that the require-=
ment for appointment to the grade of Assistant Director(O.L.)
in this Department. : . {s same to that of what:
has been mentioned in the advertiscment mentioned above, 1 am;:
also eligible for appointment/poomotion to the grade of
assistant Direcbor (0.L.) as I will Dbe complementing 8 years
of service in June, 1997 in the grade of Junior Mindi Transla--
tor and also have £he minimum ecducational qualification( i.ef
laster Degree in Hindihqand galso a permenent resident of N.E.R,

In view of the above, I would reguest your kind
honoun to taike necessary steps Lo appoint/promote ine in the
grode of assistant Dircctor(0.L.) against the sanctioned
vicant Post tor wnich I shall rem~in grateful to you.

tnclo :=lig abave. : }Yours falthliully,
<\ s S
&“_QPW /t__,_.-——"\"’\_/tw\ @/Q\. . 6.0\1
’ o , b
t
Aﬁﬁ éoé)ﬁw; ( EUNUS ALL )
jnist’ D\\)\S\O‘ © JUNIOR MUINDI TRANSLATOR, '
Ae\)s'fomseﬁgn. _ cusTuls anlb CEHTRAL EXCIGE s ¢ - SHILLONG
R el

N

T ——
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The Hon'ble Member(P&V);

Central Board of Lxcise & Customs,
Noxth Block,

New Delhi~110 00l.

(Through' the Commissioner, Central Excise, Shillong ).
'Subject: Prayer for alloﬁing to draw highor pay scale.

Respected Sir,

With due respeat, I beg. to lay down the following few
lines for your kind consideration. :

Sir, as you aware that presently there is no Assistant
Director(0.L) is posted in this commissionerate, and I am
looking after all the . works' and duties of the Assistant
Director(O.L) since 1991,' though I am a ' Junior Hindi
Translator and .completed 10, years of regular eervice at my
present grade and drawing <tle scale pay of Junior Hindi
Translator without any financial benefit of higher grade.

Sir, ab you aware that ander Fo R 5. R.,Rule 49, there is
a provision that an officer is admissible to draw higher pay

scale when he 18 performing the works & ‘duties of vwhigher
officials in the same department.

Sir, I thérefore] request you to kindly congider the
matter and pass necessary orders to allow me to draw the scale
of Assistant Director(0.L) with retrospective effect.

'f"-

~ Yours faiﬁhfully'k

AN
(EUNUS ALI ) , ~\%Z

. JR. BINDI TRANSLATOR

CUSTOMS & CENTRAL EXCISE 3$$HILLONG




A 'NNEXDF\E;X}L' REMINDER - 1.

2

The Cemmissiener,
Central Excise, Shilleng.

(. Threugh the Deputy Cemmissiener (P&V)

~ Subject:- Prayer fer Prometien te the grade eof Assistant o .
| Directer ( 0.L.). | o o

Sir,

Please refer te my representation dtd- 26-5-97 en the
abeve subject, ’

Again, I would like te mentien here that I am werking in
the department as Jr. Hindi Translater in the Yay Scale eof
Rs . 1400-2300/~ (Pre-revised) since 3rd Jply 1989 till date, and

2 Jr. Hindi Translater having 3(three) years ef regular servicé

'Jis eligible for premetien te the grade of Sr. Hindi Translater
© (Recruitment Rules'of Hindi Translater is enci@séd herewith) and
: having 8(eight) years, of regular service is eligible feor the

t of Assistant Directer (0.L.). (Rccruitment Rules ef Assistant

Directer (O, L) is enclesed herewith). o

Theugh, I have cempleted 9(Nine)years ef regular service as

g, et e

Jr. Hindi Translater, neither I have premotedvto the grade ef
Sr. Hindi Translater, ner Assistant Directer (0.L), till date

. and because ef this, 4 have lest net enly pecuniary benifit frem

'Afﬂ the higher grade, but alse lest the senierity in the next grade,

'and fer the abeve reasens, 1 have been suffering frem mental ageny

%o, in my day te day 1ife. | ﬂ@@Mg;J .
' | <§%§%&;i?fﬁd~
e O

I therefore, earnestly request at your heneur te pass -wﬂﬂ

: ,(ﬁp&- .
necessary erders for my Prom@tion to the grade of AssistanégéTQi@@@gﬁz

\G) A
Divecter (0.L) for that I shall ever remain grateful te you.

Enclo:- | Yeurs faithfully,.

1. Representation Copy ef Dtd-26.8.9%. | o FLA Y qtg
 Recru R | nslater. S/ iy 1 ‘\ "

2., Recruitment u}es ef Hindi Translater ( EUNUS ALI ) A

%, Recruitment Rules ef Assistant Jr. HINDI TRANSLATOR

Directer (0.L), CUSTOMS AND CENTRAL EXCISE, SHILLONG.
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qu Joint Cowmissioner(?&v); :
istems and Central Ixcise, g
sHI:- ONG, ‘

DATrn,unxx Nc.
THE_18th M yJ1999.

Siry

i
H

With due resp@ct, I7beg ta state thatf%s%’ . Y
per decisien taken by the Chalrman and the Mémhers
of the 0¢ficial Lanzuage Implementatien Cémﬂif?pe
(0...1.C) meeting of Custems and Central LYCiSé |
qus 0flce, Shilleng held on 1&-65~10°° at 3. O0PH
a fresh pr@p@q L may kindly be sent ts the: u@nural'
Beard eof lIxcise & Customs, New ;elhi, fer pr@m@ting
me to the post of Assistant Eirector(O;L) as J am
in the charge of the Assistsnt Diréctﬁr(G;L) éince
1951 till date, as I have fulfilled sll thke crite-
ria srd I am eligible for the post of Assistant
Directer(0O.L). e, |

o
NtFs -
LY

This s fer faveur ef your kind censideratioen .
and ascesnsary setien at ysur 2nd please.

Yours faithfullj, B Nt

Enclo~As zbave, AL ;‘\ﬁ$‘
‘ . e -~ BN
T ":4.,3\ -

EUNUS ALT ) «

Jr. Translater,
Custams and Centrel Excise
Shillong
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The Commigginer,
Central Excise,
Skilleng.

' . | BE N
Subject.- Appsintment’of Assistant'Director(O,L)—regeﬂﬂf» s
"'l ! g
/! N
Sir ’ // '\ \ . '

With a view \to ‘deliver yeur letter Ne.CNe.II(39)/
8/ET-II/97/2115(A) dtq\21 '5199. regarding my premetion te-
the grads of ssistant Directsr(o.p), I had myself gene te
the Board's wfficg;during m ~stay in Delhi fer attending
Hindi Training. ]'. A'f\’ T e I

e,
by

e
SR .

alme AR
-

eI

S Fles L

. In Bsard's effice,;l met Shri R.S.Tanwar, Deputy ,
Secretaty and’ Shri K. Majhi Under Secretary "and 1 narrdted."
‘them in- detail my present positien ‘and”alse - the frustratien
that I am g@ing threugh due te mjid my non—premotien in
service fsr last 10 years since my 1nduction in the depart~f'

ment . They infsrm me that sin"& the Racruitment Rules does
not . previde feor promotien ts “the- zrade of Assistant Director
(0.L) frem Jr.Hindi Translater, they are net akle té consider .
my case and alse ether similar requests and they are planning L
te change the Resruitment Rule .t® previde fer prometion te the '
grade of Assistant Dircctor(o L.) frem Jr.Hindl Translater with:
{ﬁ, minimum 8 te 10 years. of service in the grade,and alse-the
. change 4% #hmest at the final stage of finalisatioen . They alse

suggested te have a suggest%on in ‘this regard from the Commisse
lenerates . o

© e Mmoo s

o s et E o v

In view of the abQVe, I weuld request.yeu te kindly
submit a propesal in this regard to the Beard prspssing ‘the
changes in Recruitment Rule . '

urs falthfully,

L,,,»\_/»M i

(Ql‘gbo cer . ( EUNUS ALI ), :
oN L : JR HINDI TRANSLATOR, | |-

. - CUSTOMS ANL CENTRAL EXCISE, |
SHILLONG., i )

i
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To, Ek‘
| - ‘\1_
The Commisstioner ’ 1.0 N
~ Central ﬁmctse,‘, 96\\ﬂiiffx/é° Z ‘
Shillong, '
Dtd.14,6.00
Sir,

With due respect,I beg to ¥XAXEXYREE subnit
the following lines for your kind constderation :i-

That, I have working tﬁ the Commtssionefdtes‘aa Jr.
Findi Translator in the pay scale of %o 1400-230n[~
(Pre-revigsed ) since XFFX 3rd.July, 1969 .

That, I have not gtven ‘any prométibnlf%om-Jﬁ.Tranaﬁ ,
lator to any grade ttll date,and hence I have comple~. """
ted 71(Eleven) years in the same grade., -+ . .

That, in addition to my nérmal dutiés, I am looking -
after all the work of Asstt,Director(O.L)stnce’1997;'j.’
That, dﬁuper the Column Wo.12(1v) of Recruithéﬁt’ﬁdlq&

of Asstt.Director(0.L), I am eligidble for: the post of
Asstt.Director(0.L) (Copy enclosed) o '

' In keeptné vtéwiqf(my honordry'éerbtca'nendered
to the lony time vacant post.of 4g8tt.Director(0.L); I
may kindly be considered for the post of Asstt.Director

(0.L) at-lecst on ad=hoc basis till my regular promoti- : "ﬁf
on to the grade of 48stte.Director(0.L) ,0 (& Cowm He ¢ Y

- ~ Yougs faithfully, N
a)\ | » ( EUNUS (LI ),
% ; (\k\\WL s JR. TRANSLATOR, | a3

08" o - CUSTOMS AND CENTRAL :

T e | EXCISE :: SHILLONG.
s Ot o - o
S
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Rroviso to article 309 of the Constitution, the President hereby
makes the following rules regulating the method of recruit-

ment (o group C posts in the Central Excise and Land Cus-
‘toms Department namely .~ . C

— .

. “t-
'
'

, ‘. Shott title and commencemer')t.:——(l) These rules may be
-called the { i

2) Thcy shall come into forece on the date of their publi-
¥ cation in the Official Gazette,
2. Application.~—These Il

les shail apply to the posts as
. specified in column 2 of the

Schedule annexed to these rules,

>

1

7 i3 Number of posts, classification and scale of pay.—The
umber of the said posts, their classification and the scales

“of pay attached thereto shall be ag specified in columny 3 1o s
.0f the said Schedule. e oy

“ 4. Method -of recruitment,

The method of recruitment to
fications and other m
*Fspecified” in columns

age-limit, qualifications ete.— .

he said posts; age-limit, qualj- -

alters connceted :therewith. shaly be a3 .

,6""to: 14 of the Schedule aforesaid,.
Provided tﬁat“thc upper age limit prescribed may be re.

laxed in the cage of‘cnndidutes'belonging to the Scheduled

lHCastcs. the Scheduled Tribes and other special categories of
1.} PErsons in accordince with the ‘

i

'S, (1) Special p
.. 'Collectorate shall p

rovisions regarding Collcctoralcsi‘—Each.
;. -wise prescribed by 1

ave its own Separate cadre unless other-
he Central Bo rd of Excise and Customs,
anding anything “cont
of Excise and Custom

i .
7

(2) Notwithst ained in sub-rule (1) (he
. ‘Central Board

S may-—

D@ It considers to be necessary
o public interest o to do
L oas it may specify,
stances of “the case
o in writing, orders 3

Or expedient in (he
and subject to such conditions
having regard to the circum-
and for réasons o be recorded
nY. post in one

. 4o Name of post No. of Claséir&tioﬁor Sc
“L¥No.

; ale of pay e ’
. posts posts . '

* non-selec-

. . .
RS S~ .
ol 05T General Ceiitrar- R
Ser(lgg Grade) ™ o vy Service Group'e _
' O i« Non-gazetted

#-350-25.750-EB._ -
30-900. '

" GSR._742.—~In exercisélof the 'powns conferred by "the

: : Land Customs Depariment "
G 0 ecrujim ules, 1979, _

Collectorate of

SCHEDULE
<

Whether

Central Excise and Land Customs to be filled by
- transfer from persong holding the same or compar
able post but; belonging to the cadre of uanother
Central Excise Collectorate or Department or office

under the Central Board ef Excise and Customs |
and ) o .

(b) if it considers to be necessary or expedient on com-

passionate grounds, order that a post in a Collcclo-!

rate of Central Excise and Land Customs whichf
i8 to be filled by direct

recruitment under lhcsg:g
rules, should be filled by transfer or deputation of a'i

person holding the same or comparable or higher!™

post from any other Collectorate of Ce :
or any Depattment or Office under the Central:
Board of Excise and Customs subject tg

such condi-
tions as it may specify havipg'rcgard 10 the circum-I
stances of the case. : Co

. ‘ . i
6. Disqualiﬁcations. NO_PWW :

(2) who has entered into or contrac

ntral Bxcise!

ted a marriage with

i

a person having a spouse living, or ok ' I

(b) who, having a spouse living, has entered into or i
contracted a marriage with any person, "+’ ‘

shall be eligible for appointment to any of the said posts :

: -

Provided that the Central
that such marriage
applicable to such pe
and that there are
person from the op

1
Government may if satisfied f
is permissible ainder the . personal law ;
rson and the other pérty to.the marriage |
other grounds for 50 daing, exempt any |
eration of this rule, T S

6. Power to relax.—~Where the Central Government js of !
the opinion that it is necessary or

expedient so to do, jt may, !
~ by order, and for reasons to be e

‘ corded in writing relax ‘any
of ‘the provisiony of these rules with respect to any class -or |

category of persons Qr_posiEd s ft et .

8. Suving.—Nothin
relaxation of age limit and

.,

.

astes, the. Scheduled Tribes and
al categories of persons in J2ccordance with the

- orders jssued by the Central Government from time to time jn
this repard. o oo

other gpeci

Educational sng- ather qu

ii]iﬁca~
tions req uired for direct recruits

: Age for ‘dirEc( .
slection . recruits

post or

-

tion post

Non-
selectiop. ... -

N
b
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Circumstances

'-{'4Whetl§ur age and Periad 01 - Mu‘hod of xccruumcm In case of recruitment by If a’ Dcparlmcmdl Pro- ! ey -
: cJucu‘Xnal qualx- probation, whether by dlrLCl,hcrull- promotxonldcputauon;transfu, motion Commi'tec exitls,, in wl)lch UDK.)I.l: . " 7.
fication) preseri- il any ".ment or-by pmmonon or grade from which pmmollon,‘ what isits compmnmn Public __Scrvlcc‘ EEREN
bed for d¥ect re- . by depw atxon/tramfc: dcpulalmnllransi‘crlo be made Commission . is
v cruits witl (aply and pereentige of the - 1o be consulted
1 inthecase of pro-. ~ vacancies to be filled by . . in making rec-
"‘ Cmotees - N ‘ various methods v fuitment.
- .
.9 10 o I 12, 13 14
: : b | ) o - . g
;;~‘ Not applicable - Nil By promoli'onl- /Promotion : ' Group «C’ Departmental  Not appliceble
ade)... Promotion Committee

’ . [nspector (Ordln'll’y Gr
a with § years service in

grade. \

A . Numbers(l)to (4) above

the Chairman—Collector ¢f N
‘Central Excise concer- : gy
ned. .

Members :—(1) Senior- =~ N
most officer of  the Q
Collectorate concerncd.,

(2) Senior-most  officer
. of the Collcctorute
concgrned wotrking ) T Pt
outside Headquarlers. o
(3) Assistant Commis-
sioner of Income Tax.

(1) Wheie two or more

Collectorates  have

common cadres, the

other Collectors shall

also be members  of
Departmental - Promo- v
tion Committce. :
(5) Where nonc of
members at

the
Serial

belongs to Scheduled
Caste or Scheduled
~ Tribe, A Group CAY
i Officer of the Collcc-
belonging 10
Scheduled Caste  or
. Scheduled Tribe, if
A available shall also be - -
_ associnted as a Mem-,
ber of the Departmen-
tal Promotion Commit-
. tee.

Notc ; Where two or
~ more Collcctorates have
common cadres,. ‘the
senior most  Collector
o among the Collectors
! shall be the Chairman.

torate

[}

Fas

5 6

/ lnspecm/ _T__)

"—‘8930' GeneralCentral R$425-15-500-, d{ Sclccuo
Iif "I‘/[, Setvice 15-560-20,500- EB— L

.

Group 'C’
- Non-gazetted -
.+ Non-Ministerial

b, lUfo é,o

£B- F5- 77

o " years service fdn

-t

X
s, Essential @ :
Relaxable upto Dcgree from a rec0gmsed Unlver-
35 ycars ip*-the | -sily or an equlvalcnt qudhﬁcaq 2
case . of Govi . tion.” | .,

servants.i! who ‘Nolc : Cnndldalcs ‘WOui
~ haye put in. a5 qulrc(l 10, posses§. ;5
mlnm}um of. 3 %

~ : ch phys
; .ca7 :csts &\& may h&ﬂé‘
i F

“the Dcm,rtmcnt. .
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3’ he follorm amendment is hereby made d
o jagainst ‘Seial No.2 relating 'to ‘the ‘ CREPAS
! post of lksp ctor (Ordinary Grade), { e

in Colugn' ‘2 i.'or the brackets, lettere,

Words and )“m er, "(1) Upper Dlvlslon Lo F.'.
Clc»rks wi 5 ynars service" substitntled .

4 vk YA O E A L
: ) Upper Divis on Cb 1r:kzs/ : w ‘
Stenographe‘.s Ordinary Grade) with Flep

S ROy = St
SO .

§ . fme yeara aerv1ce". w.g f. 21.6., 80 SO
j Taondt 4 _‘ 1' * e i ?4, A 1 é 3,5«," : 2‘
’ [Authority % | inlsfry of Emance ® }gotﬁicahod
‘ lotter F.N‘k. 12018/12/Ac.III-B dt. 2‘5.7 80 27
', ‘ N * .:. W o 3 ."'. l‘ u-, k i' ""'
! l i ‘?fz" ('r o
!x}j’i{‘* i Pt B
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THE GAZETTE Of INDIA

X

JUNE 2, 1979/IYAISTHA

12, 1901

:

[PART II

10 o e A
: \

po—
".~ M
e
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(1) 5% by direct rccruu- T’uom/onun : .
ment. e By )clccuon from amongst s

(||) 25% by pxomouon < pf Upper Division = Clerks
with 3 ycars servide

(1) Upper Dlvislon  Clerks

with 13 years of total service

2 yours

as UDC and Lower Divic’
sion /Clerk taken together ..
" subjcct - to ! the condition .

that they should have: put
ina rminimum of two years
' Do scrvice in the grade of

. ! T Upper Division Clerks; .
SW -y “’Vu" 5 ym of = ﬂiii) Stenographers  (Senior
fwww - ik u "'J' LMW presa Grade) with 2 years® service!
'co?am SR © 7 (iv) Stenographers  (Senior

f A .

Grade) with 12 years service
as Stenographer/Upper Di-
vision Clerk and . Lower
Division Clerk if any taken

. together subject to" the

“ condition that they should
have put in a minimum of
-two years service as Steno-

grapher (Ordinary Grade) -

or Upper Division Clerk.
(v) Woman Searcher with 7

years service in the grade.
(vi) Draftsman with 7 ycars

scrvice in the grade. l
Note : Candidates will be

physical stanards and pass
such written test and pysi-
cal tests and conform to
such age limits as may he
specified by the Central
Board of Excisc and Cus-
{toms from time fo time. *

Grade) or Steno (Ordinary

fequired to possess such -

*» tion Committce. Y
" Note : Where two ormorg % ¢

. Promotiop Committee :(—

.Chalrman + Collectlor of
Central Excisc concer-"'f :

ned. o
Members—(1) Scnior—'
most officer of the Col-
lectorate concerned
working at Headquar-
ters. N
(2) Senior-miost  officer

of the Collc.ctorate:«-

concerned  working
"outside Headquarters. =
(3) Assistant Commis-,
sioner of, Income Tax. :
(4) Where two or more
Collectorates 'havg’u
common cadres, the .7

- other Col}cctors shall:+~ : i

also be members -of
* Departraental Piomo- - :
tion Committee. t" ‘
(5) Where none of ** the""

- members at Serfal Nume=d jo 0"

bers (1) to  (4) above
‘belongs to Scheduled
Caste or Scheduled
“Tribe, a Group AT

rate belonging to Sche-
duled Caste or Schedu-
. fed Tribe, if available.
shall also be assoc1ated )
as 0 Member of 1he :
.Departmental: Promo- |

B

Collectorates - hase .
common cadres;’

¢
1
Y
H

RO
.

).' PN
officer of the Collecto-.s .

“the ";, 5

S

senior-most " * Collector § &

A

among the Collectors i

shall te the Chalrman..’

NERN i
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: o Gcneral‘Ccntral Rs, 5)){2'(%650—25-— "Non: SR AN s
S8 .pe_rintcnden(,: 405 Service: Group " 759 = S
wipell . AR e

w0 'Non-gz-léetted‘{ . &)/6’9‘0 -Sb“la"_z)o ,
\/% . Ministerigy, . . Kn-~¢o.

.o A
. AT Y
S gy s =,
,n.-..\’-.-. T I g 1979/3505‘12,‘7 901"

By Promotion

.

' Deputy Ofti

dent, Level 1 wi
o service in the g of
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o o : T ‘and" et Dlvision = concerned workingat
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(4) Where two or more:

,Collectorates have
common cadres, the

A VR
P\)‘?”XV\/ ,
oup ‘C’ Departmental  Not applicable., . :

3 ?l\

wt

|
i
\
|
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mémbers  at serial
numbers (1) to (4) -
above belongs to
gcheduled Caste or
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. A o . ' . . - duled’ Caste or Sche- |* = "
L e ' ) o i : : duled Tribe,a Group ., AR
e ' e . ' " ‘A’ officer of the Col-/ ;

' ‘ ' : loctorate_belongthg to 4

! L “~» Scheduled™ Casto ot l
' . o . Scheduled Tr]be 1f:

i o i . . available, shall alsobe :,
- , ey T " associated asa Mem-
_ —— . . ber of Departmental ’

. - S . Promotion Committes. -

Note ¢ Where two or ';

" more Collectorates -

. have’ common' cadres, .
. tho seniot-most Colloc-
‘tor amongthe Collec- &
tors shall .‘bc the . -
Chgirmah. i
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aldo v Service Group 'C'
f

fo -0 0{5 ‘ Non.gazcttcd
5 ;', .
1 5

18-—-25 yoars -
(Relaxable upto i
. 35 yearsinthe (i) anloma;tin Draftsmanshlp
‘cmoof Govt
scrvants.)

'-(i) Matriculation " ot
lent examination.-

o+ {eamiva
Fen A o
“
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from a recognised. Institution.
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" Ministerial.’
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ot applicable. 2 yearp. | By direct recruitment.  Not applicable.
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~ Chairman—Collector of

Group ‘C’ Departmental Not apphcable.
Promotion Commxttco' TN

e SRR A R

[
e e e W e e S S At

Pl

NS

Central Excise. TR
Members—(1)  Seniot- e

most officer of the - © . eiTL oo
. Collectorato concerned . ’

worklng - at ~ Head- -

quarlers.
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(2) Scnior-most  officer - R
of the  Collectorats : IR
concerned working out- Ty
sido Headquarters.

(3) Assistant Commis-" . e
sfoner of Income Tax. RIS

s

e med g

(4) Where two or more N i
Collectorate bavecorn- ' A ey
mon cadres, the other
Collector shall also be
a member of the De-
partmental  Promo- .
tion Committee. ‘

(5) Where none of the
members at serial num-
bers (1) to (4) above
belongs to  Scheduled
Caste or Scheduled
Tribes, a Group ‘A’
officer of the Collec-
torate belonging to
Scheduled Castn  or

.. Scheduled Tribe,
if available, shallalso
be associated as a -
Member of the .
Departmental Promo- . -

- tion Committee. . .

__4‘_.1.
RS
¢,

'___..
o

SN

R X N
&

Note: Where two 0T more
bollcctoratcs havc.. PETIR
' common cadres, . the "
senior-most " Colletk,,
tor among the Colloo,,.
tors  shall be -

ALy ‘fd’m_,é i

el



ﬁ'**fceneml Central - Rs 260 /6/3’6-EB-8- Not - 18495 yearg: i (j) Middle : Standard “Pass. ‘1
. Service Group ‘C' 350. A apphca_blo; » 'Relaxable upto (u) Diploma - from * “Induystrisl b

Non -gazetted | S ... 3Syearsin the - Trammg' “Inrstl_tutq: m_! Carpc? i
mestcrml ﬂ” ‘KD (Qo //y "~ case of Gowt: - #y~ HE .
IR / ' servants. L

. 9 10 1 ok

R
-
i

= 18 g:‘
L Not applicable 2 yoars . By dicect recruitment. Not applicable. o Group «c Dep'lrtmental Notapphcab]e
o wNo L e D IR o Notd
L R E O S :

: . Promotlon Commnttow
AT e, e L . O T o .k

h i . - '-

‘ , B A7 Chairman—Collector of; i\
' R IR - : ‘ Central Excise, : "'_'; :
' e ': s .._'"“-.o' 1 - ' . o . l

- RPSRTR AP ‘ o ~ : Mcmbers-—(l) Scnlo'r-'."

. . ' most officer of the |
e Tl e ‘ ‘ ' Collectorate . concern- <,_
e S - R " ed working at Hcad- -
T Lo L . ' quarters,

4
) - . ~ (2) Senior-most  gficer Sy
BRI B - ' ' of the  Collectorate --i .-
o o ’ . S : . concerned . 'working
. Lo e . H ’ .

“  outside Headquarters. - - -
Yoo el o ' ’ o

' (3) Assistant * Comls.
CoToe T . " sloner of IncomeTuxr

o
.

o - (4) Where two or more . . S
S - R e T : , ' . Collcctoratcsh1vecom~ L ok
" " . - e ' : ' . mon cadres, the other -

. Collector shal also = : 'J k .
P . ' be a member of (hc . . E : "
. , o co : ' - Departmenta Pro- - ~,.: 3 I
" | o . motion Committee. ‘ ‘.
: : ’ o (3) Where none of the .

‘ L members at serfal pum-
L A DU 4 Cot S - bers (1) ‘to (4) above -
T . . o : belongs to . Scheduled ;

Caste or, _Scheduled.”
: . : - Tribes,. & Group ‘A %
o o +.officer. of ‘the Collec. :
oL e ’ ..~ torate belonging to i
, Do T . T Scheduled Caste cor-i
. 0 g o o - Scheduled Tribe, jr : .
ot M e i - : ' : ) available, shall afso /";-_'f‘ ’
. . S , o ~ be mssociated ag o PR :
o L . s : Mcember of the Do-. " R ) '
S R SR S : * partmental Promotion ‘:'.:‘I '
SR ’ o R .

. : Committee, - S
. Y . .

]

Note: Where two or morc
Collectoratcs havocom- oo
mon cadres, ° the i
seniormost Collector | i
among the Collectors - 1
shall bethe Cbmrman
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CARA TRV YT 2, 1079[5755 12, 1001 ey
3 4 5 6 7
= e Ty
13. Motor Vehicle ., 343 General Central - Rs. 26§-6- 326 EB- Not 2330 years Essential: S
Driver. Service Group ‘C’ 8-35 R ) applicgblé Relaxable upto Possession of,a valid Permanent |
S ﬁz Non-gazctted ‘ ' ; - 3S'yearsin the ~ Licence’ for Motor Cars”and
o . Non Mmlstcnal Q/) ng 20~ t b cuse Govt. knowledge  of Motor Mech-
; RERUER : Eb- L _¢ servants work- .. anics and experience - in dnv-f :
A<D ~ < - ingin the Dos - mg a_Motor Car for at lepst| /’4’\‘5‘
o p R 7/ ! *partments . . Driving proﬁcucncy‘t
- i csted through a Drwmg,
-/ AV 3 ;L‘Lﬂ’ﬁ’ Test.
. ) .{ 4 { ;D,cur'xh]c
. 3‘1 4’/(3) f:{j Mx(jdfc Smndard pass.
‘u o/ |
S L
9 T10 11 ' : 12 C 13 Tt 14
. ) - . / . . :’.'4 .l
Not applicable 2 years By transferfailing which T v Group ‘C’ Departmcntal- Not appllcable
. s by direct recruitmeiry ™ ihe fesult of the test in JFIpmed Committee;":) 7" =
s : driving designed to adjudge Chaxrman—(gollcctor of, " ; o
A suitability for the post with Central Excise. - N
. ‘ reference to 'standards - of . Members ~{1)  Scnior- -
g s Icompetence considered es-  most  officer of the e
. : + sential in drlvma of staf ., Collectoraté concerncd
: ‘cars, from 'tmnng,qt rcgulat working  at  Head-
‘ P +, despateh Riders and Group quarterts,
o . D Cmployccs of the Central (2) Seaior-most officer
. ' Excise anhd IL.\pd Customs _ of the  Collectorate
r _ Depattment ' possessing  concerned-  working
' . \'_ qualifications in column 8 . -outside Headquarters, -

v, o

. or Uanifcr of pcrﬂons hold- , (3) Assistant Commiss- .
. “ying the post of Staff Car, . ioner of Income Tax.
.,  Dtiver in olher Mmlsmcs (4) Where two or more
B or Dcpnrfm{‘nts Collectorates have

Note : The candidates will be common cadres, the
required to conform to such other Collector shall
age limits as may-be speci- also be a Member of

' fied.by the Central Boad of  .thc Departmental Pro-

Excise & Customs from  mofion Committee. '

Do time to time. (5) Where none of the
oo T members  at  serial

o S - numbers (1) to  (4)

’ above belongs to Sche-
. - " duled Caste of Sche-"
duled Tribe, 2 Group

- - . ‘A’ officer tof the

' Collectorate belonging

to  Scheduled  Caste  ~

or Scheduled Tribe, il

available, shall also

— D © be associated as a

oo B . Member of the De-
o partmental Promo-_..A
. ' oo +_ tion Committee, - ”

. [

L St e
P

: Notc : ‘Where two or,:
© more CoHectoratcs
o e, " have common ‘cadics; s

. tor aniong th'c Co]lé‘(‘-
v : - tors  shall .‘fb_; tho.
S ' Chairman. V'
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ioncr of Income Tax. "”'
(4) Where two or more
collcctor'\tc's havc,,
common cadres, . the €.
other Collectors shall ™
also be members of
Departmental., Promo- -
tion Cominittee. N
(5) Where none of the
members at seriat num—
bers (1) to (4) above :"
belorigs to” Schcdulcd
Caste ~or
duled  Tribt"~ g
Group ‘A’ officer of- .
the Co]loctornu:
belonging to *'Sche.-
duled - Caste “or ‘Sche- ;.
duled Tribe, if avail-"
-~ able,shall also be asso-
ciated as; a Member
of the Dcpartmental
Promotion Committee.”
Note : Where two or:
more . Collectorates
have common cadres, .
the senior-most Coll- .
ector amongst the Coll- *
ectors shall be
Chairman.

‘Not applicable
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Noo-ministerial € s2,- 201 26D
o —_ S
9 10 11 12 13 14
‘Not applicable 2 ycarg.\ By promotion -Promotion: Group C Departmental Not applicable.
) / By promotion from amongst Promotion Committee:

hairman—Collcctor of
Central
cerned.
dember ¢ (1) Senior—
most  officer of the
Collectorate concern-
ed working at Head-
quarlers.

Daftries (both selection as
well as ordinary grade and
Record Sorters Group D)
having the following quali-
fications:

Essential:

Middle pass and a minimum
service of 6 years as Daftry

Excise con-

(ordinary grade) of 4 years (2) Senior-most  officer ce
service as Dalftry (sclection of the  Collectorate
Grade) or Record  Sorter concrnced working
(Group D). outsidc Headquarters.
Desirable: ) Assistant Commiss-

ioncr of Jncome Tax.
4) Wheretwo or more
Collectorates  have
common cadres, the ,
other Collectores shall
also bhe mcmbers of
Departmental Promo-
tion Committee.

(5) Where none of the
members at serial num-
bers (1) to (1) above
belongs to Scheduled
Caste  or Scheduled
Tribe, a group A offic-
er of the Collcetorate

Capable of handling of routine
clesical job ip English and/

Hindi. /

—

/’Mlémc&v{

belonging to Schedul- B

ed Caste or Schedul-

" ed Tribe, if available,
shall also be associat-
ed as a member of the _ ,
Departmental Promot- e
jon Committee.

Note : Where two or
more Collectoratces
have common cadres,

_ the scnior-most Coll-
cctor among the Coll-
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(Department of Revenue)
- NOTIFICATION
"Now Dp;'lm'.' tho 1210 July, 1996
G.S.R. 315.~In exerciso of _the . powen conferre hey sh ( .
proviso to article 309 of the Constitution, the President hereby . = publication In” the Official Gazeile,
o 2 In the Schedule to the Customs l)éﬁ&irimé};
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. post
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d by the | (i) Ihey shall como into force on tho dato of their

kes Hlowing rules further 1o amend the Customs De- . .
makes the followlng rues "posts'l{ccrmlmcnl'Rnlcs, 1979; the following shall b8 ndded

p“-:,",p‘;:‘;ﬂb . Al N e oy G L Yo o oploe Or Tnmv._:
' "'*"“':.SCHEDUI.‘.EI‘g~1 P R ORI LR A LA U M e

e

<1 tion post or

B ' - —
k\w@
s LN .
A %"OMS a{\'\» [ ,J"
F CO% owpS et

R



| ' | - oY -

d [)mwmm = wmcw
aether benefit of added Age limit for dircctrecruits i Eductational and-other ' “Whether . .age and educa- !
sears of service :1dmlSSlble qualifications required for ., -tional. qualification pres-
ur.ld'cr rule. 30 of Central : direct recruits o cribed (or derCt recruit
Civil Service (Pension) ' “will ‘apply”in the case of
1972 i "Lt t Promotees: f
- TN TN Ty T T T T T
7 o 9 10
I ‘ : US4 10 VU USIPHTIS LA SIS SUD NN A L P
Not applicable Not applicable Not applicable. "1 ~% .21, o Not applicable
— —— — e e S T T T e T T T T T -
RACENAN I SR P ;n bl 1ot
S S AR
Period of Mctilod_ol’ In case of recruitmént, by pro-  -1fa DPC exists what'is its com- *Clrcumstances
probation  Recruitment motion/dcputation/transfer, ~ position ~in-which UPSC
if any whether by direct grade from which promotion/dc- is to be consult-
rocruitment or  putation/transfer to be made ( ed

by promotion
or by deputa-
tion/transfer
and percentage
of the vacancics
to be filled by
by various A _ %

methods , o
11 12 : : 13 o 14 15
2 years By promotion - Promotion :—Upper Division  Group ‘C’ Dcpmtmcmdl promo- Not apphcublc

Clerk with 3 years regular tion Commiltee @

scrvice in the grade subject  Chairman :—Commissioner of

to their passing “‘Retention Customs -
Examination *“for the pur- Member :—Two Group ‘A’ i
posc of claiming seniority in Officers of Customs House

the grade of Tax-Assistant. and the Assistant Commis-
Note :—If a junior personis - stoner of Income Tax.

considered for promotion on
the basis of his completing
the prescribed qualifying
period of scrvice in that
grade, all persons senior to
him in the grade shall also be
considercd for promotion not
withstanding that they may
not have rendered the pres-
cribed qualifying period of
scrvice in that grade but have
completed successfully the
prescribed period of proba-
tion",

[F. No. A-12018/9/95-AD-111-B]
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Note : The principal rules were

missionerale failing which
any other senior-most

Deputy Commissioner
(Headquarters) available
at the time of DPC neet-
ing—Member! ’

(iii) Assistant Commissioner :
Income Tax——'—M‘cmbcr‘ §
(iv) Where none of the ment-
bers at serial number 1
to 3 above belongs to
the Scheduled Castes or
the Scheduled Tribes a

Group ‘A’ Ofticer from

outside the Dcpnrtmcbt - ;
belonging to the Sche-

duled Castes or the Sche-
duled Tribes, shall also
be associated as 0 mem-
.ber of Departmental
Promotion Committee. _

G.S.R. No 5. dt. 26-12-1980

G.S.R.
G.S.R.
- G.S.R.
G.S.R,
G.S.R.
G:S.R.,
G.S.R.
G.S.R.
G.S.R.
G.S.R.
G.S R,

G.S.R

No. dt. 21-6-1980
No. 852 dt. 28-7-1980
No. 993 dt. 7-11-198]
No. 1150 dt. 26-12-198]
No. 194 dt. 27-2-1981
No. 72 dt. 13-1-1984

=]

‘No. 527 dt. 2-6-1984

No. 530 dt. 2-6-1984
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ATNEYORE XX NVI11 )

OFFICE OF THE COMMISSIQNER OF CENTRAL EXCISE s SHILLONG

ESTABLISHMENT ORDER NO.17/2000
DATED,SHILLONG THE 0Be02e2000

Subjects- Estte Promotion, Transfer ‘and Posting to the
grade 0f Inspector Order Regarding =

BART=Y - BROMOTIION

The following Stenegraphers Gr.LI. Tax Assistants, U.D.Cs
and ggggagrgphera GroIII of Customs & Central Exclse are hereby
promot@d to the grade of Ingpecter in the Scale of Pay of
R$5500-175«2000/= with effect from the date. they assume charge

of higher post in the places of postings 3

SL.NO. Name : PRESENT PLACE OF POSTING

1, . Smte.Falgund Bhattacharjee Tinéukia CeExe Division.
-~ 2e Ththaneswarss;ngh,' o Dhubri CeExe Division

3¢  Abhoy Chakraborty Agartala Customs Division

4 Nirmal Chakrébofty o Tinsukia CeExe Division

Se Ratan Kre. Deb . - Guwahati Ce.Ex. ﬁiv;aién

B ~ Pradip Kxs Biswas - = --Dibrugarh CeExe bi%ipion

Te Smte Maitreyse Banerjee Revenue Branch.'Shiilong

8e Subhasigh Paul Dibrugarh CeExe Division

% Sukanta Nath ~ 8ilchar C.Exe Division

10, Akhil Chandra Basak Dhubri C.Exe Division

11, Renjit Kre Dutta Dhubri CeExe Division

12, . 8anjoy Kre Barpujari " Tinsukia C.Exs Pivisien

13, Jugal Kumar Lahon : Dibrugarh C«Ex. Division

14e  Smte Jaimole KeMo PeAs to Joint Commissioner (P&V)
15, 8andip Dag (sC) . Agartala Customs Divisien

16e Kanékeswar Goswami Guwhati CeExs Diviaion

17 Nighitush Choudhury‘ CsCoP's Caell, Shillong

18, Mahadaeo Pre dhan : -General Branch, Shi;iohg

19 Bimal Jyotd Dey Tinsukia C.Exe Division
204 Ranjit Dap - Kgzimiganj Customs Division '
L 2% §mte Suchana Pey - Karimganj Customs Pivision

22 | KemalaKanta Daa’ (sC) . Tezpur CeExXs Division
%236 R.Karb@ngsama Singh Imphal Customs Division

24 ' Smte Kw&antimon DiengdodST) Audit Brarich, ghillong |

25, Banlurlmm Lyngdoh Tron (ST) EHEstablishment Branch,8hillong

\

_ COntddooo.'OP/ZOQOO
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Sl.Mo.  Name PRESENT PLACE OF POSTING
C Shri : ' '
fj 26 smteJorilla Myrthong (sT) Accounta B:anch. shillong
276 Anil saikia . '~ Dibrugarh 'CeBxe Division
284 sanjiv Kre. Sethi Digboi Ce.Exe. Division
29s Niranjan Malakar (8C) Karimganj Customs Division
30 smte Malabika Roy (sSC) silchax Ce.Exe Division
3l. shyamal Deb (8C) Dibrugarh CeExe Division
32. Kajal Kr. Manadal . (sC) Dhubri CeExe. Division
33. David N.gangma (ST) Central Excisa(Tech),. shillong .
34, gmte Bansharei Kharkonger(sT) Revenue Branch, shillong
356 Aghsigh Dutta (sC) . Dibrugarh C.Exs Division
36, Rambilash Das (sC) ~ Jorhat CeExs Division
; 37 smt. Hatkim Lhovum (ST) Imphal Customs Division i
. 38 Darilang Pakyntein (sT) ~ Customs (Accounts), Shillong 2
39. pal suanthang (sT) Imphal Customs Divigion
40, Utpal Das (sC) PeAe TO CoeCsEess Shillong
41 Parag Kanti Das (sSC) PeAe to Joint Commiesionar(Tach)

The senioxrity of the above officerﬁ in the grade of Inspecﬁéﬁ,
will be in the order shown abovee ' ‘

They are hereby asked .to exercise Option within one month trom
the date of promotion as to whether their initial pay should be fixed in
the higher post on the basis of FeRo 22(1) (a) (1) straightway witheut any
further review on acecrual of increment in the pay scale of the lower post
or their pay omn promotion- should be fixed inftially in the manner as
provided under FsRe zz(a)ﬁl)which may be re-fixed under the provisions of

‘FeRe 22(1) () (1) on the date of accrual of next increment in the scale of
pay of the lower posta Option once exercised shall be final,

In the asvent of refusal of promotion they would be debarred
from promotion fer a period of 1 (ona ) yeare

PART=-11 _ TRANS FER AND POSTING

. on promotign all the above officers are ‘hereby retained tempo-
rarily at thelr raspective present places of postinge Pinal postings in
‘the grade of Imspéctor will be issued at a later dat@.

NOTE ¢ Thig promotion order ié,isauad gubject to the following

ccﬂditicna §=

(a) In the event of capes vfder Sealed Cover(s) bsing opan@d.
tha juniormost promotee(s) balonging to the Genaral Cag@e
gory will be reverteda J“

Contdees ssoP/3ecoves
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(b) in the event of any deputationist (s) being reverted to
parent Comnissionerate, the juniormost officer(s) in the
- @bove promotion order will be reverted.
( B«THAMAR ) o
~ JOINT COMMISSIONER (P&v) i
CUSTOMS & CENTRAL EXGISE; SHILLONG
CoNOLXT(3)19/ET-I1X/92/ | Dateds= .
Copy forwarded for information & necesgsary action to a&
1. Tha Commissioner of Customs, NeE«Res Shillong |
2e Tha Joint Conmissionér (Tech), Central Excige, Shillong,
Copy meant for the officer enclosaed for delivery. :
3e The Asslistant Commissioner, Central Excise/Customs Divi=
sion, MR » Copy meant for the
officer concerned 1s/are enclosed for daliveryg
Py The Assistant Commissioner v /Superintendent
_..0f CommisajonerateHqrse. Office, 8hillons
L : SRR+ 3
56 The Administrative Officer(Customs), North Eastern Region,
Shillonge Copy meant for the officer concerned {s enclosed
for deliverye. . A I
Ge The Branche=in<Charge '~ . . Btanoh/Unit 6?
Central Excise Hyrge. office, Shillonge Copy(s) meant for
the officer concerned is/are epclosed for delivery.
7. shri/smte "' . e fOX cOMplisnces ;-
Be The CsAe0/FoAs0e oOf Hgxse. office, Shillong. _
9. Accounts<l & II/ET-X & II/Confidential Branch/CeIeUeeCumm
Vigilance Branch of Hyrs. office, sShillong.
10, | The General secretary Groﬁp c? Miniasterial/Group 'C'
Executive Officers’ Asgociation, Cuctoms & Central Excise,
Shillonga.
11. Guard file.

| MAR ) -
M JOINT COMMISSIONER: (P6N)
CUSTOMS & CENTRAL EXCISE$ SHI]
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GOVERNMENT OF INDIA
OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE
M.C.ROAD. SHILLONG.- 793 001

POTABIISHIMENT ORDER NO. 59 /2001

~ DATED, SHILLONG THE 9th April, 2001

Subject: tstablishment Promotion, transfer and posting to the grade of Gr, '8'Gazetted Ministrial Officer-
order regarding.

PARY | PROMOTION
Sk Gaune Purakayastha,

\dprhication Brandh of Centr
S Ministrial Officor (

: (l(\l",‘ ‘7'1()

Office Superintendent of Central Excise & Custons ,at present posted in
al Uxaise Office Shillong is hereby promoted to the grade of Gr. 'B' (Cazetted )

Admn.Oflicer/E.A/A.C.A.O) in the scale ofpayofRs.6,500-200-1 0,500/ -with effect from the
assuiies charge of higher post at the place of posting until further orders. '

sheis hereby asked to exercise option within one month from the d

mittal pay should be fixed 10 the higher post on the basis of FR 22 M@ )
“r\n accrval of increment i the pay scale of th
Fanner as provided under FR 2 () ()

ate of promotion as to whether her
straightway without any further review
e lower post or her pay on promotion should be fixed initially in the

which may be léﬁxcd under the provisions of FR 22 (M (@) (1) on the date of )

ual ol nextincrement in the scale of pay lower post .Option once exercised shall be final.
o 'v » .

I the event of tetusal of promouon she would be debarred from promotion for a penod of one year, .

i
PART 1| TRANSEER AND POSTING g
: On premotion St Gatni Purakavastha | is hereby transferred and  posted 1o Jothat Central Excise | 5
CHinsion as Adwinistritve Olficer, Jorhat Central Excise Division, ) ‘!
I
(Z. TOCHHAWNG )
: COMMISSIONER..
o L CENTRAL EXCISE SHILLONG ;

Y //

CNOICS LTI /91 / a2 '

3

x.

&

/iif
pATED : ., o 700V
' F)\Y W >
. . : : v ’
v onvarded for information and necessary action to ;-

. 1o The Commisioner of Customs NER,shillong .

The Additional Cammissioner ( Tech),Central Excise Hagrs. Office Shillong.
Lhe CAO/PAO Central [xaise & Customs ,Shillong
St Gaun Purkayastha ,Office Superintendent , for compliance.

Acclts 1&I07 -0 —n i . Office Shillong .

TG e s ‘Tﬁﬂ;:«::g;:s -...liw- 2.

5

N t;
. , . o : 4
Phe General Secretary G 'C'Mimistrial /GR. B! Gazetted Ministral Officers' Association ,Customs & Central 1':
. i
Ncrse Stinllong. -
S Guad Hile,

: WM ' ' I()) '
cer
Admintst? Dﬁéﬁ |
CUSTOMS Tk - ADDITIONAL COMMISSIONER (P&V) .
v " GUWaRATE " CUSTOMS &CENTRAL EXCISE

2HILLONG.
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GOV ERNIVIE*]“\TT OF INDIA

OFFICE OF THE COMMISSIONER OF CF }’NTRAi EXCISE
‘ M.G.ROAD, SHILLONG - 793 001
ma’rmm.mm“mmmmmﬁ“m ST T e e s

DATLD SH IILLONC: [HE 13“' DFCEMBLR, 2001.

-Subject: Upgradation of P. S. (Sr.P, A, ) to Senior Private Secrotary in Non- Secretariat
Central Government ofﬁces - Order Regardi ing. _ eV

: " ’} - Vide Mlmstry of Finance, Department of Revenue’s letter F. No. A -12018/ 1/ 2001 - Ad.
I B dated 20.11.2001, Shri Sukumar Mandal, Sr. ¥*. A. is upgraded to Sr. Private Secretary in the

+ scale of pay of Rs. 7500 - 12000/ - w.e.f. 11. 04 20(H and with a new desngnahon as Senior Private
Secretary ' : :

» Y CHMMISSIONER
CENTRAL EXCISE :SHILLONG.

cxorsEy S5 5P T oy S

Cdpy forivaxrded for information & necessary acti on to: -

1. The Deputy Secretary, Ad. I B, Govemnwnt of India, Mxmstxy of Finance, Department

‘ , . of Revenue, New Delhi - 2. ———
- .2, The Chief Commmsxoner (EZ), Central E,cuse & Cus toms, 15/1 Strand Road, Customs
. House, Kolkata - 700 001.  — : '

3. The Commissioner of Custom, North Fastern Region, Shillong,. Co"py meant for the
concerned officer is enclosed for- delivery. T

4.” The Deputy/ Assistant Commissioner, Central Excise/C ustoms Division - S

__(AlD). : ‘

5. The: CAO/PAO of Hqrs. office, Shlllono ' ' L

6. ShriS.Mandal, Sr. Private Secretary fon campliance. R
All Gazetted Officers of Central Excise/CGustoms qus ofﬁce, .. L Breane ﬂ)/ S
Siullong '

8. All Section Heads of Central Excise/Customs Hgrs. office,
Shillong,.

9. The A. O. (Customs), N. E. R, Shillong,.

10. Accounts - I & I/ET-1 & II/Conﬁdeutxal Branch/CIU-cum- Vlg,xlance Branch of Hqrs.

~ office, Shillong. |
11. Guard file.

(B THAKIAR)
ADDITIONAL COMMISSIONER (Pé&V)
'CUSTQMS & CENTRAL EXCISE : SHILLONG.
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OFFICE OF THE COMMISS IONER OF
CENTRAL EXCISE : SHILLONG

.

s B

/M
=
o
=
ae

A, HUSSAIN

ASSISTANT COMMISS IONER (A/E),
CENEXCISE, SHILLONG..

i

" LAKHBIR SINGH .
UNDER SECRETARY,.
FINREV,

NEW DELHI \

10

F.NO. V(30)28/HORS .AE/SH/99 DATED 19TH APRIL, "1999 (.) REFER
RAJYA SABHA STARRED QUESTION DY.NO.0O06801 REGARD INNG PR OMOT 10N
AVENUES OF ASSISTANT DIRECTOR (O.L) AND HINDI TRANSLATCRS 1IN
THE SUBORDINATE OFF ICES OF MINISTRY OF FINANCE ENCLOSED: UNDER

MINISTRY'S F.NO.H-11017/1/99-AD.111A DATED Sth APRIL, 1999.(.)
PARTWISE REPLY 1S FURNISHEO BELOW (.)

PART ~ &  NO SUCH PROMOTIONAL AVENUES EXIST AT PRESENT.

- PART -~ 2 NO COMMENTS BEING A POLICY MATTER

PART - 3 IN RESPECT OF ASSISTANT DIRECTOR, ONE POST IS
~ LYING VACANT AT PRESENM FOLLOWING OFFICER'S
TRANSFER ON INTERCOMMISS IONERATE BASIS(.) HOWEVER
. ONE SANCTIONED POST OF JUNIOR HINDI TRANSLATOR f
IS WORKONG UNDER THIS COMMISS IONERATE SINCE 1930
WITH NO PROMOTIONAL AVENUES () :

&)\
A. HUSSAIU ? .
ASS ISTANT COMMISS IONER (A/E),.
CENTRAL EXCISE, SHILLONG.

‘=000 ~-

C.NDLV(30)28/HqrsAL/CE/SH/99 ' Dated 4~ 19th April'9g, f

Copy for information Porwarded to ths Chief Commiesioner, .
£ast Zone, 15/1, Strand Road, Custcme House, Calcutta - 700 001.

R

=G
(AL HUSSAIN )
ASSISTANT COMMISSIONER (A/E). -

Ve

~000~-
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OFFICE OF THE COMMISSIONER OF CENTRAL\EXCISE:
SHILIONG ¢

=iy e

- .

C.NO.I1(12)1/CON/88/ 9.  Datedi- ‘73/-07./‘(/}

B e =

To

Shri Eunus Ali,
Jr. Hindi Translator,
Customs and Central Excise,

Shlllong

Subject :- Facility for appearing in the Depart-
- mental Promotion Examlnatlon - C/Reg.

e e s

This is to inform you in response of your representation
dated July 7th, 1996 on the above cited subject that Hindi
Translstor have their own channels of prohotion and are not
eligible for either appearance for Departmental Examnina- ‘
tion or promotiom to the grade of Inspector of Central Excise

Group 'C! Executlve ‘as per the prov151ons of the Recruitment
Rules,

This was intimated by the Ministry vide their letter
F.No.A,34011/15/96-Ad~11I.A dated November 21, 1996,

U...s 5.

R.B. PASSAH) ‘
SSISTANT COMMISSIONER (HGRS, )

—

&@W

.ﬁar cwuﬁﬂjﬁ
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TO
‘;Rﬂ.l“. A" DQ'Q’&N‘:
The Central GovtG,Standing
Counsel, Guwahati,

Sir,

Please find herewith the Original Application
No, being filed by me in the Hon'ble Central Adminis~
trative Tribunal, Gauhati Bench, Guwahati,

ENCLO := 0.4 and Annexures.

Yours fathfull Ys.

GLW“J . ML‘%{;\W

\ ( EUNUS ALI “)
‘ @ oL JUNIOR HINDI TRANSLATOR
i ) CUSTOMS AND CENTRAL EXCISE, SHILDONG.




To ) ' ANNEXDRE - XX X1/ o
. The Chairman,
Central Board of Excise & Customs,
Ministry of Finance,
" Department of Revenue,

North Block,
New Delhi-2.

( Through the Commissioner of Customs & Central Excise,:"N.E.R., Shillong)

Subject:- Prayer for inclusion of the Category of Translators in the Recruitment Rules,1979
of the Central Excise and Customs Department Gr.C posts, regarding. '

Sir,

With due respect, I beg to lay before your kind honour the foHowmg Imes for your kmd
consideration:-

That Sir, T was cpponnfed in this depar’rmenf in the pay scale of Rs. ,400-2,300 ( pre—

revised) as Junior Hindi Transla’ror Gr.'C non- gazeﬁed ministerial offlcer . . *;;; -
e, u"';
ThoT Sir, as per the Rules, a Junior Hindi Translator is promoted to the grade of Sr. Hmdu
Translator after completion of 3 years continuous service and again a Sr. Hindi Trcmsla‘ror‘ is -
promoTed to the grade of Assistant Director (Official Language) on completion of § yeors of‘
continuous service. : B

That Sir, T will be complehg\g 12 years of continuous service as Jr. Hmdn Translator in 1hp
month of July, 2001 but I have not, given promotion to any grade or post till date as because there:

~is no any sanctioned post of Sr. Hindi Translator exists in the Commissionerate of Customs &

Central Excise, Shillong. Hence, my promotional scope is 'NIL' in my own channel and s'ragna‘non is
being faced by me in the department, since I cannot avail the other promohonal channel avonlcble in.
the department. : s

That Sir; the Translators of the deporTmenT cannot be promoTed to oTher grades of The
depar‘Tmen‘r other than their own promotional channel whereas the Lower Division Clerk , Upper.
Division Clerk, Stenographer 6r.IT & 6r IIT, Draftsman etc. though they are of same group of the
Translators ( i.e. 6r.'C' non-gazetted ministerial officer) but they can ge'r promo’rlon oh their own

channel as well as other chcnnels of the department. L : Lot

That Sur the L.D.C. and UD.C. are promoted to the grade of Administrative Offlcen Vas
Assistant Chief Accounts Officer / Examiner of Accounts.and even upto the grade of Chnef,
Accounts Officer in their own promotional channel and at the same time they can opt for executlve:_
promotional channel of Inspector grade. Stenographers also can avail the promotional channels of
ministerial officers, executive officers as well as their own promotional channel. Slmllor‘ly"

Draftsman too can avail the promotional channels of ministerials as well as executive offncers :
. . B . B \

That Sir, the Translators, L.D.C, U.D.C, Stenographers, Draftsman etc. are all appointéa
under the Ministry of Finance, Department of Revenue and under the Central Board of Excise‘and.
Customs( all are of Gr'C' non-gazetted ministerial posts), but surprisingly the category: of
Translators is not treated equally amongst the equal and differentiation is made illogically in the
matter of promotion without any reason, which amounts to violation of Fundamental Rights.

That Sir, neither I am given promotion to my own channel nor I am given promotion to oTher
channel of the department, due to lack of sufficient scopes, Rules & provisions.

That Sir, promo’nonal avenue / scope is an incentive to an employee for his better
performance and so lack of promotional scope / avenue amounts to degeneration of service ance
stagnation, establishing a total demoralising effect on an employee. As such the promo‘ruonol avenue
/ scope must be afforded to the employee. ‘

Contd..P/
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I, therefore, pray that my above humble submission may kundly be considered and an order.
may kindly be passed for inclusion.of the category of Translators in the Rules namely " the Cenfm\
Excise and Land Customs Department GrC' posts Recruitment Rules, 1979, so that besides my own,

promotional channel, I can also avaif the other: promotional channel as well as the Executive channel o
of Inspector grade available in the Department.

\/ours,ﬁ"‘ai‘(h-fq‘i.y,

(EUNUS ALT) v
. JUNIOR HINDI TRANSLATOR
CUSTOMS & CENTRAL EXCISE SHILLONG

Copy forwarded to Shri AK. Pande, Member(P&V) Central Board of Excuse & Customs, NorTh Bloc
New Delhi-2, for information and necessary action please.

(EUNUS ALT)
JUNIOR HINDI TRANSLATOR
CUSTOMS & CENTRAL EXCISE : SHILLONG

_;'\A.U _
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CBEC NOTIFIES POSTS UND;ER CADRE—RESTRU‘CTURIN‘G‘PLANS

- By Taxindjaonline News Service o
NEW DELHI, 20 JULY : OUTPACING the sister revenue Board which had taken
more than two months, the CBEC has nétified the additional posts sanctioned by
the Cabinet under the proposed cadre-restructuring plans. A large number of posts
have been created for the Group B, C & D cadres besides the Group A. A few junior
cadres have been merged wpth the ministerial cadres. There are a few small cadres
~ which have been left unaltered. The details are as follows:

F.NO.A-11019/72/99 Ad.IV.
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF EXCISE & CUSTOMS
| New Delhi, Dated: July 19, 2001.
|
To f

All Chief Commissioners of Cen:tral Excise at Customs,
All Chief Commissioners of Customs, :

All Directors General, - , ' - N
All Commissioners of Central Excise/Customs/Directors under CBEC.

Subject:- Restructuring of Customs & Central Excise Department

lSir,'

I am directed to say that the Central Governmeﬁt has approved the restructuring of

Customs & Central Excise Depa
in the number and nomenclatun
designation of the various posts

rtment. As a result of restructuring there has been a change
e of the various grades/posts. The revised number and-
at different levels in Customs and Central Excise

Department has been indicated

in Annexure-'T'

! .
2. All the posts at different levegls as per Annexure -'I' stand sanctioned with immediate -
effect. Wherever there is a reduction in the number of posts at any level, such reduction will .
be effective after the existing incumbents of the posts are promoted to the higher leyel or
the posts fall vacant on account of retirement etc. The number of categories of the posts
other than those referred to in Annexure 'I' have been kept in their existing strength and in
their existing pay scales only. ' : '

3. No direct recruitment may be made to the various grades for the year 2001-2002 without
approval of Ministry/ Department as the Cabinet has approved a one time relaxation for
filling of all vacancies by promotion in all Cadres.

4. The formation wise distribution of posts at different levels will be notified separately.

5. The details of the Other Posts that have been included in the-Restructuring proposal but
have not been proposed to be altered on the'scale or strength are included in Annexure-II.

6. The Cadres/Post which have rglot been included in the Restrcuturing Proposal are stated in
Annexure-IiI. :

This issues in pu’rsuanée to the lapproval conveyed vide C'abinet.Secretariat Notification No.
28/CM/2001 (i) dated 16.07.2001.

Yours faithfully,

o (K. C. Jain)
Dy. Secretary to the Govt. of India

|
|
i
i

| :ANNEXURE I | ANNEXURE IT | ANNEXURE III

1 61§ e e+ e o 5 AR M oAb




REVISED NUMBER OF POSTS AT DIFFE

are advmemaatembans o et &t ot b et 1 o s o dimett

Post

S NO.

[N SO A

ANNEXURE-I

RESTRUCTURING

B

Ex1stmg Pay

_Post Redesignated Pay Scale

[a" Exec

1 | Chief Commissioner

2 1 Commissioner

Scale

47

22400-
22400-24500 24500

T, SO OO P P .._‘-..8400.... N
18400-22400 22400

'Chief'Commissioner

Commissioner

b pore v e e +d o o s 4 i s 740

Sanctioned
Strength

RENT LEVELS IN THE CUSTOMS AND CENTRAL EXCISE DEPARTMENT ON

6 ] Assistant Commissioner

8000-13500

. 8000-13500\
.Commussmner »

3 | Additional Commisstoner 14300-18300 . Additiqna.l 14300' 300
Commissioner 18300
4 {Joint Conunissloner ‘ 12000-16500 v Joint Cormmissionel 12000' 276
] 16500
o Lo 10000-
S | Deputy Commissioner 10000-15200 Deputy Commissioner 15200 701
' Assistant

|8’ EXEC e |

7 SUPDTCEX/SIO/IO/
it

8 lsupoT cus i

' 9 Appr'nser

lC' [XEC
‘Mnhml(_)IlNSPECTOR / PO /

E.)(AMINER ‘

| n!c.ee‘
8"

I
|
14. PROGRAMMER ' i‘
|
1

16{DOSLI

i

17\005 L1
N 18|DE-O .o

20

!
B
. | ‘
19 | Sr. TAX ASSISTANT
] | )
[ TAX ASSISTANT

»’
22iSTENO c,m C I
?3‘5H:N0 u{ 11 ;
o |

i

25 \OTHERS‘ i

|

|

i

|

i'uﬂ' 24iSTENO GR nx
|

X

H

c EXEC (OTHERS)

26 | DRIVERS-|
27 lomveas u

N
i‘.
i
N
!

28 ‘DRIVERS III
29 l/\RMOURER o

30!OTHERS*

|

i

|

|

#

c' EXEC (OTHERS) ‘

[ 8000 13500

et = memmerema o memrmetasiege ade paseses = omo eos s =l ee
'
|

JTUPIRPUOIY JORIRS

6500 10500 SUPDT. 9437

6500-10500 ‘

6500-10500 | SUPOT. lssoo 10800 |

T .,....,...___.,._.._..4..-..__..__.__-._J

" 2520

6500 10500 [

[‘Appranser

6500 10500 809

SSOO 9000

. ssoo 9ooo

‘INSPECTORS '

leooo 13soo

e

155
| 6500- j0500 |

|5r PA T ]esoo 10500!
A :

6500- 10500 le

6500 10500

NEW 6500-10500

5500 9000

‘Dbé”LI 5500- 9000 (.”-._.

A
"'5000-8000 !oos'[71*~'~'—'_~"—' [ s000-¢ 8000
e

) ssoo 9000 !ASSTT PROG.

NEW 5000-8000

s om dutebammra s st sase wa gt 1 mwasee Tamie

4000-6000 ‘

NEW

| 30504590 |
| s500-9000 |
| s000-8000 |

. \ .
30504590 |LOC
'5566;9666""“1é%tNo"éﬁ“i"“
5000-8000 | STENO GR-1I
 4000- soéo‘ “|seno G- nxn" e 4000- 6000 1

e

414
“526

-IGR}Véﬁéiun"‘
[DRWERS 1

IDRIVERS 1

Jéddl}sab""“
h ‘iOOO-G&JbO
-mﬁibé'igoo
' 3200 4900

""" 4500-7500 ]'m
" { 4000-5000 1
| 3200-4500
‘ 3200-4900 1

1130

|AS| weapons) 51

18053

972

ssopsoo0 | o0

e e e b 2 o s e 7 J2

Y e el ik sreee e e s e

P

L g g



A\

REVISED NUMBER OF POSTS AT DIFFERENT LEVELS IN THE CUSTOMS AND CENTRAL
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?/NOTES S

1. The posts in the grade of Superm endents also include posts of S0, AAD, IO of
various directorates (S! No 7)

gy

2. The posts in the grade of Inspectors also include the'posts of P.O. and Examiner and
Intelligence Officers. (SI No 10)

3. The posts in the grade of AO|also include the posts of ACAO and EAO (Sl No_12)

4. The existing posts in the cadres of Asstt, Tax Asstt, UDC (Sp Pay), DEO Gr (C) and
DEO Gr (B) have been merged into and redesignated as Sr Tax Asstt (Sl No 19)

5. The existing posts in the cadres of UDC, DEO(A) and LDC (except 717 posts of LDC

for the purpose of promotion of Group D) have been merged and redesignéted as Tax
Asstt (New) (SI No 20)

6. The cadre of O S has been abolished and the posts have been merged in the posts
of A O (SI No 12)

7. Other posts which exist in the1 department and are not reflected in the above table

have been kept in their existing :strength in the existing pay scales only.

8. Details of other posts are given in Annexure Il (SI No 15, 25, 30 & 33)

Qu/sf)ﬂ/ o (KCJain)

\.

& ( b° % | Dy Secretary to the Govt of India %"
cative Oice” ‘ R
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DETAILS OF THE POSTS IN THE DEPARTMENT THAT HAVE BEEN INCLUDED IN THE RESTRUCTURING
PROPOSAL BUT HAVE NOT BEEN -PROPOSED TO BE ALTERED IN SCALE OR STRENGTH.

BARNEXRORE-XXX 1] W

ANNEXURE-IX

i

{Group 'B' Ministerial (Sl. No. 15)

—

1

No. of Posts

|  1 [er : 1. 7-.._..6.7_“*,._

I 2 lAcc‘o"unts Ot_‘ﬁcer - T - [ 68

[ . _> 3ZIAsstt. Dire'c.tor (oL o o ] *;2

‘ - Total i 1?7

t G~roup 'C' Executive (Sl. No. 30).

l‘ ........ 1_ .l'_la-;'l';.Searcher e et e e v momas st e+t e 1n et | e .4.9_ l

l .2 lsub In,,pector S RO l . 1. . l
Total o, l 59

/ Group 'C’ Ministe

rial (SI. No. 25)

T

i lSr Hindi Translatolr

24

-
!
I
N
N
|
B
B
N

2 IJr. Hindi Translato} 72
3 3 | Hindi Typist 62

4 IDlaughtsrmn

5 lSr Gestner Operalor

6|AAO /JAO
7[Record Keeper

8 lAccountant

1

140

QTL D.C. (PAO)
]O |Cn hlnr
11 |Dy Cashler

|

e

|

B

S
L._ M0
] 377
1

1

1

|

.
]
o]
|
]
N
o
|
l
i

lgﬁm Point Operator B T
13 [BOOk Binder o R N
Total 803
Group 'D' (Sl. No,. 33)

-1. P;(;n,-__ e e s et e 2 emm - ,,_u[__ - 65

Z]Gestetner Operator" ——~ ) ) S _MM]_“_“ 140 ) '

3 o . e . I ‘ '1.68 o J
- 4 lsafalwa.‘_l;_m - -‘..;.. et ot o—n e v et o mamme oot 2 simn e oot ‘I“ - 5;1 ' ..‘
( 5 Icr\owkld;;;—~ - ]_ r et b e e - _...|._. - .57 .' |
I 7 IBh.sht.  H e R ‘.--.l-_. — 5‘ .., I
| 8 [Dattri T
| 9|peon(pAo) cerereead et et = e e - [-e- _28~¢-J
[ ielsane B B
i-- 11 ]Scale Man T N o l L 33”_ _ I v
! 12 ‘mean v o - - - _i ‘. 8 ’ ]
L koyal T e 7]
r o 1‘4 [Darwan T —~ - ‘—-~ CoTr T I }6 |
| Tisfcooper | T
I 16‘Scavanger o - I o “4 L |
| wjcaner | “o
! o | - 1671
i | Total '

B aammad - - e



;
?

|

OFFICE OF THE

- LI

N

-

Foimomy
GOVERNMENT OF INDIA

GOMMISSIONER OF CENTRAL EXCISE

M.6.ROAD, SHILLOKG - 793 001
\1\.\\7

’

C.No.lI(39)2/CON2002 /297

To
The Deputy/Assistant Comn
—_—

=S40
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AN Nﬁijfié&?%}? vl

. T — ,
" The 4dditional Commtssioner(PeV) S -
' Customs and Central KExolse RANTIIY
* bfhi.l.lon,g., } '. A Dated :-, ’5‘03"2002. : i} y
SUBJECT := Restructuring ‘of Customs and Central Excise | | 2
-Department - C/R, i
, Lo
str, ‘ |

Pleass| refer to this offtce letter O.No.11(39)2/ . [ |
00”/2002/297 340, Dated 13-03-2002 on the above subJect, al ‘

It s Qéarnt from the Action Plan for Implementattion
of Cadre Restructuring, that the category of Translator and Hindt
Typist are not imoluded in the plan for thetir promotional avenues
to next higher grade on theilr own promotional ltne ar. other
promotional channel {in the departimant, :

o ' It 18 |to be mentioned here that the Junior Hindt
- Translator and the Hindl Typlst of the Shtllong Commigsionerate
“ are being suffered Jnd being faced stagnation in promotion in °
thelr own channel due to non=- availibility of promotional scops
in theilr own line of promotion,

It ts [tBerefore, requested to kindly provtde atleast
two promotional channels to the Junior Hindt Translator and the 3o
Hindi Typist of the |Shillong Commissionerate in addition to thelr i
\ own promotional channel as like L.D.C., T.A., and the Stenographer 1%@%
of the department, So, that the Junior Translator can also be 5
promoted to the Jhspeotor grade or other grade, and the Hindtl
Typlst can be promoted to-the U.D.C. or Tax Assiatant(T.A) or
other grade-in the department.

Yours fatithsfully,

( EONUS ALI )
JUKIOR HINDI TRANSLATOR &
INCHARGE OF HINDI CELL
CUSTOHS AND CENTRAL EXCISE, SHILLOKNG.
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prepa—

ANNBYURE - XXXV

F. No. A-11013/4/2002-Ad.JV
Government of India
Ministry of Finance
~ Department of Revenue
Central Board of Excise & Customs

Dated: 05wJune, 2002
To '

All Chief Commissioners of Central Excise and Customs,
All Chief Commissioncrs of Customs,

All Chief Commissioners of Customs (Preventive),

All Directors Ceneral,

All Directors.

Chief Departmental Representative, CEGAT.

Chairman, Settelment Commission.

Subject: Allocation of posts in Group ‘A’, ‘B’, ‘C’ and ‘D’ amongst
~various Zones/ Commissionerates and Directorates Gen. /

Directorates — reg.
Sir,

I'am directed to refer to Ministry’s letter F. No A-11019/72/99-Ad.1V dated 19

July 2001, notifying the revised sanctioned strength at different levels in the Central
Excise & Customs department consequent to approval of cadre restructuring of Central Excise and
Customs departments by the Union Cabinet.

2. ['am further directed to say that the allocation of staft to the Zones / Commissionerate
/ Directorates Gen. / Directorates at different levels has been decided by the Board and approved by
the Government has been detailed in the enclosed Folder. The allocation indicated herein supersedes
all carlier allocations in respect of the Cadres/Categorics in the enclosed folder. The number and

categories of posts in the Central Excise & Customs department other than those referred to in the
enclosed Folder remains unaltered.

3. Separate slaff strength has been allocated for the offices: of Chiel Commissioner,
Commissioner (Appeals) and Commissioncr (Adjudication) for which no scparate staff had been
allocated till now. The staff allocated to these formations has been shown along with the allocation to
the Commissionerate in which city it is-located. The model adopted for the allocatnon is indicated in
Annexure — [V of the enclosed folder.

4, I am also dirccted to request all Chicf Commissioners and. other Heads of Department '+
to carefully study the details of reorganization of the Customs and Central Excise formations and N
bring to the notice of the Board any discrepancies or any aspects that may require review or may not.
have been taken into account. to enable necessary corrective steps may be taken at an early date with
the approval of appropriate authority.
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uegggd"to'study the: allocat:on ROF poSts: posts” ithin | thegx‘ [esngvggunsdlcﬂon*and
gsend propo‘s ! aré’ convéxdcrcd ncécssary withifi'thé overall’ s'mctmncd sttength provxwm
«Gom1n15516n€fatés Withiin theis jiHSdicionF

6. I ’arnf"élgpj&x Fected 10 mform that the.Cadre Coptrol \}fhlch it pre§”g;zmtly Vesed Withe)
E€§‘p‘ecW"C OIMATISSIONers in pamcular Zoncwgyul coutmue to Vestiwith thein for Qe*%m:xt%egg@
?5"’ ensure: Thatt th’é“ré"xs’no“dxslo“c‘:‘é"ﬁon ifthe o cadre management at thc fxér leve St er;oficadrer

Y o Tla’x .
g,controim

v
onumssxoner“s’t ”Cﬁlef omrp?;gsuonerq would be ¢ eﬁected from & date"to {)e specitfied.
@ftert themewform ti ons"ctsme mTo existence.

7. It has been decided to extend the ban on direct recruitment 1mposed in terms of para
3 of Deptt’s letter F. No. A-11019/72/99 Ad.IV dated 19/07/2001 upto 31/12/2002. However, the ban
would be applicable only to tie posts that have been included in the cadre restructuring. It has also
been decided that the ban on direct recruitment would not apply to compassionate ground
appointments made with the approval of the Board.
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- Ps. The Detailed instructions/orders/Recruitment Rules governing the manner of filling &
up of the vacancies at all levels will be issued separately. No vacancy in respect of the posts included
in the cadre restructuring should be filled up till such time as further orders are issued.

Encls.: As ab().ve
' Yours faithfully

(Y.P.Vashishat)
Under Scerctary to the Govt. of India

Copy forwarded for information to :

1. P.S. to Finance Minister.

2.P.S. to MOS (R)

3. PPS to Sccretary (Revenuc)

4. PPS to Chairman, CBEC

5. PPSs to all Members, CBEC ' )

6. All Joint Secretaries in CBEC & all DS/US and sections dealing with administration in CBEC.
7. FA (F) with the request to provide appropriate budget under the head “Salaries & wages”.

8. Principal CCA, CBEC.

9. Guard File

(Y.P.Vashishat)
} — @ | Under Secretary to tth Govt. ofvlndm
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Staff Strength Allocated to Customs Commissionerates and Customs (Prev.) Commissionerates
| = ”‘gt&coc':ﬁ&; cH.
. i AN co! i
REORGANISED DELHI CUS. ZONE MUMBAI (SEA & GEN. ADMN.) MUMBAI (AIR) J - CHENNAICUS. ZONE 2 ;% CEX, .COMMR .
ZONES> | F HyoeRa: C-EX.
! oA PUNE
. ; _ , - I . A = CGRAND
COMMISSIONERA 35 7 %6 27 i R i 32 33 32 35 % 137 T 581 39 ™ 4 ' ' TOTAL
i ! ; : e :
9 TES> RN BivivA N auLUND MUMBA MUHB] NAHVA NAHVA MUMBAI MUMBAHMX’SEA‘E A CHENNAI CHENNAI | vizaG | pune
GEN‘ ‘cc)o | (EXPORT. (CDy | TOTAL  CFS& (eipop (mpoR TOTAL SHEVA SHEVA (AIRPORT ACC i(EXPORT-TOTAL! oG coG. PORT . PORT CUS. .CUSTOM
. st H { : : H ' T 4 !
POSTS APPEAL | ) | %ir:).), n n (IMP)  (EXP) )& CCO (mlPORT)E : & appeaL (IXPORT) * (EXPORT) | | HOUSE | s
P i ! o | | i § ' ::
Chiet 1, 0 0 1 1 0 0 1 0 0 1 o | O 1. o - 0 - 1 ;’? b0 0 11
Commissioner g ! . ! i ! ' g :
Commissioner 1 1+ o1 D3 1 1 1 3 1 1 1 17 1 5 1 1 3. & 1 35
' ' ' ' ) 1
i . ' i
Commissioner i ! ! | i V- v X i
2 | 0 0 2 3 0 0 3 0 0 0 0 ! 0 9 1 0 0 P01 0 i 0 0 11
(Appeals) ; | - . : I - i :
= ' : ; ’ : | : : ! | ;
AddIJt 6 . 4 5 | 15 7 4 5 ‘16| 4 4 6 a o3 ot s - 4 116, 3 | 4 i 4 161
Commissioner ; i i | i . ; : i
N ' t ) ' " i ! B . 1
Dy /Asstt 24 . 8 10 ' 42 29 20, 20 ; 69 10 7 12 & . 4 | 33 i 17 14 12, 43 % ;4 8 408
|Commissioner . ! A : | f i X i " _
E;-:’n » ' i H X l i i ! i
RO 180 60 60 ' 300 : o t o0 0 0 ‘ 0 30 1738
(S5 ‘ | 0 o 0 o : o 0 0 0 o ! | . 0 0 |
o8 e ' B t H
SUPERINTENDE S ! . ! ' ’ | : : i
NT OF o ' 0 0 i © 300 60 60 , 420 | 40 30 250 40 | 40 400 S0 50 40 - 180: O 4 . 0. 14
CUSTOMS i i - ; E ; : i i .
{ H i . ! i
. i [ I i v . H
Appraiser 2% ;4 14 | 44 35 40 50 i 185 | 30 20 12 17 i 10 89 60 75 ' 45 180 , 1 s ; 3 720
i 1 . t ' | : | .
i ! . i : . !
| ! i | i
Programmer 0 i ¢ . 0| o 0 0 o | o 0 0 0 ; | O o
: i | 5 | !
é | ! H i i i
K
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EORGA} DELHI CUS. ZONE | MUMBAI (SEA & GEN. ADMN.) MUMBAI (AIR) CHENNAI CUS. ZONE el CEX,
ZONES> b, . ~, C.EX.PU
i | ] HYDERA. "z :
%5 26 ST W 31 32 33 = T % 371 38 39 0 a1 “ia 35— SoanD:!
| COMMISSIONERA ° : - _ - = ' - ‘ ‘ : TOTAL |
TES> . DELHI * DELHI I MUNMBAl “MUMBA MUMB | T RAHVA NAHVA MUMBA!| mumsal i MomoA! CHENNAI © -pieNNAL CHENNAI T vizac  PUNE :
ACC(MP)& ACC  DELHL | (MULUND | Al Lo W | MUMBALT " acc AIRPORT & =70 : ‘ :
ACCUR) & ArorT qicD) | TOTAL L TcRsa  (EXPOR (poR TOTAL SHEVA SHEVA (NRPORT] ACC " chocor TOTAL Jcc oo PORT PORT 5CU5,| CUus. CusToM ‘;
POSTS - CCO, | 5 : MPOR- ~ : : : . et \
_ ER. CCO, ERRoRT I ey, M o (MP) (EXP) )&CCO [(MPORTY™ )™ ACCSCY (MPORT) (EXPORT) e 57 | HOUSE S
TEPECTOR L | o . 5
CENTRAL 374 go - 80 | 534 ! 0 0 o Lo o0 o o o i 0 0 0 0 0 0 0 100 3052
INSPECTCR : : : g
(PREVENTIVE 0 0 0 0o | 320 68 83 471 45 37 276 45 45 | as8 138 45 37 220 0 80 o 1802
OFFICER) ; ; i - ; :
INSPECTOR : : 1 ! - ;
0 . : . 5 1, Loy -
(EXAMINER) 0 0 o 71 16 18 ;105 11 7 s o1 11100 31 11 7 49 o i 18 0 383
CAO 1 11 3.2 1 104 A 1 1o 1 5 2 1 1 4 111 1 40
. ! i ] ' i
. : i . : : | i ' : ! ‘
|AQIACAOIEA 6 5 5 16 ; 30 5 5 .40 5 5 s 1 5 5 25 5 28 5 38 1mn | 5 5 266
) - . . H i N E
|Dy. Director (OL) 0 0 9 0o i 0 0 0 . 0 0 0 o | o o { 0o o 0 0 0 o i 0 « 0 0
» : : ! ‘ i i
' ' ’ : : i 2
Asstt. Directo{O 0 0 0 0 1 0 0 & 1 0 0 o | o o | © 0 1 0 1 o | 1 0 7
Sr.P.S. 1 0 0 1 1 0 0 1 0 0 o | o i 0o | o 1 0 0 1 o | o 0 4
) i i : )
! ~ ——
P.S. 3 1 1.5 4 1 1 5 1 1 2 1 108 2 1 1 4 1 1 1 53
. 1
Ass't Programm - - 1 0 0 1 0 2 3 15 0 0 0 0 o Lo o0 3 0 30 0 0 11
I ; ‘ T
Stene-l ]
Steno-i 13 5 7 25 15 9 11 35 .7 6 9 6 4 32, 12 i 8 7 28 8 5 i 8 3us
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. K . i ) . ) M : -
DOSHi 7 10 3 . 20 21 17 47 85 10 7' 2 3 4 26 10 | 16 11 3 12 o2 4 771
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: 5 | :
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S (EXPORT. (1cD) . TOTAL pvirigl (ExPOR (MpOR TOTAL SHEVA SHEVA (AIRPORT! ACC (pypony ToTALAREORT S porT  poRT TOTAL ccusf! cus.  cusTom
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P ? - - - ' ‘ :
: : : i : ; :
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H : ! . i :
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7, - ‘ .
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ORGANISED ZONE

"DEUHI CUS. ZONE

MUMBAI (SEA & GEN. ADMN.) | MUMBAI (AIR)

CHENNAI CUS. ZONE

ggﬁmﬁi;comma

X2 14 C.EX.,

IEHYDERA
RAY
44

DMMISSIONERATE!

26

a0

POSTS

DELRI
ACC
GEN, CCO, {EXPORT’ (iCD)

"AIRPORT &

CHENNAI “CHENNAI »
PORT
(IMPORT)

7 VIZAG |
Geusyl cus.
HOUSE

Cashier

)
0

0

0

Dy’.\Cashier

Pin Point Operat:

Book Binder

Head havaldar

11

1.

Havaldar

21

20

Sepoy

33

Peon

Gest. Operator

'
35 —33 30 32 . 33 T
mﬂfﬁﬁé MUTBA M3T° " NAHVA NAHVA MUMBAI | MUMBAI
TotAL TOTAL SHEVA SHEVA (AIRPORT;
CFS& (EXPOR (IMPOR o Sexmy e eeo
GEN.), n n ( :
0 2 0 0 2 1 2 "0 0
0 1 0 ¢ 1 0 0 o i
0 0 0 o 0. o 0 0
0 1 0 0 1. 0 _0 0
18 26 2 2 30 8 6 23
35 52 3 5 & 15 13 44
58 . 85 5 8 98 25 21 73
0 0 0 0 0 0 0 0
1 1 0 0 1 1 0 1
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‘ORGANISED ZONE DELHI CUS. ZONE MUMBAI (SEA & GEN. ADMN.) MUMBAI (AIR) CHENNAI CUS. ZONE EEE CEX. Cppy

: ; : ' GUATIA HYDERA 'Né

) ) _ . : s i RAD . GRAN

OMISSIONERA 25 25 27 28 29 30 31 32 33 34 35 36 37 38 g 20 41 37 7é3.4 44 <35 TOTA
DMMI o ) : 3 -z e )
oMM T& Acgiﬁ:,'- . :’:ég‘ DELKI ?\’;BTS:I'D ,MU“]“BA MLX’;‘B NAHVA NAHVA AMUMBAI MUMBAI "“i'ggA c;\-;g:?l& CHENNA! CHENNAI [SHELON VIZAG  PUNE
GEN‘ 'cc)o (EXPORT 3 1C0) TOTAL ('cFS' & (EXPOR “MPORTOTAL SHEVA SHEVA (AIRPORT  ACC  cyoipy TOTAL 2z cco FORT PORT TOTAL;;t‘z’;;}fgggf CUS. CUSTOM
i POSTS - £CO, € ACC. Cf . X =T n
E APPEAL 8 GEN., n N (IMP) (EXP) )&CCO (IMPORT) B APPEAL (MPORT) (EXPORT) =2 (P) HOUSE S
Frrash 3. 0 i 4 0 0 0 0 0 0 0 0 0 0 0 0 6 6 3 "0 0 28
safaiwala 2 0 1 3 9 1 1 13 2 ~ 2 1 1 ) 0 6 0 6 2 2 0 86
Chowkidar 2 0 0 2 2 0 o 2 0 0 0 0 0 0 0 0 0 0 0 0 0 4
Mali 2 0 0 <2 2 0 0 2 0 0 0 0 0 0 0 2 0 2 2 2 2 35
Bhishti 0 0 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0 0 0 4
Daftri 1 0 0 1 1 0 0 1 0 0 0 0 0 0 0 1 0 1 0 0 0 4
Sorter 0 o 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 o 0 0 0
Scateman 0 0 0 0 0 0 33 33 0 0 0 0 0 0 0 0 0 0 0 0 0 3z
Liftman 0 0 0 0 18 0 o 18 0 0 0 0 0 0 0 0 0 0 0 0 0 18
Koyal 0 0 o -0 o' o 0 0 0 0 0 Q 0 0 0 0 0 0 0 0 "0 7
Darwan 0 0 0 0 0 0 0 .0 0 0 0 0 0 0 0 0 0 0 0 0 0 1
Cooper 0 0 0 0 0 0 o ' O 0 0 0 0 0 0 0 0 0 0 0 ) 0 :
Scavanger 0 0 0 0 0 0 0o i 0 0 0 0 0 0 0 0 1 3 4 0 0 0 .
Caner 0 0 0 0 0 0 i 0 0 0 0 0 0 o 0 0 0 0 1 0 0
Total 387 232 214 1780 829 497 344 1470 890 267 454 20!
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GUWAHATI BENCH 3:3 GUWAHATI

Odde NO.___2_52 OF 20

Md Bunus Ali _
seecoe &&caﬂto

—

~ Vs =~
Union of India & Others.

evees Regpondents

In_the matter of s
Written Statement submitted by

the respondents

The humble respondents beg to submit the peara-wise

. written statement as follows ¢

1.

That with regard to the statement made in paras

~4eAy 4By 44C of the application the respondents beg to

" offer no comments.

2

That with regard to the statement made in para 4.D,

' of the application the respondents beg to state that although

~there is a provision in the Rec-mitment'mles for a Jr. Hindi \

Translator to be promoted to Sr.Hindi Translator after comple-

ting 3(three ) years of regular service in the grade of Jr. -

-Hindi Translator but the Board has not created any post in

. the grade of Sr. Hindi Translator for this Commissionerate.

S

That with regard to the statement made in para 4.E,

§°f the application the respondents beg to state that the
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contention is not factually correct. TPhis office explores

all possible weys and means to solve the entire gemut of the
grievances of the applicant by making various correspendences

with the Ministry but the outcome is still awaited.

4. That with regard to paras 4.F, 4G, 4 B, 4.1,

4« and 4.K, of the application the respondents beg to

offer no commentse.

" Se That with regard to the statement made in para

4 oI,y of the application the respondents beg to state that
this is a pka& policy matter framed by the Ministry. Be it

stated that the applicant mey not be aware while accepting

- his appointment as Jr. Hindi Translator in this Commissionerate.

6e That with regard to the statement made in pare

4.!«1 » of the application the respondents beg to state that
- this contention is baseless. As already discussed at para &l

" 4B

Te That with regard to the statement made in para

4 N, of the application the respondents beg to state that

_ the applicant does not belomg to the IDC, UDC, T.A. DOS-I &
' I1I & 0. S. Cadre. He belongs to a different cadre and
recruited under Ge.S.R. 743 dated 19th May, 1979 of the

1 CeBeBeCoy New Delhi as Jr. Hindl Pransletor.

" 8. . That with regard to para 40 of the application

the respondents beg to offer no commenis.
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9. That with regard to the statements made in para 4.P,
i of the application the respondents beg to state that the con-

tention is not tenable. His contention is not correct and not

implementable as he belongs to an altogether different cadre.

10, That with regard to the statements made in para 4.9,
of the application the respondents beg to state that the Central
- Board of Bxeise and Customs, New Delhi is the Competent Authority

to consider, if deemed fit such redquests of the applicant.

. That with regerd to para 4R of the application

the respondente beg to mk offer no commentse.

.12 Phat with regard to the statements made in paras

5.89 5e¢b and 5. of the application the respondents beg to
state that the applicant does not belong to the cadre of LDC,
‘UDC, etc. and hence his attempt to place his position at par

‘with these cadres is untenablee.

Verificationeecececces
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YTERIFICATION
I, sari Aowevar Hunsaion " » Dresently

working as Qgocc?> &w@ssimﬁ,@*ﬂﬁ&‘“”ﬁg“”@bem duly
authorised and competent to sign this verification do hereby
solemnly affirm and state that the statements mede in para

1 L1 are true to my lnowledge and

| belief and those made in para being matter
| of records, are true to my information derived therefrom

| and the rest are my humble submission before this Hon ‘ble

\;_ Tribunal. I have not suppressed any' material facte

et

| And I sign this verification on this/a(i th day of
§ Febmary, 20030

Declarant
(A,

Deputy Commissionef
| CENTRAL EXCISE
| ' GUWAHATI DIVISION
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Md, Eunus Ali
Vs
U.OQ.L and Othsrs

And
In the matter of ;
Reply to the Written Statements.

The humble applicant beg to submit his reply to the written

statements as follows:-

I That with regard to the Para 1 of the Written Statemaﬁi, the
applicant beg to give no reply as the Respondents are agreed with
the contentions of paras 44, 4B, 4C of the application.

2. That with regard to the para 2 of the Written Statement, the -

applicant beg to state that the Respondents are agreed that the

promotional ‘opportunity is absent for the applicant due to non- .

existence of Sr. Hindi Transiator Post in the Commissionerate.

3. That with regard to the Para 3 of Written Statement, the
applicant beg to state that the Respondents No.1 and No.2 who are
the competent authority to make provision for promotional

opportunity for the applicant, are silent till date and not willing to

provide promotional avenues, inspite of several representations

from the applicant’s part and decisions of meeting, proposals etc.
sent by the Respondent No 3.

4. That with regard to the Para 4 of the Written Statement, the
Respondents are inter-alia agreed that the applicant is provided
only one promotional | channel with no promotional avenues,
whereas the other categories of same grade in the department are
enjoying several 'promgtianal channels besides their own channel.
It is also agreed that the applicant is looking after the works of the
post of the Assistant Director (Official Language) since 1991 till
date which is Group ‘B’ Gazetted post, in addition to his normal
duties, but not promoted o the grade of Assistant Director

o

{Official Language).
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5. That with regard to the para 5 of the Written Statement, it is \9)

agresd by the Respondests that the applicant is being

benefits for no fault of his. The other categories viz. The
Stenographers, Drafteman, UD.C, Tax Assistant ete. though all

re belonged to the same group or class, grade of the applicant, and
recruited from the same source and working in the same 9“%{:@,
' same department and the same Ministry but neither the applicant is
treated equally nor equal prometional opportunity is given to the
applicant without any reasonable basis, whereas the Stenographers
Grll & GrIIl are‘ getting promotion regularly in the channel of
Ministerial as well as in the Executive beside their own channel,
likewise, UDC, Tax Assistant etc. are also getting promotion to the
Executive channel in the grade of Inspectors (scale of pay Rs.
5,500-9,000/-) besides their own pmmﬁﬁéﬁal channe! of

! Ministerial.

6. That with regard to the para 6 of Written Statement, the
applicant beg to state that the contentions of para 4M of the
application is not baseless. In fact, the Respondents are failed to
give fair deal and fair treatment to the applicant, in the matter of
‘; . opportunity for promotion. And without any logical ground

prémoﬁﬁﬁai preference is given to one against the other between

the members of same class and same grade of employees which

violates the Fundamental Rights of the applicant.

There are so many cadre/ categories of posts under the

Central Board of Excise & Customs (CB.E.C.) working in the

various Commissionerates/ Directorates of Customs & Central

Excise. They are Lower Division Clerks, Upper Division Clerks,

Tax Assistant, Stenographers Gr. I, Gr.II, Gr.l etc, Drafisman,

: Sr. Grade, Jr. Grade, Data Entry Operator Gr.'B’, Gr.’C etc.
including the category of the applicant i.e. Jr. Translator and these .

categories/ cadres are classified as Gréup “C’ as per the prevailing

rules of the Department.
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Al the posts are classified under Rule 7 of Central Civil

Services Classification, Control & Appeal Rules, 1965 as follows:-

- St ‘Description of Posts Classification of
No. Posts

1. | A Central Civil Post car;yiﬁg a pay Group A
or a scale of pay with 2 maximum
of not less than Rs. 1,300/-

.2, A Central Civil Post carrying a pay Group B
or a scale of pay with a2 maximum
of not less than Rs.900/- but less
than Rs. 1,300/-

3. A Central Civil Post cairying a pay Group €
or a scale of pay with a maximum .
of over Rs290/-, but less than
Rs. 900/-

4. A Central Civil Post camrying a pay Group D

or a scale of pay with a maximum
of which is Rs. 290/-, or less

Agaiﬁ as per the Recruitment Rules, the pay scale and the

classification of posts of various categories/ cadres are as follows:-

S Cadres/ Categories  Classification of ~ Scale of Pay
No. Posts
1. Junior Translators  General Central Rs 5000-8000
Service, Group ‘C’,
Non-Gazetted,
Ministerial
2. Stenographer General Central Rs.5000-8000
Grade-11 Service, Group ‘C,
Non-Gazetted,
Ministerial
3. Drafisman Sr.Grade General Central Rs.5000-8000
. Service, Group ‘C’,
Non-Gazetted,
Ministerial
4. :
(i) Data Entry Operator General Central Rs. 5000-8600
Gr’B’ & Gr.C’. Service, Group ‘C’,
(i) Grade of Assistant ~ Non-Gazetted,
(it} Tax Assistant Ministerial
(iv) U.D.C{(Spl. Pay)
[All are Re-

designated as Sr.
Tax Assistant ynder
the Notification

dated 16.01.2003]
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From the above mentioned classification, it is cleared that

the scales of pay of the Stenographers Gr. If, Draftsman, Sr. Grade,

Datz Entry QOperator, Gr’B’> & ‘C/#Tax Assistant, UD.C. (Spl.-

Pay) and Jr. Translators are same and hence they are all belonged
to the same grade and same group or class. In this regard, the
Hon’ble Apex Court had delivered a landmark judgement in the
case of HART NANDAN SHARAN BHATNAGAR Vs. SN
DIKSHIT, A1R,, 1970, S.C.40 that “All the Officials working in
the same scale of pay in a department, although holding posts with
different designations, shall be deemed to be holding posts in the
same grade, because their rank in the same department will be the
same and equal to one another.” Hence, not treating equally all the
cadres/ categories-of same grade is a violation of Fundamental
Rights.

In an another case KISHORI MOHANLAL BAKSHI Vs.
UL, AIR, 1962, S.C, 1139, the Hon’ble Supreme Court had
held that “It might very well be that ‘matters relating to
employment as appointment to any office’ in Article 16(1) are
wide enough to include the matter of promotion. Inequality of
opportunity for promotion as between the citizens holding different
posts in the same grade may therefore, an infringement of Article
16”. And this principle is enumerated under Rule 7 of Central Civil
Services Classification, Control & Appeal Rules, 1965. But the
Respondents are arbitrarily ignoring the principles and not willing

to provide equal opportunity for promotion to the applicant.

7. That with regard to the para 7 of the Written Statement, the
applicant beg to state that the Respondents wrongly understood the

contentions of para 4N of the application.

8. That with regard to the para 8 of Written Statement, the
Respondents are agreed the contention of para 4(0) of the
application that the promotional avenues/ scope must be afforded

to the employees but do not want to act on such principle.

-
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9. . That with regard to the para 9 of Written Siatemeﬁis, the
apgiicaét bﬁ:g. to state that the Respondents are not wiling to
provide other promotional channels available in the department on
the ground iha; the applicant belongs to a different cadre. But the
Respondents forget that Stenoéraphers of the department are also
belonged to a different cadre and sanctioned as a separate unit for
specific work,have been provided 3(three) promotional channels.

Likewise, the Data Entry {}peratﬁf, UDC, Tax Assistant etc. also

belong to a different cadre created for specific pﬁrﬁose, they are
provided 2(two) promotional channels. E{fen, the Draftsman are

also belonged to a different cadre and sanctioned as s separate unit

of service, they can also avail the promotional channel of

Executive of Inspectors grade. But in'my case, the Respondents

. arbitrarily take the logic that 1 belong to a different cadre, so, |

T cannot get the other promotional opportunities of the Depastment,

~ knowing that the promotional scope in my own channel is NIL.

Is not it injustice and step-motherly attitude of the

 Respondents that not wﬂlmg to pmv&de equal opportunity for

promotion to the apphﬂmf

10.  That with regard to the para 10 of Written Statement, ihe
applicant beg to state that the Respondents are agreed that the
Restructuring Plan issued recently without ;}rgmctiﬂﬂa! avenues
for the applicant, inspite of the applicant’s representation of dated
26.6.01 and dated 15.3.02. Though the Respondents No.1 and No.2
are the Competent Authority to give pmmﬁtiﬁnal avenues, but they
are explomng the applicant in the matter of equal opportunity for'
promotion aﬁd taking the advantage of the helplessness of the
applicant. They ‘neither act as model employer nor provide any

welfare to the applicant for last 14 years, in the matter of

promotion.

Q\«}Jﬁ&azé




In this regard, observation made by the Hon’ble Supreme
Court izg\gas& of RAGHUNATH PRASAD Vs. GOVT. OF BIHAR
AND O;YHERS, of 1982 decided on 11.12.87 reported in Supreme
Court Service Rulings, Vol. 13, Page',SGQ, as follows “Reasonable
Promotional opportunities should be available in every wing of
Public Service. That generates efficiency in service and fosters the
appropriate attitude to grow for achieving excellence in service. In
‘the absence of promotional prospects, the service is bound to

degenerate and stagnation kills the desire to serve properly.”

The Hon’ble Apex.Court expressed similar views under
Para 7 in Dr. Ms. 0.Z. Hussain Vs. U.01, case of .1989, decided
on 15.11.1989 ieported in Supreme Court Service Rulings, Vol.13,
Page 783, that “This Court, has on more than one occasion, pointed
out that provision for promotion increases efficiency of the public
service while stagnation reduces efficiency and makes the services

ineffective. Promotion is thus a normal incidence of service.”

11, That with regard to the para 12 of Written Statement, the
applicant has already stated under the para 6 and 9 of this reply

statement.

VERIFICATION

I, Md. Eunus Ali, s/o Md.(L) Phool Mahammad, Junior
Translator, Customs & Central Excise, Shillong do hereby
solemnly affirm and state that the statements made in Para 1 to 11
are true to my knowledge and belief and my humble submission

before the Hon’ble Tribunal.

And, I sign this verification on this| 215 day of May, 2003.

ho"

SIGNATURE OF THE APPLICANT.
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